. Thursday, June 8, 1967
Fourth Series Vol, IV - No. 13 Jyaistha 18, 1889 (Saka)

LOK SABHA
DEBATES

(Second Session)

(Vol. IV contains Nos. 11-20)

LOK SABHA SECRETARIAT
NE\WDELHI

Price : Rs. 1.00



CONTENTS

. COLUMNS
No. 13.—Thursday, June 8, 1967/Iyaistha 18, 1889 (Saka)
Oral Answers 10 Questions—
*Starred Questions Nos. 361 to 364 and 366 . . ) . 3641—7§
Short Notice Question No. 9 . . : : ; ; . 3675—80
Written Answers 1o Questions— )
Starred Questions Nos. 365, 367t0 390 . " . : 3581—99
Unstarred Questions Nos. 1793 to 1811, 1813 to 1853, 1855 to
1880, 1882 t0 1917, 1919 t0 1944 and 1946 tO 1949 . . 3700—3%17
Calling Attention to Matter of Urgent Public Importance—
Rcm Refusal of Central Government to make available to
issa Government CBI Report on Shri B. Patnaik " " 3318 =43
apers Laid on the Table . . . . . . . - 314 -40
Elections to Committees—
(i) Central Committee of the Tubcrcnlom Assocmnon of
India; and : N 3846—47
(s7) Indian Council of M.ed:cnl Rese:u-ch . " " . 3847
Seneral Budget—General Discussion 3847—3920
Shri Randhir Singh . . . . . . . . 3848—s2
Shri Charanjit Rai . : : . ; . : : 3852—s8
Shri D.N. Tiwary . . " . . . . . 3858—68
Shri Manoharan . . . . . . . . 3563—82
Shri Shantilal Shah . . . . . . ) . 3883—93
Shri M.N.Reddy . : . i i : . . 3893—08
Shl‘i Mﬂ 0 . * P L] . L] . 389 ;_3 2124
"Shri S.S. Kothari . . . . . i . «  3903—11
Shri K.C. Pant . . . . . ' : . 39II—20
Statement Re. Further Developments in West Asia Situation* 3920—50

Shri M.C. Chagla . . - . . . . . 3924—27

*The sign -+ marked above the name of a Member indicates that the question
mactutﬂyukedontheﬂomuitheHuuubymAtMember



@)

(7) The prohibitipn of Manufacture and Import of H.
Vegetable Oils Bill, 1967 by Shri Yashpal Singh
(8) The Hire-Purchase Bill, 1967 by Shri Yashpal Smgb

(9) The Payment of Wages (Amendment) Bill, 1967 (Amend-
ment of sections 1 and 15 and Insertion ofmmm lsA}
by Shri §. C, Samanta . ‘

(20) The Delivery of Books and Nmp'l’m (Pl-lb!ic Librlnel)
Amendment Bill, 1967 (Amndmm afmmm 2 nud 3)
by Shri S. C. Samants

(11) The Companies (Ammdmmr) am 1967 (Innman af new
sections 43B and 2504 A and amendment of sections m. 237
ete.) by Shri Diwan Chand Sharma .

(12) The Gift-Tax (Amendment) Bill, 1967 (Amw of
sections 22, 23, etc. ) by Shri Djwan Chand Sharma .

(13) The Foreign Exchange Regulation (Amendment) Bill, 1967
(Amendment of sectioms 2 and 23 e:c} by Shri Dnm
Chand Sharma

(14) Thz Prevention of Corrupnon (Amcudmmt) b :967
(Omission of section 6) by Shri Vishwa Nath Pandey.

(15) Tho Code of Criminal Prozedure (Amendmt :nt) Bill, 1967
(Amendment of sections 127, 128 dmf I293 by Shri Vishwl
Nath Pandey .

(16) The Code of Criminal Pmcedure (Amendmcnt) Bm :
:96? (Anmldmem of section 352) 'by Shri Vlsh\n Nath

(an The Const:tunon (Amcndment} B:l!. 1967 (Amdmem of
article 134) by Shri Vishwa Nath Pandey :

(18) The Constitution (Amendment) B, 1967 (Amendmen: of
article 13 and insertion of new amdc :QA erc) by Shri
K. R. Ganesh . .

(19) The Constitution (Amendmcm) Bill, 1967 (JMMM
of article 102) by Shri K. R. Ganesh .

Constitution (Amendment) Bill—negatived.
(Amendment of article 37, 45 etc.) by Shri Madhu Limaye
Motion to Circulate
Dr. Ram Manohar Lohia
Shri Bhagwat Jha Azad . . . . . .
Shri Madhu lecye . : - . . . P .
Constitution (Amendment ) Bill—
(Amendment of article 368) by Shri Nath Pai . " . .
Motion to refer to Select Commirtee. . . ; 8 ¥
Shri Nath Pai . . . . . . . . .
Shri D. C. Sharma i . . . . : " )
Shri P, K. Deo . . . . . .
Shri J. B. Kripalani® . . . :
Tea (Amendment) Bill, :w;—:-mm

419798
4198

4198
4199

4199

4200-01
4201

4201-02

8%

4303—23
4303—32
4303—10
4310—16
4a16—10

4333—62
4332—39
. 4345355

435562
436364



DEBATES

LOK SABHA
364
LOR SABHA
Thursday, June 8, 1967/Jyaistha 18,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mn. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

fmport of Fertiliser from Japan
-+

*361. Shri Hukam Chand Kachwai:
Shrj Ramachandra Veerappa:
Shri Ebrahim Suolaiman Sait:

S8hri M. Rampaure:
8hri N. K. Sanghi:

. 3642

Shri Jagannath Rao Joshi:
Shri ¥. A, Prasad:

Wiil the Minister of Works, Housing
and Supply be pleased to state:

(a) whether an Indo-Japanese con-
tract has been signed recently for the
purchase of fertilizers from Japan;
and

(b if so. the details thereof?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Simgh): (a) and (b), Yes, Sir.
A statement showing details of the
contracts is placed on the Table of the
House.

2
B ———
Statement
Type of Fertiliser Quantity Delivery Schedule Price per
M. wns, M. Ton Net.
12t Against Yen Credit
Urea . . . 203.40% May Nov,, 196~ shy.ta C&F
Ammonium Sulphate B . f20.000 May June, 1967] $43.69 C & F
Ammoniun Chloride . . 40,000 May'Nov., 1967 $46.79 C & I

ib: Against Free Foreign Exchange

Ammonium Chloride

12,000

$4c.00 FOB

1Jute Packing}
UR

$37 00 FOB.

{Paper Packing)

At Purchaser’s
option).

Nov./Dec., 1967

€18 (Ai) LS D—1
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ol gOW wey wAMW : WT FTHTT
e W § v g o ug wrw sark
t ¥ Tt W o qrvwwd g
® wEh? afe o€ N & aEen
g fF Irge ¥ o7 w €t w1 s
WY FX A% ¥W vy § o ww
% g fY qw ¥ gAwT SEver agier
HTAT ¥ 1Y W7 ATTAT, FX AF THA K
fewfe 3% Y v for oy e & sregy %
i g a2

o gewret g : frgeorm ¥ wfe-
ATRET ¥ frare w7 §, ¢F ared g
¥ Wy & yeor aggw oot & W
wWiY SaTaT WX ¥ yETT AEge
e afafad R quma & g9
I *fez maeidz urs <frar 1 wrwe
feur wr it Ja% quafes age &
wigw® & agy gfrw, waifaw awe,
wiifrrn FOCT Ay T A@ R
PO iy wTw graRx ¥ w1 e 3 faw-
foir % of oy v ¥ IE A
X Ty &7 arews § fw feert dx samn
oy, fead) 3v w* 77 g saw waTe
wrt g qeem g fafred &
q8 A dgTT AT

wi gon ww wwew A1 I4TE
«ATITY A WATT AT 7 & €A% ATV R aravA
HOETC ¥ w1 wr§ e et 2, af vfy 2
AT wiagr§ ? & qg ot A Nk
g f& foq awi oT ©A%) Smar aan
oY fex Tt o7 TAWT gAT 9T A7 IR
t ?

of; geare fag : JTOTT ¥ ¥©
oxt fesgear & fagr ar oy 7o
wotfes o1 sRaTead &1 smar o
g & 1 e xrei 9 smar av g k
ay &zir # fear gur & qrvAw
AT AN WIHT A 1w oAawA R

off wwwTw oW et © SwheReE
iy # gfie & vuefrs aw w1 o

JUNE 8, 1067
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ag o Ay qr gy € | ey uf
qrY T e 1 B O Sww aTahe
W & WO & w0 qfiw g §F anfy
2 | feek ww T gfrwewe TdwwT
FTART wTE¥ Y fmr 91 Wi IR
cfefnfitz g am sfemere o
wrrer &7 wry Y qir WY oY, WOy
weq afY § 7 afe gy wew § A WAy
agvea (R 7 v ¢ fr ol gw sl &
SRT A} I TG AYT & Ay I
it AYwr Feroram § ar
fzameat & waw & wrow agr g ?
W §O wied wot AP X W% av
w T T

ot gwww fg : T8 X o
reTT ft w7 W § fe fgegewr ¥
Ty Y O W ¥ ot agy e
ot 37 w1 g Fer & fam W
QI ofYT W WT ATy A e quefy
¢ o wow sart & dar = #
IAR w7 Fieamae qrdAT wAT f )
T & wGrr § davare WY vy g i
afex weT A% ¥F W T T R,
araTy 3 &A1 fegrarelr sk gfaw
Ty wrx wurar ¥ vEr ko

i gvn wt voam ¢ frw oerw
qT X7 I¢7% w1 fewral ot fear arar
R Y= wary A war &) fed oy
g7 ®arat o1 787 & wg At frw #f faar
gar ¢ afea fer 191 oF o7 WY w7
a1 frar An R, vRWT WAty AY aTat
L

Mr. Speaker: His questiong are over.

o; fegssr wmx: ot fyaxw avr-
T 9T THT 9T § TEHR qg wewar
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™ el W Tk &1 F e
g § e P At o ww ow
W & T FR T oIk wwned
FHEY ATTET BT 7T TRA AT T T
t? i

w; geurw fay - feadr xv ®
arat warar ¥, few feew w awer
Gfen g wifgy oY xw a7 Ow, ™
9T gy A @A gagEr ww@r §
AT EF W wOT vema s fqAr IWE
N gHA W 3T Ama 9 A1
TR &7 AT IAWT A T fear |
Wi A ATT A AMA w7 ATTAS R,
sfe A vt faar a5, 39T wEwA
®i T wT A gw arwr gfaar & e
¥ gafaa Aml, weTREr wiEA
w1 gax W fear

Shri Ranga: Is it for a three or
four year period that we have reached
this agreement, and is the price we
are going to pay lower than the
price we are obliged to pay 1o the
western countries?

Shri Iqbal Singh: The agreement
wag reached in May this year and
the delivery schedules are May/
November, 1067, May/June, 1067,
May/November, 1887, November/
December, 1967. The dates are men-
tioned in the statement.

Shri Ranga: Arc the prices at which
we have contracted with these people
for their gupplies lower than the
prices we are obliged to pay to the
western nations from which we are
importing?

Shri Iqbal Singh: Of these supplies,
one was through global tender; the
cheapest tender which we have receiv-
ed we have accepted, that was for
10,000 tonnes of ammonium chloride;
Tor others, some ajd and some loans
were offered under the yen credit by
the Japanese.

Shrt Rangs: Yo do not give infor-
mation at all. Suppose you offer to take

Oral Answers 3646

at 400 angd the other people have been
selling at 450, you can say you are
gettinngit cheaper. You do not give
any straight answer at all.

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): These
purchases are made from the yen
credit available to the country as free
foreign exchange is mnot awvailable.
Thenlefore when Mwe purchase from
Japan, we have to pegotiate with
them, and we feel we have obtained
the most favourable price.

Shri P. Vemkaiasubbalah: Regrad-
ing our agreement with Japan under
the yen credit, may 1 know whether
Government have explored the possi=
bility of entering into a barter agree-
ment since we are exporting large
quantities of jron ore from our coun-
try, whether this aspect of the matter
has been looked into, and if s0, what
was the result?

Shri Igbal Singh: It was immedia-
tely required for this year, and
these purchases were made from the
yen credit for this year. The barter
agreement is for the Commerce
Ministry. Because we required
immediately for this year we have
purchased.

. o ge mue . ¥ g IIAT
[ g B fam ety & gt ag e
2 Tu% 57 ST T A9 W
I ART AT XA wI%A §T ¥ 0 @7

Shri Iqbal Singh: This fertiliser
will be pul in the fertiliser pool, and
then it will be sold, and this ques-
tion had better be asked from the
Agriculture Ministry. We have pur-
chaseg from Japan and it will go to
the fertiliser pool, and they will
settle the price, at what price it
will be sold

Shri Sradhakar Supakar: May I
know why there is such a large
difference in the prices. Ammo-

nium chloride obtained for free
foreign exchange iz 40 dollars, while
it costs 4879 dollars when obtained
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agninst yen credit. May 1 alio know
how these prices compare with the
price of fertiliser produced In India
from Sindri and other places?

8hri Iqbal Bingh: This comparisnn
ls not relevant, because there is
boung to be difference,

Shri Ranga: How much is it, he
asks.

Shri Iqbal Singh: It is given in the
siatement. There is bound o be
difference because when somebody
goes with cash and wants to purchase,
certainly he will purchase cheaper
than oné who has to take a loan.

Shri P. Venjatambbalah: On a
point of order. Here the hon, Minis-
ter says this is limited in scope so
far a8 hiz ministry is concerned to
getting the fertiliser from Japan and
giving it lo the Fertiliser Minister.
In that cagse, will it not be desirable
that it should be clubbed on to the
Minister of Fertilisers because all
these guestions arise in the course of
supplementaries, and memberg will
be naturally incfined to compare
the price available in our country
with prices elsewhere?

Mr. Bptaker: That is a different
gumstion. This §y on the imporis of
fextilisers. This ministry {mports.
It you want to compare prices, you
must addresg the other ministry.

Shrf P. Venkaiasubbalah: Put
there must be scope for members to
put question. In that case, it could
have been passed on as a written
answer,

Sk P. Gepalan: May 1 know
whether it iz a fact that the coal-
based fertiliser plant proposed to be
set up at Korbe has been given up:
i1 a0, what are the reasong for giv-
fng up this plant? 1s it a fact that
it wasg due to the pressure

by the World Bank that thiy was
glven up by the Governmeni?

JUNE B8, 1967

We do not deal with
selting up of these plants,

Shrimatl Lakshmikanthassma: Do
the Government propose to import
more fertilisers from Japan and bs
Japan m a position to supply us more
fertilisers? [n the place of foodgrains,
are we preparing to import more and
more fertilisers from other countrirs?

Shry Igbal Singh: Japan is in a
position to supply us more fertili-
sers but we have to see our own
capacity to find the foreign exchange
resources, how much money we can
spare and sp on.

w; e Wo wami; @ WIAAIT WAl
yErRu AI ¥ R gRTY @M i e
wIX AT E Wy i gy ofr amene &
da21 Am) 4. AY fw aqum ¥ w7 F e@d-
v &1 Y & 1 & ar aeen gt
fe am Frw1r 7 w) IR AT AT T
¥ fogwt qer qwd &1 WA ARTE

Shri Igbal Simgh: This question
may belter be asked of the Agricul.
ture Ministry.

Reservation toy Scheduled Castes and
Scheduled Triben in Leglsiature

+
*342. Bhri P. K. Deo:
Skl K P. Singh Des:
Shri D. N. Deb:

Will the Minister of Social Weitare
be pleased to state:

{a) whether there is any proposal to
extend the perind of reservation of the
Scheduled Tribet and Schedulsd
Cailes so far as their representation
in the Stale sng Central legislatures
is concerned; and

(b} if so, the detafls therec?
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. The Minister of Biate in ibe
wummcm-
swtl Phulrenu Guhsa): (a) No, Sir

(b) ‘Does not arise.

Shri P. K. Deo: The constitutional
reservation has been increased from
ten years 1o twenty years. Is it not
an admission on the part of the Gov-
ernment of complete failure to im-
prove the conditions of the schedul-
ed castes and tribes? In view of that
are they going to take more vigo-
rous stepg to bring them in par with
the other non-tribals and higher caste
people?

Shrimati Phulrenu Guba: In the
Constitution the reservation of seat
was only for ten years upto 25th
January 1960. Bwt in 1859, the
matitey was examined and jt was
felt that though the scheduled castex
and {ribes had made some Pprogress,
stiil they occupied a lower position
in the matter of literacy and per
capita income. etc, and so the period
was extended by another ien years,
hst is upto 25th January 1970, It is
100 early to consider further cxten-
rioN,

Mr. Speaker: He is not asking for
further extensions: he asks Wwhether
Government have taken steps during

this periog 1o bring up their condi-
tion,

Shrimati Phulrepu Guba: I men-
tioned that steps are being taken
according to our resources.

Shri P. XK. Deo: In view of the
falt that the Maharaja of Tripura
Mr. Jaipsl Singh, Kumari Rajanl
Gandha, Princes of Sarangarh—all
these persons are being elected on
tribal tickety though they can beat
any post not tribal or high caste man
in any walk of iife, is it ot desirable
that these reservations should be made
on economic grounds instead of anthro-
Pologica) and ethmic grounds?
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Shrimalj Phulrenn Guba: It is a
suggestion which can be considered.

Shri K. P, Siagh Doo; May I know
if the Government has implemented
the Lokur committeg report to des-
chedule certain tribes and castes as
they do not need the benefits of the
reservation any more.

Shrimatl Phairena Guba: The
mstter is under consideration gnd a
decisivn will be taken later,

Shri D. N, Deb: 1 am speaking
of Orissu. The Hindus who had
been converted into Chirstianity in
the coastal area are not treated as
Adivasig but in the interior they are
treated an Adivasi. I want to know
why in one State there are two diffe-
rent kinds of rules because they are
all Indian citizens.

The Minister of Planning, Petro-
leumm & Chemicals and Social Wel-
fare (Shri Asoka Mehta): As far as
‘he triba] people are concerned
there is ny distinction made on
the basis of religlon. If there is any
such case, if it is brought to our
notice, we will look into it and rec-
tify it.

Shri P. Venkatasmbbaliah: May I
kaow whether the Government have
reeeived any represcntation from the
Bhovj community in Mysore Stale
where hitherto they have been consi-
dered n3 Scheduled Castes and seats
were reserved for them and whether
there is any proposal ynder the con-
sideration of the Mysore Govern-
ment op this Government for deno-
tifying them from the Scheduled
Castes list and, if s0. what were the
reasans?

Shri Asoka Mehta: The whale
matter is under consideration of the
Government just now.

Shri E. K. Nayanar. May I know
what is the Central Governments
policy towards converted backward
Christians and the other tribal sec-
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tions? Do they get the same faci-
ity under the Comstitutiony I mean
the converted backward Christians
and tribals. Will they get the same

Shri Asoka Mehta: I have already
answered that question, that as far
as the tribal people are concerned,
there is no distinction on the basis
of religion.

Shri E. K. Nayanar: That js not
thy quesetion; it is not a question
of distinction on the basis of religion.
1 want to know if the same facilities,
the same reservation and the same
privileges are given,

Mr. Speaker: There js no distine-
tion. That is what he means.

‘Shri €. K. Nayanar: There Is dis-
tinction.

‘Mr. Speaker: Whatever it is, you
may differ from the answer, but the
Minister says there is no distinction.

Shri Asoka Mechia: I have pointed
out that if there are concrete cases,
they should be brought to our atten-
tion.

Shri Kaawar Lal Gupta: The
Minister was mentioning only about
the tribes. But the question is
whether there is any difference as
far gs the Scheduled Castes are con-
ocerned.

Mr, Speaker: That is a different
matter.

Shri Asoka Mebta: That is a diffe-
rent matier. Under the Constitution,
it hag been made clear.

Shri Tulshidag Jadhav: Will the
Governmsent cemsider the inslusion
of the Jolat! .conmmunity., a emall,
+poor community, in She list of Behe-
duled Casten?

JUNE 8, 1387

Orel Ancwers

i

Siwli Asska BMehta: On the
of the recommendation mmde by
Lokur Committee, we had held
sultations with the State Govern-
ment a3 well a5 Memberg of Parlia-
ment, the previous Parliament, and
in the light of the discussions, wa
have now come forward with the
Ppropoeals; as soon as the Cabinet has
approved them we hope to introduce
a Bill in this session of Parliament.

Shry Tenneti Viswanathass: Iz the
Minister sware that theg Harijans
who are converted inty Christianity
are not treated as Scheduled Casies
in some States, for example, In
Andhra Pradesh? The allotments
that are made for the Scheduled
Castes are not applicable to these
converts.

Shri Asoka Melta: The Constitu-
tional position is that, as far as the
Schedule Castes are concerned, they
have got to be either Hindus or Bikhs
in order to enjoy the facilities.

Shrimat] Sushila Rohatgi: Sir, gen-
sidering that this measure was taken
a8 a handicap in the race of national
progress, and gave privileges to the
Schedule Castes, may 1 know whether
the Government have been able to
assess how far fhey have been able
to take advantage of this reservation?

Shri Asoka Mehta: Every year, the
Commissioner for Schedu'e Castes and
Schedule Tribes prepares a report,
and that is laid before the House. In
that report, the Commissioner, who is
an independent authority under the
Constitution. reports to the President
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Joyed by other members of the Adivasi
community?

Bisgi Aseks Mebta: I am not aware
of this, and if the hon. Member will
kindly give me concrete instances, I
shall look into the matter.

Shri Hem Barm: I will.

i M, R. Krighna: May I know
whether the Government has at any
time examined the most unsatisfactory
poaition regarding representation for
the scheduled castes and tribes in the
Upper Houses in the States and in the
Council of States here? If s0, may 1
know whether Government is thinking
of making any changes in it to give
them proper representation in the
Upper Houses?

Shri Aseks Mehta: There is no ce-
servation so far as the Upper Houses
are concerned.

Dr. Ranen Sen: A little while ago,
the minister stated that the Govern-
ment has no contemplation to extend
the period of reservation for the sche-
duled castes and scheduled tribes. She
alsy, mentioned about the constitutional
provisions. When the Constitution was
adopted, 1t was envisaged that during
this period, the members of the sche-
duled castes ang tribes will be suffi-
ciently developed due to the efforts of
the Government of India. In view of
the fact that such development has
not taken place among the scheduled
castes and tribes, may I know why
after 1070 the Government propose 10
abolish this reservation?

Shri Asokn Mehta: My colleague
never said that the Government wants
to abolish it, All that she said was
that this matter has not yet been con-
sidered. She alap pointed out that
on the previous occasion this matter
was considered only in 1980 when the
deadline was 1980. Thia time the dasd-
line is 1970. Pechaps the Government
Wwill come forward with itz proposal in

et ©. N. ¥wney: May T know
Wwhether the Covernment hag et uwp
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any machinery, besides the Commis-
sioner for Scheduled castes and Sche-
duled Tribes, to find out whether the
Harijans have come up to the mars
and whether reservation can be given
up?

Shri Asoka Mehta: Of course,
under the Constitution, the most im-
portant authority is the Commissioner
for Scheduled Castes and Scheduled
Tribes. But the Department of Social
Welfare has also been appointing
various committees. I am sure he is
aware that there is a committee on
untouchability and it has submitted its
interim report. We are now waiting
for its final report. .

o wew fagrds  wrwdd| : et
A wrer W Amr ¥ e o o
afy s o qre W W ®
fadi % % wrewl ¥1 YETT WA
it ¥ wvaren fear v @1 s 3%
axarey W aonfaeq) A wifae fe
g & A W § R oaw
wTRaTER o aw SR ¥ Wi g war
2 o & axewy f ag WA
qrewi &1 Az {% & fav four e @
T AT W 97 SWR AE wTom
et ?

& i g sew Se
f 2 ey % AT WA A #
fars Fear g7 1 WgT #¥ A 9 wW
w&iiwﬂuﬂis&zmﬂ{w
& sl v ¥ T W arfearie
* Yk ¥ T A F e ek
¥ wx wair & fearddz wTE S
AT F W N ¥ P A
dferz & rox § o &% @ #fe W



. 3655

arfger ¥ fed ¥ 3a% 9T wwe g
e faw & xfeg &

o faw wroaw sy wERY
& wowTt & W wrgen e wr AT
w wwe ¢ fr g w23 N e |3
ot ¥ #3 we fod foelt @1 | fst
AT W zER v Al fewm oA
THo UHo Wo ®Y 7 UWo Tlo ¥ W7
foTr 1970 # & Wk TR AATE
T Wt TE ¥ e W A w6
ek qraT R gk HH AN IR
wiw w7 ¥ fir wfom wr I gt

ar A 7

o wils Agen:  wR | A el
a8 w7 % 197 0 ¥ Wz gg foRm
AT ATCAT | THE FIC AT T 61
g guft T qE Wit qar Y @

7O ArT—FrET A T A ¥
qaie R gy wft A€ ¥ fo wwT R
. & ‘we fiqE Felt ot o+ Wt #E
fogiE el

- o waw fugr® wwrdqr @ o
& wRe ¥ Y forelt i o

Mr, Speaker: They madc the report
after enquiry.

Wl W g W roEeva
IWA ¥ YA pHTww ¥ INT v
iz & w19 o gEd qfr @Aawe
ot ot fwggew snze o1 frggs
TIPT ¥ WA TG ¥ AT ATy
X I ¥ AT W aTANT AR
& oty ol o S 7 1 TR g
g o few 1A Wi AW Fra w1
=Y qur s faiym ag i wiaee wad
& W wvd fas wY a1 o1 wAT N ¥

" ot qWe @ o WNii : W1 waY
gz mAx ko sy nsw &
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wgroey wiaw A far fgpe wwe
it ¥ O of vhge fear § G4 Wt
% fewnfawre AW w1 aw firgy e
e enwe i N ? & ag waar
argmr fe s&@t fgmw ¥ A R
* wrw Wit frgqee wnz ¥y fofiary
Ter & A Aar W § At madie @
o & e ooy W ¢ e e
ag qrvares firet i g wreer % foer
At 7 g ot WY wivea fear § Y
ag fawerfayty far sonid ?

wit sl mgﬁqﬂ"[ﬁ@t‘
fw #17 ¥ favmfgw N o A
LGOI AT 38 SR

s W foma :

g1

Shrj Asoka Mehta: {7XEFMA ¥1 &Y

They do not take advantage of the

reservation, They do not want it.

Shri Hem Burna; They want it

Shri Asoka Mehta: They do not

wani to enjoy the reservation of cests.
So what you are talking about is acho-

larship and that kind of facililies

T A% €% " frmga a1 miew
? 7z fanad wrdggeas 3t A &
71 avdt Afea F Ay § o o
Afrrx mifaga AX 2 8% W
dvat qaw & fav Wt m e
R AN &1 T § ¥ g e fgrar
faa wrfgr ™ Ave ¥ Hifow g @
A A A

Shri Hamayun Eabir: Would the
hon, Minister be pleased to state if the
Government have any scheme for re-
duclng the guantum of reservation by
stages so that it i3 not withdrawn all
at once but spresd over a number of
years?
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Shry Asoka Mabta: As my colleague
peinted out, the Government has taken
no view on the matter just now. And,
as she also pointed out on the previous
occnsion, a view was taken only one
yoar before the elections.
to be seen when this view will be
taken by the Government. I shall look
into the suggestion that the hon. Mem-
ber has made,

Shri B, Xavier: The hon. Minister
was just now telling us that there is
no distinction made between the Tribal
people who are Hindus and those who
have been converted into Christianity.
May I know whether the hon. Minister
will give an assurance that he will

. ¢ollow the same policy in respect of
the Scheduled Caste people who ar®
Hindus and who have been converted
into Christianity, because. ...

Mr, Speaker: He need not explain.

Shri 8. Xevier: If he cannot, may I
know what are the reasons for it?

Shri Asoka Mehta: As far as the
{acilities to Scheduled Castes are con-
cerned, undey the Constitution they
are available only to those who belong
to Hinduy religion and Sikh religion...

An bhon. Member: Why?

Skri Asoka Mehta: Why. because
it is under the Constitution. You can
change it. 1 am guided by the Consti-
tution. If they accept any other reli-
gion, then our effort is to take care of
their requirements and give them the
provigzions that ar¢ made for other
Backward Classes.

Some hon, Members rose—

Mr, Speaker: So many hon. Mem-
bers still want to put supplementaries
on, this, We havy taken sufficiently
long on this. Let us go to the next
Question.

An pom, Member: Sir, only onc
question,

M. gpeaker: Yours is only one, but

there are others also, Let ug go to the
next question.
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Cellaboration with Kwwait feor
Fertilizser Preduction

-*-
*383. Shri Yashpal Singh:
Shri 8. C. Bamanta:
Shrl George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:
8hri A. Sreedharan:
Shrimati Tarkeshwari Sinba:
Shri 8. M. Banerjee:
Dr. Ram Manohar Lohia:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether Government have
agreed to collaborate with Kuwait in
regard to fertilizer production;

{h) if so, in what respects; and
(c¢) the terms of the collaboration?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No. Sir.

{b) and (c) Do not arise,

o e fag : ¥@T A A oag
THNT AT ¥1fewm a¥q fr smoug
fex fex 2o & 1179 F og Fq\fer
T AT &7 EA T AqIRA -é, '

o THw ¥Hm % TqrEeT
FHIY €TRF & O\ A D T v
TTEAZ AN ¥ AW Hydw ¥ g
N AT w73 ¥ F7 grasw £
A% WA fufiar ¥ wig 3 @
AMA ¥ FFE A7 T T v ¥ ak
Wi § A9 & ®Y FmAr wafow i
A W A T 2

Wi T feg c tF aE & @z
MAA AT 7 T 2N oA
Feit & W fea e fom
WY ¥ A% g% ¥=® Afevdz 2 iy ¢

S walw Ay ;W @A &
wfer a6 gl mawwr oW
24 WTE ZF ARZIAR Q7 wH ANy =
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wreRz wiewrar o 1 gl g
sfww § fr wgit aw wx ¥ ww
17 W@ T AEIHA WX oW W
WTE T FRRfte  wieaad w9
M F w1 xw few W wrtan
€ Y {1 afy xa¥ o & vy awede
g § o xud fag gaoT qww &

st wo wo wprmw . a7 & weY
ugen & wia wwn g e gfear &
FlzATERT AEHFE AT w17 X & foriy
WY A5 T FF ¥ 0w Farv F AW
IFA WAt war v oww & g C

Shri Asoka Mehta: The hon. Mem-
ber wants to know about the Haldia
Fertilizer Factory. So far there is

only one proposal, and that is from
Phillip Petroleum, They hope to give
a final reply within a month,

Wi wy fama: a7 faaw sgraa
¥ g zive & wrvarr 7y [t
3 Y Ax waT wEEw A Ar A &
FaTy # wgr ar fy. frgeama & 9 doay
A IA AT TANAET ¥ T AV
1w 17 AT 1 Afea fra F waard
% ag wav w4t fx avwt & ow exdr
ot fulwii ® wgQ@m &7 o @, wOAT
wrrarn fafee onifaar & s
qC ¥ATA T T ¢ | IF WA 91T WAy
YT ¥ ATEATAA, ©F SHT ¥ xw €7
e 51— gA% W § g4
gy § FAET wgar § 7

oft woives ¥gm : T% AT W
Hrosageuar § fe g wlv
afrargwe oo welt ¥ & faw Wy
¢ STEWTCNT w1 WTETAT WTeAT wrgh
£ 3n% giraw ¥ e} e g
wra ¥ foX & skx ¥ Fafors sofor
sy, Afex I AW AW AEET

qQw
WEET—3W TN AW & vt ity
FTWRE Yo v mokile ¥ ot wefy

{
£t

4
1
3
£
v
i1z
ad
%28

ing in India today. OQur require-
ments of sulphur are going to go
up very much. We are exploring
various ways, jncluding getting sul-
phuric acid from pyritcg whether we
should import pyrites or we should try
to produce pyrites so that we can have
su!phuric acid based on pyrites. We
are also getting sulphur in a regulated
way over g period of time from wvari-
ous sources. The question is whether,
in order to have an adequate quantity
of sulphur, a proposal for link supply
should be considered or not. After the
Government has made up its mind.
this matter will be brought before the
House and the House will have an
opportunity to discuss this, At this
stage, we have not decided this.

Shri Chintamani Panigrahi: Sir, 1
request that Question No. 385 may
also be taken up.

Mr, Speaker: 1 wish you had told
me earlier. Now it is too late.

ot fiwe wo wy : Rofy o & wwmy
fw vdor ¥ Jeamgn & folr sy, aoey
Y wrerfiey & i we v §, wwis W
wrorare 5 WY k1 & wrw gy
¥ fr or df ¥ & vd orx Qe
g7 xwe & oy e g §f
™ O o wew ¥ s o fefrew-
fRugdefintimwf?
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wlt wulvs g : At aw o W
warw &, ¥ waran e x® urgwe o oY
WCH & oY wrew W€ &, ag wowre ¥k
wraw & 1 3w 9T wfera & off
I TR I¥ & ¥R ¢ §6 v {feww
t 4

oft fwowo mr: 87 Nfwfrew fgm
FMaNger, Iz
L {32

8Skry Asoka Mehta: Political pres-
sure about this particu'ar plant? 1
am not clear as to political pressure
about which plant.

ot fwo wo W : AX wriwT ¥
I 7w ¥ AT § OTIHE K1, o T gwd
1§ AYfafzes fa 1 ara aret & ?
&Y AT A sa1 M7 a1 AT A ATH
A Wt O Niafzes zarr 2 ? afe @l
w1 Dfwicaa gag €1 qarem & @
fwn yow ¥ g sa@r  ?

ot sate AT ;ST aw fes) ot
gfearsat wrve ¥ Tt § O Qifefz-
w1 Fo7 A 9T @ 9t unv vt Qifw-
faww VT GTTUT A1 IAET ANE T €
wfer awred &

ot wrgrove feg wyeeht - R T
¥ fad faaar wmsroe & yoF 2,
oAt § M & o yEw oz B,
Fa¥ foorr W ¥ weemr & 1 3D -
0 F ekt wrowr® 2w 3 W
¥t w7 @ § et vl wgew & W
fear &, gwi aream W wrawr o o
fstdewmwmfasmit # 1 fax
AP gt § fw v qrerw wt Wit O
W ok wt, qfeww v # av
wowe dwee ¥ av fisdt o Srwrwr
¥ w1 fouft oy wre -y, ok v wTETY
* T g ?
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e g F 0¥ fed W
T-G8frw wigd, g gt ¥ & ol
R, xft forlk gw ay wET A A £
9 ¥ wrd ¥ X dw F gu qoed w1
8¢ M w0 ¥ wifew ¥ §, e wit
i i fw e e § qem
FEATEA LI F75 F FTHAE EY /%A

Shrimat] Suseels Gopalan: When
we are importing fertiliser, why are
our fertiliser plants not working to
full capacity?

8hri Asoka Mehia: That is a sepa-
rate question. When it comes, I shall
give a detailed answer.

Bhri M. N, Reddy: There was a
proposal to set up two fertilizer plants
in the :public sector in Andhra Pra-
desh. What happened to that propo-
sal?

Shri Asoka Mehta: 1 am not aware
of any proposals 1o set up plants in
the public sector in any particular
State. We are going ahead with set-
ting up four public sector plants
simultaneously.

Bhrimati Lakshmikanthamma:
While setting up public sector plants
will the Government keep in view
the largest consumption of ferlilisers
by a State?

Bhri Asoka Mehta: As the hon.
Member js aware, the location of these
four plants hye already been decided
upon,

Shri Ranga: She asked one thing
and he gives another answer. Have
you taken intg consideration the ared
where the largest consumption of fer-
tilisers is experienced? That js what
she has asked.

Shri Asoka Mehta: I have said that
only recently decision was taken to
set up feur fertiliser plants and their
locations have been decided upon,

Shrl Renga: Where?
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Shri Asoka Maehta: - are near
refineries. One ja at Cochin, the other
is at Barauni, the third is at Namrup
and the fourth is at Durgapur. These
are the our places where becauss of
the proximity of refineries these have
been decided upon.

Shri Ranga: Why was that factor
not taken into consideration?

Shri Asoka Mehta: Because of eco-
nomic groundg it is better lo locate
fertiliser plants near refineries where
you can use the waste poducts of re-
fineries for the purpose of producing
fertiliser.

ot wy e : faomarmaw & Wt
at freread 24

Shri Asoka Mehta: At Visakhapat-
nam there iz a fertiliser plant. It is
coming up. It will go intg productiom
this year.

Dr. Ranen Sen: Some time ago dis-
cusssions were going on between the
foreign companies and the Govern-
ment of India to set up [fertihiser
plants. It js a fact that those distus-
siung have come to a sort of g stale-
mate because of the fact that the Go-
vernment of India wanted to have
naphtha ag the base and the fareign
companies wanted ammonia as the
base? 1Is it due tu this difference that
on the question of having fertiliser
plantg in India with the help of
foreign companies there is g sta'e-
mate; if se, what is the final attilude
of the Government of India in this re-

gard?

Shri Asoka Mehta: The negotiations
that are being carried on with various
foreign parties are on the basis of
their using supiies that are available
in India. As I said, there is only one
proposal sp far which has come from
a firm in Bombay which wants to sst
up a plant in collaboration with the
Kuwaijt Fertiliser and Chemical Com-
pany and they have said that for a
limited period of time, they wou'd
like to import liquid ammonia with

JUNE 8, 1087
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link supply of sulpher from which
two results would flow, that is, first-
ly, the plant will be sble to go ianto
production quickly and, secondly, what
is more important is, that it would
provide assurance for the supply of
sulpher for a considerable period of
time. We are considering that parti-
cular proposal and we have not taken
any view about it. There are no other
proposals like that.

Shrimat] Jyotsna Chandg: May I
know from the hon. Minister whether
Namrup Fertiliser Factory has been
commissioned and, if not, why not?

Shri Asokyg Mehta; As far as Nam-
rup Fertiliser Factory is concerned,
it will be commissioned this year.
But, ax I said already, there lg a de-
cision taken to expand it {o more
than double the capacity of thap Fac-
tory,

Shri Surendranath Dwivedy: May
T konw whether a concrete proposul
wus submiled 10 the Governmery to
el up u feruliser factory at Peadip
and, if 0. what is the progress of that
proposal,

Shri Asoka Mehta: ] am not aware
of any such proposal bLefore the Go-
vernment.

Shri Ram Kishan: May I know if
the recommendations of the Sivaraniun
Commitiee with regard to the pruduc-
tion of fertiliser have been taken in-
1y consideratjon anii, if go, what uction
has been taken and, secondly, may I
know whether there is any proposal
under the consideration of the Gov-
ernment to expand the Nangal Ferti-
liser Plant and, 1f 0. o what extent?

Shri Asoka Mehta: The whole ferti-
liser production programme has boen
drawn up in consultation with the
Ministry of Agriculture which is in
consonancek with the recommendationg
of the Sivaraman Committee, A3 far
as the Nanga) Fertiliser Plant jg con-
cerned, I am sure, the hon, Member
knows that it is, at prsent, consuming
16¢ MW of power gnd I do not think
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Punjab Government will be interest-
ed in it, allowing more power to be
consumed in the Nangal Fertiliser
Plant.

Shri Tenneti Viswanatham: Is the
Minister aware that once & public seclor
plant was proposed to be located in
Andhra? May I ask now, in view of
the fact that they are going to set up
four plants, whether one will be con-
sidered at Kothagudam in Andhra
Pradesh?

Shri Asoka Mehta: As ] pointed out
the location of the four plants has al-
ready been decided. As far as Kotha-
gudam is concerned, there is a private
<ompany which has got an industrial
licence and we are trying to ascertain
from them whether they are going to
go ahead with the proposal or, other-
wige, we will cancel the licence.
After it is cancelled, we will see what
can be done.

Shri Thirumala Rao: There is a
greater demand for fertiliser in
Andhra Pradesh. The hon. Minister
was pleased to say that a licence
wsued to a private company is not
tikely to materialise. Is the Govern-
ment considering that it should be
taken over in the public sector and a
plant started at Kothagudam?

Shri Asoka Mehta: I have already
pointed out that after the licence is
revoked, we shall consider whether
4 plant should be set up at Kothagu-
dam or somewhere else, For the bene-
fit of the hon. Member, I would like
to say that there is a proposal for
setting up a plant at Kakinada.

Loans outstanding agiinst Stateg

*3¢4. Shry 5. R, Damani: Will the
Minister of Finance be pleased to
tate:

{(a) the gmount of loans that was
cutstending from the Siates ag on
the 30th April, 1067; and

(b) when 1t is likely to be epaid?

Orsl Answerr 3666

The Minister of Biate in the Minls-
try of Finance (Shri K. C. Fant): (a)
Information as on 30th April, 1967
is not readily available. However,
ag on the 31st March, 1087 the out-
standing loans amounted to about
Rs. 4600 crores.

tb) The numbe; of loans is well
over 10,000 and the maturity pericd
also varies from 1 year to 40 years
from the date of drawal. Further,
loans are also continually being
granted. It is, therefore, difficult to
indicate the year by which the loana
will be repaid.

Shri S. R. Damani; May ! know
whether the loans granted for speci-
fic projects have been properly utlli-
sed or there are instances where this
has not been done?

Shri X. C. pant: This is a very
genera]l question. If he hag any spe-
cific project in mind. he may let us
know.

Mr, Speaker: He may ask his second
question.

Shri 5. R. Damani May I know what
is the link between the Bank Rate
and the rate of interest charged on
those loans?

Shri K. C. Pant: Loans pertain %7
a long period of time. Some loans
are repaid; some others are given t0
the States. It js very difficult to give
the Bank Rate.

Mr. Speaker: The percentage of
interest.

Shri XK. C. Pant: There are about
10,000 loans. The rates gre different.

Shri S, R, Damani: I wanted to
know the link between the Bank Rate
and the rate of interest ...

Mr. Spoaker:
Shastri.

Mr. Prakash Vir
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ot Wi wrew; - v wewT
& 9T oY og uw £ Iad eaw wiww
wow few T FrT AT it T ye
TUG wewTet ¥ g srere Kt wizwrk W
g W ¥} fe 8 aww ww W
vt % g g8 gfewd ¥ @ o,
afe g, o IR0 ATHTC w1 3T FEW
& way fawre g ?

Shrj K. C. Pant; 1 am afraid I do
not have the break-up,

N A FAF gew AT e
won won aft @ A7 ¥ O
arer) ¥ 50 fade wwi & weww ¥
gfow it € 1

w: wywae wmy; : fss feg 3
e’

o oW AW O TR F, AT
¥ O AmE F Al @ wfww g go
fardiy wpofl & wraew & & 1 Y ot T
R frA T Far A ag iy

o W WX W A W R
wtw weert § A fs &z ) v -
Y frafwm w1 ¥ o v @ € whear
aft »T o & wror AT 3w A el
W W & AT 7 war www I |y

o gox ww Ty ;W fRafwy o

¥ ® I aft s g § ag gEAT IR
e A qrE gt ¥ . (vaeww)

whether, with regard to payment of
debts as well as payment of interest,
the Chief Minister of Madras has
approached the Centre for a morato-

thiz. But the difficulty ix that
Rs. 190 crores of intersst and.

of Meharashtra?

o vwyanmt wve; - o faere ¥
a ewrer ¥ feafa & gaed ek o
fagr T ¥ wowT e Wy gy Wi & wpaw
frrdfs b FTT M AT FTawrar
ag WY WY AT X FT 7 T TR
dar o ¥ fadew fear § oY =07 "
wTT %) 39 faafa® & w7 wgn § Wit
IR Afad?

i yow wx o : fagrr ameT
& ar? ¥ 3o wE TEN wwarTl F fawen
ot f IV v oy o gfawr o & wor
T YWY £ AN A% frur § e
wifqn Af fear | 37 ¥ arg 3a® fowy
Y weit Wit ag fawy ot ¥9n ¥ T
ag X¥ 7 AR I e IR gy W
waT arfge |

o WHw W0 - qA= W YT T
wg ag 91 fF 30 A Wy ol AT W
TETAT e o R fear g

ot wraew: dwrf : arr W fad
forer we oY e g R g g -
ftcfaw et W £

Shri R, Barws: May ! know whether
any of the States have on their owa



3669 Orel Answers JYAISTHA 18, 1888 (SAKA)

deoided to put a moratorium on the
loans?

$hyi Morarfi Desal: How can they
do so?

Mr, Spoaker: No. 385, Shri Siddesh-
war Prasad. The hon. Memrber 18
suosent, Next question,

Shri K. N. Tiwary: 1t is a very
important guestion and it may be
talten up.

Mr. S8peaker: If the hon. Member
who has tabled it does pot think it te
be g0 important that he ghould be
preseni here, I cannot help it

Beuniification of Delbi and New Delhi

+
*396. BAri Bhogendra Jha:
shri X, M. Madhukar:

Wil] the Minister of Hoalth and
Family Planning be pleased to state:

(a) whether it is a fact that the
amounts sanctioned by the Delhi
Adminis:ration, the Delhi Municipal
Corporation and the New Delhi Muni-
cipal Committee for beautification of
Delhi and New Delhi have exceeded
the original allocations;

(b) whether sanction hag been
accorded by his Ministry for the fan.
¢iful eleetrical fixtures and mercury
and flourescent lamps in place of ordi-
nary street-lighting in New Delhi's
thorough fares;

(¢) whether expenditure on fashion-
able kiosks gt bus stops, angular road
signs, etc., in New Delhi has been
incurred after consulting his Ministry;
and

() the approximate expenditure on
items referred to in parts (b) and (c)
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(b) and (c). No Sir, These are pri-
marily matters of local interest and
such works are carried out by the
local bodieg entirely at thejr discre-
tion. Neither have any grants been
paid to the local bodies for executing
these items of work, nor did they
obtain the prior concurrence of the
Government of Indig for carrying them
out. In fact, sanction of the Govern-
ment of India j8 not requireq for
incurring such expenditure.

(d) The approximate expenditure
incurred by the New Delhi Municipal
Committee on items at (b) and (c¥
above is as under:—

(i) Improvement of electric
lighting Rs. 7.20 iakhs.

(ii) Construction of kiosks

and angular road signs

Rs. 1.60 lakhs.
o WX Wy ;. Jarw ¥ Ceaey
FRid e ot an =7 T B3
g 7 ¥ A7 H 9% A1 9 | 37
A T FATE 9 F TR K AL WA
| & wram AEar 7 fe /A7 qEma
¥ %71 7% 2 8 a7 qma fam A
A&t T q¢ ar f& o9 gEE €1 597
atfwmm dasgemiwasf 3?
Dr. 8. Chandrasekbar: | have not
been able to follow the question, but
I would read out the statement for

the hon. Member's information, It
reads thus:

“*There was only one work of
beautification carried out by the
Delhi Administration circle of

CPWD in the years 1964-65.
viz, and 1085-8¢ landscape
development scheme of the

City Wall and the Ring Road
phase I. The estimated cost of
the work was Rs. 93.400/- against
which an expenditure of Rs. 81,472
only has been incurred. There is,
thus, no excess of expenditure over
the approved estimates.
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Delhj Municipal Oseporation: The wmmmamw

beautification wark coasisted of .
the improvement of the ceniral
verge between ths two cerriage
ways of important roads and for
providing Gl pipe rallings along-
.side foot-paths and main crossings.
An expenditure of Rs. 1,07,678/-
was incurred in 1965-68 against
the allotment of Rs. 1.50 lakhs,
.and Rs. 60,000/- in 1968-67 against
the allotment of Rs. 2.00 lakhs.
There was, thus, no excess of ex-
penditure over the original allo-
.cation.

New Delhi Manicipal Oommi-
ttee: No separate allotment is
made under the head ‘beautifica-
tion' in the New Delhy Municipal
Committee nor js any grant made
for the purpose by the Delhi
Administration.

1 hope that this answers the question
Taised by the hon. Member,

o WY A1 W9 AFRT, 490
wgieg ¥ At fafwy xqrr a1 & gamar
ug A gH AT Op AY e 4E ¥ wm
g ag & e St A w o gn @
faxdt ¥ 3% WA 7 WY TR
M T ARTE °F, FRO a1 ag § fr
aTANT AT A9 T @ I AT WY
%A &T QAT ST 1 K7 WY aTaT & q
F af wFRa 7 €€ yanw Ak kaww
& oy Azl g fE At gfma s &
AT HNQTAINTEE

Dr. 8. Chandrasekhar: Asx regards
the first part of the question, the com-
mittee on trafic in Delhi in its report
‘pudlished jn 1963 suggested that we
ought to change the lights to prevent
accidenis and that has been done. AS
regards the second part, the matter
{s under investigation by the munlei-
pal authorities.

we find that..

Mr. Speaker: It hes been iransfer-
red to the Health Ministry.

Shri M. L. Sondhl: May I ask the hon
Minister, since he is living in Delhi,
and also the Finance Minister who is
a disciplined Gandhian leading a life
of austerity, whether they have ever
cared to cross from Jor Bagh to ths
adjoining areg or from Gol! Links
to Lodi Road or Karbala and whether
they have seen that suddenly the
mercury vapour lamps stop and ordl-
Dary ]amps begin? It seems to be an-
inference-~I do not know if the hon.
Minister would _agree wijth this—that
decisions are taken not on sound
basis of traffic or transport but some
distinction is made between those who
are supposed to have shan and those
who are supposed to do seva; there
is some such distinction which is con-
trary to the Gandhian basis of the
State. Will the hon. Minister explain
this?

Dr. S. Chandrasekhar: Is the gues-
tion addressd to me or to the Finance
Minister?

Mr. Speaker: To the Minister who

will answer.

Dr. 8. Chandrasekbhar: I do mnot
think there is any such gistinction
made,

Shri M. L. Sondhl: If he will go
with me, I will show him that at arbi-
trary points the fashionable lighting
stops and the other lighting starts.

Dr, §. Chandrasekhar: 1t i3 patu.
rally & phased programme,

Mr. Speaker: Between them they can
fix up some convenient time. They
ﬂ;:dllm:nlke!he House fight en
that.
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for the other areas also, the drab,
dark and dull areas.

o vyiic fog wed; : gw faewl
BT G T & 47 T T GO w1
g W I AT & 7§ a7 nda 2w @
fxa® € N1 F @ 7 foam
t?

Dr. 8. Chandrasekhar: Even in the
midst of poverty, I think where there
is a chance we shall try to beautify
with what is available.

Shri Hem Barua; Beautify every-
thing.

8hri Balraj Madhok: The hon. Minis-
ter just now saig that certain steps
have been taken to beautify certain
areas and cerain types of fashionable
lights have been put up. Has any
step been taken to besutify and imp-
rove those Government of India class
IV servants’ colonies and gther slum
areas jn which a large majority of the
popalation of Delhi live? Do they
also have any claim op the attention
and funds of Government or they do
not exist in this scheme of things?

Dr. 8. Chandrasekhar: T would like
to assure the hon. Member tha: this
is within the purview of the NDMC,
T am sure it is receiving th2ip atten.
tion. So even the poorer section. the
low income housing group will also
receive the consideration of the autho-
rities by way of giving them jmproved
amenities and beautification ideas if
the resources at the disposal of the
authorities will permit guch & poss!-

ot fow wromw : fegmr o
®OEY worer oy wiafedy ¥ e ¥
& qon wmget § f war feelt WY Y
T AR T T R AT s a1 AW WY
& T o W Y B wwry B ?
w1 ek ol WY o yw A g §

S18(AI)LSD-2.
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Mr. Speaker; We go to the next
question. His question i8 very mueh
appreciatedb!thewhole House. 1
do not think it needs an answer. Is
he answering it?

Dr, B, Chandrasekhar: I welcome
the question of the hon. Member. 1
assure hiny that ultimately, by the time
we reach the 20th Plan, his scheme
will be covered.

Shri Sheg Narain: What have Go-
vernment been doing for the last 20
years?

sii gow Wy e fesAt & fawg
Y arr ot FNAT Fug e H A
for & 7 @YY 0 & AT W §
fE sar ant g A, A f§ g9 arYy
&%ty &1 e T R, Tt wifiew wergar
stamArg? az g Aranaa }
Ay sz W ¥ A A M ?

Dr. 8. Chandrasckhar: [ would like
to have notice because as far as 1
know, there has been no request from
the New Delhi Municipal authority
for any financial support from the
Government of India.

Shri Kanwar Lal Gopia: Ask the
Finance Minister and then reply.

Shri D, C. Sharma: How far iz this
programme of beautification of Delhi
and New Delhi going to help family
planning which is very much on the
cardg these days?

Dr. 5. Chandrasekbar: I would like
to assure the hon. Member that there
is a direct correlation between elec-
trification lights and low fertility. If
we beautify the place, couples will go
round window shopping and then go to
bed late. If there is no electrifica-
tion, they may not.

Shri Shri Chand Goel; Those who
have crossed 60 should not be allowed
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to put .agy guestion.on .femily plann-
ing.

o qo W wt % Wi W
& wraar wrfay f6 W o feedY W
gage oy 9 w5 feqy v @ R
nT A Aefea Al ¢ (® o8 A6
mﬁwiwq‘ﬂﬂmqr
&, el o wat w €, mreT
forrar e ?

Dr, 8. Chandrasekhar: This is a very
amall gmount involved, a matter of a

few lakhs. It is going to solve the
other problem.
ol %o Wo Wi : X§ FWMAEZ

¥ o /. wrfadi €7 @ @ ofa)
% o ww gEA § ) fard) €7 gagw
WX 9T 19T TH FTA FT T G797

t ?

SHORT NOTICE QUESTION
Supply of Oil to Bihar

+
BNQ. 19. Shri Bhegendra Jha:

Bhri B, C. Jha:
Shri Yogendra Sharma:
Shri Vasadevan Nair:
:BHI C. amardhanan:

~Barl (ishag Seambhali:
sm—i K. M. Madhukar:
Shri Chandes Shekhar Singh:
*Shr{ ‘R. Sheatrl:

Will the Minister of Petroleum and
‘Chemicals be pleased to state:

(a) whehter the Indian Oil Company
‘js ‘mot supplylng its quota of oil 1o
"Bihar;

(b) ‘whether the supply of oil to
Bihar is:attached to .Budge Budge
.and .not .Barauni which is in the
sentre .of Blhar; and

(c) If 80, whether Qovernment are
taking immediate stepy; 10 ensure
speedy supply of oll to Bihar and
attach the same to Barauni?
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The Minister of State im the Minls
try of Petroloum and Chemicals and
of Planning and Social Weifare (Shri
Ragha Ramalah): (a) The.Indian Oil
Corporation is supplying its quota. ot
oil products for Bihar in a satisfac-
tory manner,

(b) and (c). The full requiremennt of
Bihar for ail oil products are mat
from the Gauhati and the Barauni
Refineries except for kerosene, sup-
plies of which have to be augmented
some what from Budge Budge
(Calcutta).

o WYex wr o am & wERY 6t
az; w5 fagr & ¥ maw
s ¥ owrar @, wddr @ ooy fean
war ® ? ag &3 frgre & A wra
¢ g N o g Al wa }
g T fagre # g wwr g
el % miady wiv b &
i:ﬂiﬁ‘l wmar § & zg W feufa 2.
%A% A HAY nEmG wanA ¥ ?

Shri Raghu Ramaiah: That js not
strictly correct. We do poduce kero-
sene in Bataunii Out of the produc-
tion, three t, four thousand tonnes
are expended in Bihar jtself, and the
r.st of it comes from Budge Budge,
and 4also a little of it from Assam.

sf; WOh W1 wwAwW @ Y
woTAr R, et wfe) oad e o
L S

Shri Raghy Ramalah: Actually, thete
wag no complaint whatsoever up to
the end of May that there were any
deficiencies in kerosene supplies, As
a matter of fact, the offtake was much
below what was the quota given and

what was actually supplied. It is only
on the 3lst Ma that a letter came
from the Chijef ‘ll.inlsl-er that thers
were complaints of shortage, and it was
looked into. The correct figurey ware
given, and we instructed the oil com-
panies to see that the mupplies were
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immediately complied with. Since
then we ‘have not -hesrd sny com-
plaint.

sy witx W ;o H0 whew &
e ST WAt wwwT Af Y 1 wway
¥ e wft W g ¥ fewre WY ) wmf
o & ogt wTeC X9E a7 H XU
fear 8, wren wTerT €Y famgy Y &
A sy sNr g az, TR wg TRIE

Mir. Speaker: Waiting for informa-
tion.

o fwo wo % : ¥ ow 113z =
qear § f& «QN arax Foenad
#, A fe mwr afers Fag7 vz s
2 ar  svsfefazt. AwAas A
qistefadi & aemsu Tt ¥ 7

ZTt & gz WY wAT wEet g
a4 nvsfeefady &0 5@ wr wmwifzdy
o anfalr Fihziedy s1 e &
47 gogTr & gw3 GFY HAAT YA
2 7 aqy 3@ ¥ dawdz 7. awe qfefs-
qm WY xR & oar G &, afr gAY
fradr ?

Shri Raghu Ramaiah: This is an
entirely different guestion. We are

here about supplies to Bihar area of
oil products.

o owiw wst vy | gav
famre & mral § WYY Arae €7 Hez
z g% R4 W 43 § fe aadw
i Ay fremad & ¥Qd a3
®Y agi sgwqr AL B WeY & 1 wgo
T HOArrane & faron w) squeq(
Tl qr fY wk ¥ aw faspw Feyw
R4t ¥Y sqwewr §, wgx Wy sqaear
%1 iy sraeat oy A wfg e o
AN & A foamwdt @ g ¥
Sy wrga A Y sgweer T w2 )
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A1 7 vk dfedt sl dmop
4 w9 g ST o § 1 & s
g ¢ % QY s w1 K N
Fgrger @ 7 WAl -y T SgATul &7
A AT G AT 7 fqgre FrFOER
Roardi @ ag aagw T wr
A A6z B, 5 w1 g7 Pegr amar

Shri Raghu Ramaiah: It is an integ-
rated system. Actually we produce in
Baraunj 8 to 10 thousand tonnes of
kerosene, but gbout 3 to ¢4 thousand
onnes of kerosene is required to be
Put into the Barauni-Kanpur pipe line
for technical reasons, that is between
a -parcel of high diesel and a parcel
of motor gas, -for safety purpose, you
have to inject some part of kerosene.
That has to be put jnto the Kanpur
pipe line and therefore only 3000/
4000 tons could be spared to Bihar
locally: we have to supplement it from
Assam or Budge-Budge. It is an
integrated system and so far as the
retail dealer is concerned, the price
is the same.

o} gagE wEww . gl ATE
oz aAary & YEeardr w0 fEoam
g fafaeet fagee 7 5% &t woRz
ot § f5 $0ft7 o £ qend ol
g1 s g odvr ga wTOm T oA e
WA FY W WANT K AT H R C
afy zi, a1 sHT A F18 0F qrEA AT
v fa & fe fazey &1 7k ot 2w
Y o 7 agt A=d o7t g ¢ o

afrag

Shri Raghu Ramaish: 1 hay already
answered in the positve: In the last
week af April and in the first week
.af-May, .there was slight gelay because
of the aFrival.-of tankers from abroad.
But the overall supply position had
been maintained.

W CATINT SRR
1w § fa AT fapre & wvmE
w7 ¥ FIRf urew @ e vl
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T gdt ary § oY fivc war wag § fe
IAF LATE ¥ |UTT WAy TF T
e faw g § ? we Y & ag o
oA wrgat § fe fagre & aw wr féw
WK FTRTC ¥ §aT aw fear § o war
Wi Wt 39 frge ww ot ¥ faa @@

t?

Shri Raghn Ramaiah: About retail
° prices, 1 would like pgtice. On the
question of any dificiency in supply
in North Bihar, if my hon. friends can
bring it to our notice and say that
in a particular place it js deficient, we
shall gertainly enquire into jt. But
our inforraation is otherwise. Still,
we will look into any complaints.

w; fawfa faw : frey vl fagre
& o w=it ot wfrw 21 fag frot gu
RATHY w1 AT X & e oo 7 ) qw
qriaafi fax gy fage o wa@
feorr gur fomr wmres 1 faar §
AT g wr e FA7 AT AT 0R
wgT § e ¥ A ge A w139
gaE Ay s FHr MO QAT R
fe ¥=Ha aery ¥1 7 SFR A
wson & fagre avwIT wige 34%1 §8
w7 vy A ¥ wifs sy TR
warar s 30T & 1§ oA wgan §
fir war ag axq § ? wac ag weq ¢ A
xowr a1 g foar an g § arfe
|t 2w & gw | Aq W ek @ Wi
&rw aug 9T AT @ WA F A% ?

Shri Raghu Ramalah: As I mention-
od, on the 31st of May ther: was a
communieation from the Chief Minis-

snd we have also given {nstructions.
to the p{l companies. We have not
beard snything further. If there are
we will be very much
to hon. Members if they could

i
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give us details; we have stocks and
we are anxious to supply.

ot wo wte  fwrdt : fir W
#Qetr arer wr femr Wer fear wrar
¢ o foo¥ & wfiq §F frewr Wiy
faar ngqn § ? war 34 awrk F ©1 i
oy § AT oy o fneely ?

8hrl Raghn Bamaizh; Actually from
October 1966, a monthly gquota of
15,500 tons of kerosene had been fixed
bui the offtake has not been that
much except in December when it was
15191 tons, in other months, it was
10,000 tons or 11,000 or 12,000 tons.
In no other month has it reached the
peak demand.

Shri D. N, Tiwary: May I know
whether the Government has received
any information that the dealers do
not lift the quotas of kerosene allotted
to Bihar due to the fact that the com-
mission is very low and they cannot
meet their expenses of transport and
other things? Such was the case In
West Bengal also. I had met the Chief
Minister there, and he set the matter
right by increasing the quola from
his own Btate.

Mir. Bpeaker: What is the question?

Shri D. N. Tiwary: May I know
whether any letter has been received
from anybody in the Ministry, saying
that the commission given by the
Government to the dealery is very low
and they are not moving it, and whe-
ther any step has been taken in the
matter or not.

Bhr{ Raghs Bamaish: I gm not
sware of it, but I shall look into the
matter.

Shrl D. N. Tiwary; I myself wrote
to you a latter.



2681 Written Answers JYAISTHA 16, 1889 (SAKA) Written Answers 3682

WRITTEN ANSWERS TO QUES-
TIONS

fawrelsw ¥t | afx whw ww

*36s. of; feirwe wam @ Wl
drxar A ag 4™ % g w4 e

(%) war et fawra qa
arv fey 7% 9a weaae Y WX 976
sqr feemar war &, faa¥ wgy mar &,
fis fawrelape it ¥ wfy mfew s
dewafr gt t;

(w) =fx g, & va¥ qur frosd
war §; Wi

(n) o woET w oA § @y
™ W # ofes Sl e E
fay ¥ w=yw 337 A7 § W wiae
# w9 ATAY § T wew I 71 fAr
¢?

dyway, dtfems Wi Eww awr

wwrH R oW (o were dgar) ¢
(%) werdsiw  faarw qdar @@
W e s w9 fawe  waaa fean
T g, W A W qR S arrerd
T

(@) dx (1) . ww
33

a6

Pertitisar Industry

*367. Shri F. P. Esthese:
Shri Viswanaths Menoa:
Shri K. M. Abraham:
Shri Umanath:
8hri PF. Gepalan:

Will the Minister of Petroleum and
be pleased io state the total
inustalled and utilised capacity of the

tiey during 1085-80 and 1088-87 were
425200 ang 585,000 tonnes of nitrogen
rospectively, The actual production
was 233,317 tonnes and 307,936 tonnes
of nitrogen respectively. The instal-
led capacity for phosphatic fertilisers
was 238,830 tonnes of P, O, during
1965-68 and 19668-67 against which the
production was 111,205 and 142,000

tonnes of P, (O respectively,
qf w: F; ¥ F A we wiedtat @

qe fetidt an
*368. of; Wle Wo wwlhi: T
furwy welY ag 7™ W O FG e
(%) war aoere wY oot § fe g
afEYy 2y F WY oy wreha @
aral 577 & AN fade g frie
R frcte 2K wwa y

(&) wr woerT & 7y ghafee
s afay sMuam At x
g7 ufw M & & g wrim
&1 i o Y W1 WX

(1) fer wron & fadw o
W waAT S Wi {8 & o
s e s l?

SR A% wwr few W (o
Ao txk) ¢ (F) TR KO
Qﬁﬁ'{mwﬁilﬁﬁﬁim
fRAy sy Fdaw & wavow & foyr
wfrardt  safw  (FTA-Eery)
g e gt fraw 59 9T em g
LGl

(w) 3 TRI B WTw o &
fay swwgA 3 B AW ¥ AW
Y gw amw W A

() aroff w1 wqmw  qWA
57§ weTr €7 ¥ I S8 A
weer & fv age ¥ w0 oot Rl
g fadw & 491 % T e W

g



3683

Written Answers

Squeezing of Credit

*369. Shri Virendrakumar Shah:

Shri ¥Yashpal Singh:

Shri S. C. Samanta:

Shri Madhu Limaye:

Dr. Ram Manohar Lohia:
Shri 8. M., Banerjee:

Shri Gedrge Fernandes:

Shri Maharaj Singh Bharati:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
of the hardships caused to the trade
by the recent credit squeeze;

(b) whether Government are also
aware that a number of firms dealing
in commodities have not been able
to 'meet their financial commitments
in the wake of the credit squeeze;

(¢) whether the credit available tu
the cotton trade is sufficient to cover
50 per cent of its requirements; and

(d) whether Government propose to

come to their help by liberalising
credit?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). It appears that some banks
cur-taileq credit limits to trade in the
beginning of April, 1967 to ensure com-
pliance with the Reserve Bank direc-
tive of October 28, 1966, requiring
banks to advance to industry and
export/import trade at least 80% of
their seasonal crerit expansion. This
might have caused temporary diffi-
culties in some cases. The position
1s likely to have eased considerably
by now, since the directive of the
Reserve Bank has ceased to be opera-

tive with effect from the 28th April,
1967,

(c) Commercial bank credit is avail-
able upto 85% of the last year’s level
against permits issued by the Textile
Commissioner,

(d) The Reserve Bank is prepared to
consider, on merits, any application
for enhancement of the credit limit,

JUNE 8, 10987
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Nationalisation of Banks

#370. Shri V. Khrishnamoorthi:
Sbri Yashpal Singh:

Shri R. Barua:

Shri Vishwa Nath Pandey:
Shri D. N. Patodia:

Shri C. C. Desai:

Shri Dhirendranath:

Shri D, C. Sharma:

Shri S. C. Jha:

Will the Minister of
pleased to state:

Finance be

(a) whether Government have any
proposal to nationalise the scheduled

banks owned by private individuals;
and

(b) if not, what other controls Gov-
ernment contemplate to impose on the
banking industry to maintain the price
level?

The Minister of State in the Ministry
of Finance (Shri K. C. Pant): (a) and
{b). The Government is examining
the nature and extent of itg control
over banking institutions and will take
such steps as may be necessary to ex-
tend effective social control over these
institutions to serve the cause of eco-
nomic growth,

Power Generation at Koiah

*371. Shri P. Gopalan:
Shri Umanath:
Shri Satya Narain Singh:
Shrimati Suseela Gopalan:
Shri E. K. Nayanar:
Shri Onkar Lal Berwa:
Shri Meetha Lal:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
cost of generationl of electricity in
the turbine at Kotah is about 300 per-
cent higher than the normal cost of
power generation in Rajasthan:

(b) whether the turbine was
closed formally because of the higher
cost of production; and
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{c) the steps Government propose
to taks to restart the turbine?

The Ministeor of Irriga.ion and
Power (Dr. K L. Rao): (a) Yes, Sir.
The cost of electricity generation by
gas turbine at Kotah is much higher
than that in hydel or steam powe:
stations.

(b) The gas turbine was not operat-
ed from 16thJune, 1988 because of high
cost of generation. However, after
part exuvnption to the duty on High-
Speed Diesel Oil was granted, it was
placed back into service from ISth
April, 1067. But from 18th May 1087,
the turbine had to be stopped again
due to certain troubles in the machine.

(c) Replacement parts have been
imported, The turbine is to be re-
sntartad shortly.

Will the Minister of Petrolenm.and
Chemdeals be pleaseg to state:

(a) whether. negotiations for foreign
collsboration to set up an oil refinery
at Haldia have been completed;

(b) it so, the outcome thereof: and

(¢) if not, the stage at which the
Matter stands at present?

Written Anmoers 3686

The Minisier of Planning, Petroleum
and Chemicals and Social Weifare
(Shri Asoka Mehta): (a) No, Sir.

(b) Does not arise.

(c) The matter is still under consi-
deration.

Electronie Computers- i Imcame.tax
Departteent

*37%. Dr. Ranen: Sea:
Shri Dhireswar Kalita:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that ac-
counting machines and electronie
computers have been installed in im-
portant offices of the Income-tax De-
partment:

(b) whether any reorganisation of
work on the basis of any work study
has been undertaken in the Depart-
ment; and

(¢) whether the employees’ orga-
nisations have been consulteq with
regard to the installation of the ae-
counting machines and computers as
well as with the reorganisation of
work?

The Minister of State In the Minis-
try of Fioance (Shri K. C. Fant): (a)
No Sir. The work relating to tax
calculations in salary cases alone is
being done through a merchanised
process through the 1L.B.M. and other
companies, on payment of charges.

(b) Yes, Sir. So far, the normal
pattern of distribution and allocation
of work amongst Income-tax Officers
hag beep to assign to an Income-tax
Officer all the functions to be perform-
ed in resepect of a particular assessee
or assessees within his jurisdietion. It
has recently been decided to reorga-
nise the work 30 as to introduce the
functional system of working after a
study of the working of the system
in 4 ranges. Thig system will be ex-
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tended in the current year to 716 LT.
circles covering over 50% of the tax
revenue.

(c) Does not arise in relation to
part (a) of the Question.

In yegard to part (b), steps have
been taken to explain to the emplo-
yees' organisations the reorganisation
of the work in the Department on the
functional basis and to seek their co-

operation jn making the scheme 3
success.

few: & welt wwrk 6 WS dd

*374 Wi WgT ey :
iR W W
ot war
ot canta fay:
of; W fog :

Tlo TW WAET Migar:
Wi o o faural:
Wi T fag waare
o Wrw g ateer:
o Wk ORI

% Wo Qao QEA:

st faate, o aar o
oot gy e K po wGife:

(%) wr ag sx ¢ fe feslt &
Fo AT A TR e A I Aond
&are vk Fograwft cnre &4 w1 aeET
y*F *xTon g

(w) afx g, oY faelt & awit
o o foad sqwarit § amr 34k
e g

(M) Wi frax g fs oaw
wfvest gra wdR 1 fgam e
vy ¥ fawarr fafig; e

(w) sfey, & q¥ et S
soeTe Y Wt wfafwar § 7
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fratw, wore awr gl hof: (o
wweaw) ;. (v) & (w).
woert & Afew F ag v § fie feeelt
aqr 3u% aragre & fifaw olet &
¥o W Ty waw Sieerd ¥ gro
it ¥erer wm wfyw wud g/
e W §T @ E o ety sraet
¥ vra SH qia vt fefen st Q@
g1 wfosiw  siwal & fowe-fabe
(%= i) ¥ ag M wfwa § fe gfa
wRT Y v famar (¥aw) ww qfw
¥ ¥ Ay wfgare ¥ (Ime) N
geiE sT g1 aIT e ot
wTHATfT ¥ g § ow e War ug
forran =k w07 ag faww S8 -
o qawfag owat 9t fear e @
Gar ¥o wgagw pund sww  fear
ot ff ) eI A amias Bt W
wgar & e, e el o
AT ¥ W ATSORY F1A 4% JAUAH
frare fr 7wl gfe fegfe
wfw w1 F-wrer wew wiferd & oo
aga feqr ot w21 & qff W
LAl

Circulation of Currency Notes meant
for Destruetion

*375. Shri Madhn Limaye
Shri 8, M. Banerjee:
Shri George Fermandes:
Shri Manibhaj J. Patel:

Will the Minister of Finance be
pleased to state:

(a) whethor Government's atten-
tion hag been drawmn to a case of
cheating/fraud in which defective
currency notes valued at several mil-
lion rupees, which had b:en ordered
10 be destroyed have, instead of being
actually destroyed, put into cirocula-
tion;

(b) whether currency notes with
duplicate numbers too are in circula-
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(c) whether a lenient view was
taken of the crimes committeg and
the guilty given only token or light
punishment. snd

(d) if so, whether 3 fresh inquiry
wil] be ordered and stern measures
taken against the guilty men?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
Presumably the Question relates to a
case which occurred in 1961 in which
an attempt was made to remove some
spoiled Bank notes ordered for des-
truction by the Reserve Bank of India.
The attempt was foiled, Investiga-
tions made did not indicate circula-

tion of spoiled notes ordered for des-
truction.

(b) Only a few cases of alleged
duplicate numbering of notes have
come to the notice of Governmnt,
However, on investigation jt was
found that in several of these cases
the numbers on one set of notes had
been altered by a deliberate attempt.
The motive for such attempts is not
clear, and the Central Bureau of
Investigation are understood to be in-
vestigating some of these cases. Only
in two cases the duplicate numbering
was due to an error in printing which
was pot detected, for which depart-
mental action has been taken against
the persons concerned,

(¢} The case of the attempted re-
moval of spoiled notes was investiga-
ted by the Police and prosecution
launched against three persons but
the Court acquitted them, As a
result of departmental enguiries one
person wag dismissed and four others
of the Reserve Bank of India Staff
punished. The detective department
of the Police also undertook investi-
gations to unearth any conspiracy,
but these irivestigations did not reveal
any thing.

(d) Does not arise.

Attaching of Price Index to long-
term Borrowing

*376, Bhrl R. 8§, Vidyarthi:
Shri N. B, Sharma:
fhri Shards Nand:
Shi Brij Bhoshan Lal:

1889 (SAKA) Written Answer: 3690

Shrimati Tarkeshwari Sinha:
8hri Shri Gopal Saboo:
Will the Minister of Finance be
pleased to state:

(a) whether Government proDose
to attach the price index to long term
borrowing;

(b) if so, the details thereof; and

(c) the time likely to be taken for
its implementation?
‘The Minister of State in the Minis-

try of Finance (8hri K. C. Pant): (a)
No.

(b) and (¢). Do not arise,

Cochin Refinery

*377, Sbri Kashi Nath Pandey;
Shri N. P, Yadab:

Will the Minister of Petrolenm and
Chemicals be pleasedq to state:

(a) whether it is a fact that the
Cochin Refinery has not reached its
designed capacity so far;

(b) it so, the reasons therefor; and

(c) when it is going to reach to its
full capacity?

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) No,
Sir. The refinery ig operating at its
design capacity with effect from the
26th May, 1967.

(b) and (c). Do not arise.
Irrigation Facilities

*370. 8hri Vasudevan Nair:
Shri €. Janardhanan:
Shri P, C. Adichan:
Shrimati Tarkeshwarl Sinka:
Shri Hokam Chand

Kachwali:

Shri Shiv Kumar Shastri:
Shri Ram Gopal Shalwale:
Shri O. P, Tyazl:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have pre-
pared crash programme to provide
irrigation facilities to additional 10
million acres of land for wiping out
the country’s food growing deficit in
the next four years; and
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'Ebl if s0, the main féstures there-
of?

The Mimisier of LIrigation and
Power (Dr. K. L. Rao): (a) and (D).
Ministry of Irrigation and Power have
proposed that accelerated financial
assistance should be given to 4 sclec-
ted major irrigation projects, which
are in a advanced stage of construe-
tien, so as to complete them during
the Fourth Plan period., These four
projects, on completion, will oreate
sn irrigation potential of 8 mijlion
acres, The proposal is under consi-
deration,

Moratorilum on P. L. 480 Funds

*379. Shrimat! Tarkeshwari Sinha:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government propose
to request the U.B. Government for
o moratorium in regard to PL 480
Funds;

{b) whether this will freeze the
PL 480 Funds from their being spent
by U.S. Embassy in India; and

{c) whether US. Government have
agreed to this proposal?

The Deputy Prime Minister and
Minister of Finance (S8hri Morarji
Desal): (a) No, Sir.

{b) and (c). Do not arise.

Agricalture in Fourih Pian

*380. Shri 8. M, Banerjee:

Shri Madhn Limaye:
Shri Ramachandra Veorappa:

Will the Minister of Planning be
pleased to state:

(a) whether it iy a fact that more
amount will bz allocated for agricul-
ture In the Fourth Plan;

(b) it so, whether a detailed plan
has been chalked out to implement
this decision; ang

(e) whether a tcam of experis will
be appointed to advise the Planning
Commission in this regard?

Tha Mialster of Flanning, Petroleam
and. Chemisals and: Sosial Weifare
(Bhei .Ascha. Mehts): (a). and (b). The
size of the :Fourth Plan omtlay. as. well
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#s° allocations for- the various sectors
is under review. Agriculture will
comtinue to recelve high priority. Pre-
cise sectoral outlays will, however,
emerge only afier the complation of
this review. Broad lines on. which
agricultural developmant should be
brought about, have already been de-
termined and incorporated in the
Draft Qutline; detailed programmes
are worked out from year io year,
and necessary outlays allocated for
them, as required.

(¢) No sueh proposal is under. con-
sideration,

Enquiry into complaints against

Officers of Punjab National Bank

*381, Shri Abdul Ghanl Dar:
Skri Ram Singh Ayarwal:
Shri Hukams Chand Hachwal:

Will the Minister of Finance be
pleased to rofer to the reply given
to Starred Question No. 301 on the
8th April, 1887 and state;

(a) whether the Committee which
wus appointed to look into complaints
ageinst the officers of the Punjab Na-
tional Bank in May, 1083 has eince
submitied any interim report to Gov=
ernment.

(b) if so, the jetails thereof;

{c) the terms of reference of the
Committee;

(d) the nature of the complaials
against the officers for which invest|-
gations are belng made;

{e) when the final report ia likely
to be submitted; and

{f) whether the officers comeermead
are still working in the bamk?

The Minister of State in the Ministry
of Finance (Shri K. C. Pant): (a) No
committee has been specially appoint-
cd by Government for the purpose.

(b) and (f). As the investigations
are still in progress, it will not be
appropriate to disclose the detalls at
this stage.

(c) and. (d), The complaints are
over certain purchases of securities
by the bemk.
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{#). Iti is: nod pessible-at present to
indicate when the jnvestigstions ere
likely. to be completed
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Fertiliser Froduction

*333; Ghyi- O. K. Bhattacharyya:
Shri. Slibeshwar Frasad:
Will the Mizister: of Petrobeuss and
Chemisals: be pleased. to state:

(s) whether it is a fact that the
target: of two million tonpes addition-
al nitrogen capacity for fertilirers
by the end of the Third Plan period
could. not. be achieved ang the short-
fall was substantial; and

(5). i#r 3o, thy: comses- which 1ed o
this shertiell?

& sew T

Toe Miniater; of Planning, Fetroleum
and Chemicals s Social Wellare
(Bhri Asoka Mehta): (a) The target
for the Third Plan was 1 million ton-
nes of nitrogen capacity  against
which tbe capacity achieved Wwas
0.585 million tonnes.

(b) The shortfall was mainly due
to delay or failures in the implemen-
tation of fertilizer projeets in the
private sector.

Unacconnted Money

384, Shri Deven Sen:
Shri Madhu Limaye:
Will the Minister of Finance bhe
pleased tg state:

(a) whethey Government's atten-
tion has been drawn !0 the method
used to comvert ‘black monsy to
“white” viz “investing” in agricul-
ture and showing the “black money”
as “agricultural income” which is not
taxed in several States; and

(b) if 30, the steps proposed to
check this leakage/evasion of tax by

conversion of unaccounteq money?

The Minister of Btate in the Minis-
try of Fimance (Shri K C. Pant): (a)
Yes, Sir, Government are  already
aware of such practices.

{b) During the assessment proceed-
ings, whenever they come across in-
veStments in agricultural lands or
income alleged to be agricultural, In-
come-Tax Officers require the assessce
concerned to adduce evidence regard-
ing the source of investment in agri-
cultural land, or to prove the extent
of agricultural income, as the case
may be. Where pecessary, the In-
come-iax Officers also make indepen-
dent enquires, If the explanation
furnished is not tenable or if the
¢claim is not substantiated by evidence,
the amount of the investmen: and/or
alleged agricultural income i~ asses-
ged to income-tax as undisclosed in-
come, As the practice adopted by
assessees. as well as the manner of
dealing with such cases, are slready
known to the departmental officers,
up special steps in this conmection are

e considered necessary.
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Stady of Prospects of Fertilizer
Production

*385. Shri Chintamani Panigrahi;
Shri Shaszhi Ranjan:
Shri Sidbeshway Prasad:
Bhri Yashpal Singh:
Shri §, C., Samanta;
Shri 8, N. Maiti:

Shri Tridib Kumar
Chaudhuri:

Bhri A, K. Kisku:

Shri K. N. Pandey:

Shri ¥. A, Prasad:

Shd N. K, Sanghi:

Shri Bedabrata Barua:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the President of the
World Bank during his recent visit to
Dethi, advised Government 1o study
afresh the prospec.s of fertilizer
production in India;

(b) if so, the reasons therefor;

(c) whether he also clear'y indica.
ted to Government about the keen-
ness of the Word Bank to promote
fertiliser production in the private
sector; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Planning, Petro.
jeums and Chemicals and Boclal Wel-
fare (Shri Asoks Mehts): (a) Yes,
Bir, with reference to the levels of
production likely to be attained dur-
ing the Founth Plan years from pro-
jects under execution and those ap-
proved or under consideration.

(b) The intention was to arrive at
scceptable estimates that would help
to determine shortages that must be
met from imports.

(¢) Yes, Sir.

(d) Government will consider all
suitable propasalr emaniting lu;u
privats partisa
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Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the dispute about the

‘Krishna-Godavar{ waters has been

scttled between the Governmentas of
Andhra Pradesh, Mysore and Maha-
rrshira; and

(b) if s0, the details thereof?

The Minister of Irvigation and
Power (Dr. K. L. Rao): (a) Not yet,
Sir.

(b) Does not arise.

Wriling off of State Governmenls
Debty

*387. Bhri C. C. Desal:
Shri R. Barua:

Will the Minister of Finanoe be
pleased to state:

(a) whether it is a fact that some
State Governments have recently
asked the Central Government to
write off their debts;

(b) whether some State Govemn-
ments have unilaterally imposed
moratorium to the loans taken from
the Centre;

(c) if so, the names of State Gov-
ernments in both the cases; and

(d) the reaction of Government to
their requests/actions in this regard?

The Ministey of State in the Minls-
try of Finance (8hri K, C. Fant):
(a) to {d). No request has been recel-
ved from any State Government for
wriling off their debts due o the
Centre. The Government of India
are also not aware of any unilateral
decision of a moratorium by any
State Government. However, some
State Governments recenily sought
postponement of the repayment of
their obligations on Central losns
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The State Governments have been
advised that they should adhere to
the terms of repayment.

Non-Remnnerstive Bchemes

*358. Shri P. Ramamurtl:
Shri A. K. Gopalan:
Shri P. Gopalan:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that the
non-remunerative works like anti-sea
erosion schemes undertaken by the
State Governments are financed by
the Centre with interest bearing
loans;

(b) whether any State Government
have urged the Centre to substitute
the assistance of interest bearing loans
with grants in regard to non-remu-
nerative schemss; and

(c) if ao, the reaction of Govern-
ment thereto?

The Ministey of State In the Minis-
try of Finance (Bhri K. C, Pant): (a)
to (c). Central assistance for anti-
sea ercsion and similar schemes such
as flood control is provided in the
form of loant within the overall assis-
tance for the State Plans.

Some State Governments have sug-
gested that Central assistance for
such schemes ghould be in the form
of grants. It has not been found
possible to accept the suggestion, as
the scheme; cannot be considered to
be non-remunerative.

Splitiing wp of Life Insurance
and Hindustan Steel
Ltd,
*350. Bhri Inéirafit Gupts:
Seshiyan:

K. Tapuriah:
N. Fatodia:
K. Des:

{111
Npp

3698

Shri K. P, Singh Deo:
Shei D. N. Deb.

S8hri George Fernandes:
Shri Madhua Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether there is a proposal to
Split-up certain public sector under-
takings like the Life Insurance Cor-
poration, Hindustan Stee! Ltd. into
separate units;

(b) it so, whether it is likely to
lead to any increas? in efficiency and
lowering of costs; and

(c) the details of the proposal and
when it is likely to be gna'ised?

The Minister of State in the Minis-
try of Finance (Shri K. C. Funt): (a)
to (e). The question of spliting-up
major public sector underiakings
into separate units has to be consi-
dered with regard to the relevant fac-
tors in each case, In the case of
Hindustan Stcel Ltd,, for instance, [
would invite the attention of the
Hon'ble Members to the rep’y given
by the Minister of Steel. Mines and
Metals to the Lok Sabha Unstarred
Question No. 545 on the 25th May,
1967.

As far as the LIC is concerned, the
recommendations of the Committee
on Public Undertakings in this regard
are now under examinution.

indian Doctors in England

*390. Shrimatl Savitrl Shyam: Will
the Minister of Health and Family
Pianning be pleased to state:

(a) whether Government are aware
of the obscrvations made by Shri
Jivraj Mehta former Indian High
Commissioner in England on the atti-
tude of Indian doctors in England:
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(b) whether it is a fact that a
large number-of doctors after obtain-
ing their post-graduate degrees in
England stay-there and work as Regis-
trars but are .reluetant ‘to.return to
India; and

(c) if so, the causes thercol and
how Government propose to persuade
them to return to India?

The Minwter of Health andd Family
lanning (Dr, 8. Chandrasekhar): (a}
h: reports recently appearing in the
'ess have come to notice of the
overnment.

(b) The information is not readily
vailable,

(c) Better remuneration and stan-
wrds of living off.red to Indian doc-
rs in toreign countries like {he UK.
ould seem 1> be the principal cause
" unwillingness of some dactors: to
turn from abroad. The Govern-
:nt of India have been taking wvari-
is Steps from time to> time {0 encour-

¢ them to return to India. The
ost impoartant of them are as
wder;—

(}) Formation of a Scientists’ Pool
including doctors;

{3) The particularg of the doriars
cnrolleg in the National regis-
ter are published periadically
angd sent to all Ministries/
State  Governments/U.PS.C.

ete, etc,

(3) The UPS.C. and other rec-
ruiting agoncies treat the
‘Indien doctors whose parti-
culars are given in the clas-
sifed lists, ag ‘Perssnal Con-
tact’ candidates for all posts
advertizsed by them,

(4) ;Persons applinted 1o 1the
‘Pool’ are attached to research
institutions, Universities etc.

JUNE B, 1987
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11791, 8br] ‘Baburao Patel: “Will the
Minister of Jimance be pleased to
refer ito :the Teply given to Unstarred
Question No. ‘635 on the 6th April,
1967 .and state:

(a) whether the Eastern Machin.
ery and Trading Co. Ltd, Bombay,
of whom Shri B. B. Tolani is a
partner, ia placed on the Black-list;

(b) if s0, since when and the
reasons therefor;

(e} ‘the number of import licences
issued to the above firm and the
items and amounts for which they
were issued during the last five
years ending the 31st March, 1867;

(d) whether Government are aware
nf several raids by the Enforcement

Directorate on this Brm since July
1856; and
(e) if so, on what basis import

licences are granted to a firm which
has not only committed an offence
under the Foreign Exchange Rcgula-
tiens Art, 1047, but alto not paid the
penalty levied on it?

The Deputy Prime Minister and
Minister of Finamce (Shri Morarjl
Desal): (a) to (c). The information is
being collected and a statement will
be laid on the Table of the Sabha.

(d) As has.been stated in the reply
to .part (a) of Unstarred Question
No. 635 answered on 6th April 67,
the premises of Mi|s. Eastern Machi-
nery and Trading Co. of Bombay were
raided three times in July. 1956, June
1962 and August. 1065.

(e) The information as to whether
any import licences have been grant-
ed io thefirm and if 30 on what basls,
is being collected.

Buildings bélenging ‘to ‘former Princes
1795, ‘Shel Baburso “Patel: Will the

of Works, "Houting and
Suaply be .plaased .to state:

"{8) ‘the -number .of :paleces and

Ta WSt s b -

buildiggs belonging to the former
princes purchased or acguired by the
Central Government so far;

(b) the cost of each bullding thus
acquired and the manner of payment
made for the same;

(c) the precise manner in which
these buildings are used at the mo-
ment;

(d) the recurring expenditure for
maintaining these buildings; and

(e) the manner in which valuation
of these buildings is dome prior to
their purchase?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri ‘Iqbal Bingh): (a) to (e). The
information is being collected and
wlill be laid on the Table of the House.

Ex-Faetory Price and Extise Duty
on commodities

1796. Shri M, Sudarsanam: Will the
Minister of Finanee be pleased to
state the ex-factorv price and excise
duty per unit of the following com-
modities:

1. Sugar.
2. Cotton
1. Paper.
4. ‘Matches.,
. Plastirs.

Textilas,

. Paints & Varnishes, and

=t = w

. Irp;: & Steel products?

The Deputy Prime Ministey and
Minister of Finance (Shri Morarji
Dewai): The requisite information is
giver below:—

{1) Sugnr: —The ex-factory prices of
sugar (crystal) vary from region to
region anl even in the same region,
the prices vary depending upon ﬂ!'k
quality of sugar. The ex-factory pri-
ces of D-20 grade sugar in some of
th: -regions are shown in the Anne-
xure placed on the Table of the Howse.
[Placed in Library. See No, LT-852/
67]).



3703 Written Antwers JYAISTHA 16, 1830 (SAKA) Written Answers 3704

The excise duty on gugsr (crystal)
ig Rs. 37/- per quintal (Rs. 30.50
basic duty+4Rs, 6,50 additional duty
in lieu of sales tax)

(2) Cotton Textiles:—The ex-fac-
tory prices of cotton textiles produced
in Composite Mills vary according to
the category and quality of the fab-
rics. The prices of some of the varie
ties are shown in the Annexure
placed on the Table of the House.
[Placed in Library. See No. LT-362/
87].

The excise duty for such fabrics
(inclusive of basic duty, yarn duty,
handloom cess and additional duty in
lieu of sales tax) varies from 7.70
paise to 96.4 paise per square metre
depending upon the category/variety
of fabrics and also whether the fab-
rics are subject to price contro] or not.

(3) Paper:—The ex-factory prices
of paper vary according to the variety
and the quality of paper. Prices of
some of the varieties of paper are
shown in the Annexure Placed on the
Table of the House. ([Placed in
Library. See No. LT-562/67).

The excise duty on paper varies
fom 5 paise (inclusive of special ex-
cise duty) per kg to Rs, 1.20 per kg
depending upon the variety and the
quality of paper.

{4) Matches:—Differen; ex-factory
prices exist for different sizes of match
boxes. The prices algp vary from
manufacturer to manufacturer. The
prices of match boxes manufactured
by M/S, WIMCO are shown in the
Annexure placed on the Table of the
House, [Placed in Library. See No.
LT-562/67)

Current central excise duty wvaries
from Rs. 3.95 to Rs. 480 (per gross of
boxes each box contajning 80 sticks)
depending upon the category of menu-
facturer and the nature of material
used.

(8) Plastics: —The ex-factory prices
of artificial or synthetic resing and
plasticy vary according to the nature of
material. Ex-factory prices of some of
the plasticy are shown in the Anne-
xure placed on the Table of the
House. ([Placed in Library. See N
LT-B82/67).

P

The centra] excise duty varies from
4% to 38% ad valorem inclusive of
special duty, Some of the itemg like
polyester polymer chips, Maleic reains,
tellulose acetate are subject to spe-
cial rate of duty varying from BRs
0.48 to Rs. 1.80 per kg.

(0) Paints & Varnishey: —Ex-factory
prices vary acording to the nature
and quality of paint and
Prices of some of the wvaristies
shown in the Annexure placed on
Table of the House. [Placed in
rary. See No. LT-562/67).

Where sold by weight, the central
excise duty varies from Rs. 1050 per
quintal to Rs. 300/- per quintal
Where sold by volume, the central
excise duty varies from Rs. 012 per
litre to Rs. 1.80 per litre.

(7) Iron & Steel Products:—Ex-
factory prices vary according to the
nature of the products, Ex-factory
prices of some of the jron & steel
products are shown in the Annexure
placed on the Table of the House.
[Placed in Library. See No. LT-
562/671.

%

Central Excise duty wariey from
Rs. 76/~ per tonne to Rs, 328/- per
tonne depending upon the type of
products.

Central Sales Tax Act

9. Shri M, Sufiarmnam:

Shri Yashpal Siugh:
Wil the Minister of Fisanos be
pleased to state:

(2) whether the attention of Gov-
srnment has beepn drewn to the judy-
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ment of the Division Bench of the
Mudras High Court in April, 1967
holding that sub-sections (3), (3-A)
and (5) of Section 8 of the Central
Sales Tax Act, 1056 offended Article
301 and Article 308(1) of the Con-
stitution; and

(b) if so,
ment thereto?

The Depuly Prime Juinistey and
Minister of Plusmoe (Shri Morar)i
Desai): (a) Yes, Sir.

(b) The State Government have
gone up in appeal before the Supreme
Court against the above judgment,
The decision of the Supreme Court,
who have granied a stay of the order
of the Madras High Court, is awaited.

the reaction of Govern-

VYariety shows by Film Folks in Ald of
Blhar Relief Fand

1798. §hri Baburae Patel: Will the
Minister of Boclal Wellare be pleased
to state:

(a) the number of variety shows
Riven by the film folks in aid of the
Bihar Drought Relief Fund, the dates
and places where they were given and
the total amount colflected from them:

(b) the total amount spent in put-
ting up these shows;

(c) the amount of funds that re-
main after meeting all expenses for
famine relief in Bihar;

(d) the amount disbursed and the
dates on which it was disbursed;

(e) whether it is a fact that money
collected for this purpoge in Bombay
still remains unutilized for the pur-
pose for which it was collected; and

(1) it 90, the remsons therefor?

The Minkter ot State in the Depart-
meat of Seclal Wellare (Shrimati
Phulrenn Gula): (a) to (f). The in-

askad for fa being collected
618 (Al) LED-g

and will be laid on the Table of the
House when received.

£
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Wil the Minister of Finamce be
pleased to state:

(a) how many of the 1298 persons
who are holding bank accounts abroad,
mostly in UK, USA. and Switzer-
land, are Cabinet Ministers, Slm stars,
film producers, film directors and
other film personnel;

(b) the names of such account hol-
ders and the names of the banks and
the countries where such bank ac-
counts are maintained;

{c) the manner in which these ac-
count holders tranafer the money
from India; and

(d) the names of ex-rulers who
hold such accounts and where?

The Deputy Prime Ministey and
Ministey of Finance (Shri Morarjl
Desal): (a) to (d). Efforts are being
made to collect the information to the
extent possible and the same will be
laid on the Table of the House.

Raral Industrial Projects in Orism

1888. Shri Chintamani Panigrahi:
Will the Minister of Plamning be
pleared to state:

(a) the number of rural industrial
projects functioning at present in
Orissa; and

(b) the financia] assistance given to
the Orismsa Government during the
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Third Plan period ahd in 1988-87 for
this purpose?

The Minlster of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shr} Asoka Mehta): (a) Two.

(b) The financial assistance from
the Centre to the State Government
for this Programme during the Third
Plan period amounted to Rs. 42.08
lakhs and in 1968-67 to Rs, 2.98 lakhs.

Rise in Prices of Essential
Commodities

18681, Dr. Ranen Sen: Will the Minis=-
ter of Finance be pleased to state:

(a) the rise in the wholesale nnd
retai] prices of essential commoditics
in different parts of India and the
rise in the cost of living index bet-
ween February, 1967 to April, 1967,
and

(b) how it compares with the
prices—wholesale and recail and cost
of living index in the years 1964, 1965
and 19667

The Deputy Prime Minister gnd
Minister of Finance (Shri Morarjl
Demal): (a) and (b). Between Feb-
ruary and April 1087, wholesale and
vetaj] pricea of most of the cereals and
pulses (with the notable exceptions of
wheat and gram) recorded a rise in
1 number of States. For instance the

zones. Gur prices recorded
a rise, ranging from Re. 0.10 per xg.
in Andhra Pradesh to Re. 0.75 per kg- -
in Assam at the retaj] level. The
prices of the controlled varieties of
mill eloth were raised by 4.5 per cent
in the middle of April 1067, Prices of
a number of other essential commodi-
ties like suger, xerosene oil, handloom
cloth, soap, rubber tyres and tubes, and
matches remained generally stable
between February and April 1067.
Those of edible oils such as 'rﬂlndﬂ“t
oil, gingelly oil, mustard oil and coco-
nut oil also showed, on the whole, a
fall or stability,

As compared to 1964, 1965 and 1986,
wholesale and retail prices of most of
the essential commoditieg are generally
higher this year, In some years, how-
ever, prices have shown stability or
even a fall over varying periods. For
instance, rice prices in Mysore were
lower in April 1987 than in December
1965. Similarly retail prices of
groundnut oil were lower in April
1987, as compared 1o June 1986, In
Andhra Pradesh, KXerala, Madras,
Mysore and Uttar Pradesh. Prices of
kerosene oil have been generally stable
since February 1966.

The All-India Working class consu-
mer price index (1949-100) stood at
152 in 1944, 1686 in 1965 and at 184 in
1966. In February 1987 it stood at 198
and rose by 2 points to resch a level or
200 in March 1867, the (atest month for
which the figure iz available. The
food companent of this jndex gtoog at
155 in 1964. 172 ipn 1965 and 190 in
1868. It rose from 206 in February
1947 to 210 in the folowing month.

Model Village in Bihar

1842, Shrl 5. €, Jha: Will the Minis-
ter of Works, Howsing and Bupply be
pleased to state.

(a) whether it i5 a fact that the
Cinfial Govérnment have taken " up
any large-scale housing construglion
work in the foren of & large model
village or model town in Biker; and
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(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) No such work
hay been undertaken by the Certral
Government.

(b) Does not arise,

Welfare of Nomads and Tribal Pevple
: in By

1803, Shyi §. C. Jba: Will the Minis-
ter of Social Welfare be pleased to
state:

(a) whether it is a fact that Gov-
ernment have drawn up any plans for
the welfsre of Nomads and Tribal
people in Bihar during the Fourth
Plan; and

(b) it so, the details thercof?

The Minister of State in the Depart-
ment of Social Weltare (Shrimati
Phuitenu Guha): (a) Schemes have
have been included in the 4th Five
Year Plan for the welfare of Sche-
duled Tribes and of De-Notified Tri-
bes in Bihar.

(b) A statement giving the details
i« laigd on the Table of the House.

|Pluced in Library. See No. LT-363/
671,

Co-operative Societies for Scheduled
Castes and Bcheduled Tribes in Orisma

1804, Shri Chintamani Panigrabl:
Will the Minister of Social Wellare
be pleased tp state:

(a) the number of Co-operative
Socicties  gtarted for the Scheduled
Castes and Scheduled Tribes in Orisse
during the Third Five Year Plan; and

(b) the msnner in which the Sche-
duled Castes and Bcheduled Tribes
people have besn benefited?

The Minisice of State in the Dopart-
ment of .Setial Wellare (Shrbmati
Phulrena Gulia): (a)

(i) Yor ' Scheduled Castes—9
Weavers wm

1889 (SAKA) Written Answer:
>
(ii) For Scheduled Tribes
Forest and
Societies.

(b) (i) Scheduled Castes

Through Cooperative organisational
assistance in the supply of yarn and
weaving equipment, and in the mar-
keting of handloom cloth.

(ii) Scheduled Tribes

Forest Labour Cooperative Socie-
ties save tribals from being exploited
by unscrupulous money lenders, mid-
dlemen, and forest contractors. These
Cooperatives also provide them with
employment and occupation in the
collection of minor forest produce and
in the disposal of their stociks at rea-
sonablc rates.

a7ro

~—30
other  Cooperative

Principal Appraisers of Customs De-
partment

1885. Bhri R, Shastri: Will the
Minister of Finance be plcasel to
refer to the reply given to Unslarred
question No. 3046 on the Ist Decem-
ber, 1988 and state:

(a) whether any decision for the
upgradation of Principa! Appraiscrs
of the Customs Department to Class-1
has been taken; and

(b) it not, how long jt weunld take
to finalise the proposed upgradation?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) and (b). The scheme of
the re-organization of the Appraising
Department is still under considera-
tion of the Government and a deci-
gion is likely to be taken shortly.

Appraisers

1806. Shri R. Shastri: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 3048 on the 1st Decem-
ber, 1966 and state:

(a) whether it is a fact that the
Santhanam Committee’s recommenda-
ﬂwuthltﬂ:ewbnsshnuldhot

higher status, rank and be better
puid than they are at present has
been accepted; and
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&)ilaot,bowlon&itwﬁltnke to
implement the above recommenda-
tions of the Banthanam Committee?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarjl
Besal);: (a) and (b). The question of
improving the status, rank and pay of
Appraisers cannot be decided in iso-
lation as it will have repercussions
in analogous cardes in other depart-
ments of the Government.

A scheme of re-organisation of the
Appraising Department is, however
already under the consideration of the
Government.

Oonditiens of Service of Appraising
Balt

1807, Shri R. Shastri: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Tariff Revision Committee while dis-
cussing the need for the right type of
personnel to implement the new Cus-
tomg Tariff, has emphasised the fact
that this matter deserves serious con-
sideration from Government with a
view to ensuring that the conditions
of service of the appraising staff are
such that good men can be attracted
and retained; and

(b) if 30, the steps taken by Gov-
ernment in this regard?

The Deputy Prime Minister and
Minister of Finance (Bhri Morarji
Pemal): (a) The relevant portion
from the Report of the Tariff Revision
Committee js reproduced below:—

“It has been represented to us
that the status and emoluments
of Appraising Officers at present,
are not such as tp attract the best
type of men. Many bright young
persons who take up Appraisers’
posts are found to leave fairly
soon, either for outside jobs or on
sppointment by selection to
higher executive posts within the
Customs Department. We feal

JUNE 8§, 1967
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conditions of service of tlua.p-
praising staff are puch that good
:‘:n can be attracted and retain.

(b) A scheme of re-organisatien of
the Appraising Department ig glready
under the consideration of the Gow-
ernment.

Appraisers and Principal Appraisers

1808. S8hri R. Bhasiri: Minister of
Finance be pleased to state:

(a) whether it is a fact that tha
Customsg  Reorganisation Committee
has emphasised that the contentment
and morale of officers in the Ap-
praisers’ and Principal Appraisers’
Cadres are vital factors both depart-
mentally and in the public interest;

{b) whether it iz a fact that the
Santhanam Committes has strongly
observed that “....Appraisers and
examiners in the Customs should be
made to feel that the improvements
of their condilions is a matter of
special concern to the Government;
and

() if so, the steps which have betn
taken by Government to bring about
this feeling and for removing the
prevailing widespread discontentment
and frustration in these vital cadres
of the Custorns Department?

The Deputy Prime Minister and
Minister of Finance (Shri MNorarjl
Desal): (a) Yes, Sir.

(b) The relevant portion from the
Santhanam Committee report is re-
produced below:

“We have found that low-paid
Government servants are entrust-
ed with the responsibilities of
inspeection, sueprvision, grant of
licences, in matters like gradation
of commodities, inspection of
mines, supervision implamentation
of labour lawy and awards, various
kinds of Ticensing, pasing of
goods at Customs eic. While the
feneral increase in the saleries of
Governmant servanty is a matter
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paying copacity of the people, it
may be worthwhile in the coun-
try’s inferest 10 examine whether
the categories of officials who
have to exercise consnderable
discretion in matters relarting to
faxation, issue of valuable permits
and lecences, or otherwise deal
with matters which require high
degree of integrity, should not be
given special attention regarding
statug and emoluments. Thuss
appraisers and examiners in the
Customs. Inspectors in the
Excise and the lhmcome Tax.
Department, supervisury person-
ne] in the Central Public Works
Department, Railways and Postal
Departments and analogous cate-
gories should be made to fecel {hat
the improvement of their condi-
tion is a matter of special con-
cern to the Government”.

It will be seen tha: ihese observa-
tions apply not only to Appraisers and
Examiners in the Customs Depart-
ments but also to officers in some
important Department also,

(c) The question of improving the
status, rank and pay of Appraisers
and Examiners cannot be decided in
isolation a&s it will have repercussions
in analogous cadres in other Depart-
ments of the Government. However,
u scheme of re-organisation of the
Appraising Department is already
under the consideration of the Gov-
ernment.

Customs Appraisers Servite
1809. Shri B, Shastri: Will the
Minister of Finance be pleased to
stale;
(a) whether it is a fact that in

scales of pay and grades are liable to

revision; -

_ (b) whather it is also o fact
in the resruitment of Expert

sery through the Union Public Service
Commission the hope of revision
Pay scales i being beld out for

last several years by the senior
officials of his Minfstry sitting in the
Selection Board of the Unlon Public
Service Commission; and

{c) if so, the progress so far made
and when the revision of the scales
of pay will be finaliged?

The Prime Minister and

Minister of Finance (8bhri  Morarjl
Desaj): (a) Yes, Sir.

(b) No, Sir.

(c) The question of revising the
pay scale of Appraisers cannot be
decided in jsolation as it will have
repercussions in analogous cadres in
other departments of the Government,
However, a scheme of re-organisation
of the Appraising Department is al-
ready under the consideration of the
Government.

WHTW wTAT TR

1810. Wt %o fro wqwy: w7
LRTR SEA WRT qg AaTA & AT
o f

(v) war ag 8w 3 fe Ao
qifeardt Wl % a1E IR FET
1l qx e fir g A e T aE R

(w) afx g, At ww ot o feafa
& ax

() afe 4@, & aerT v famre
TR FEqT gIE feq A w5,
fariea: T = ae, P w7 @
2?

aoarw o™ form § TRl
(whadt qudw g): (%) T are
* I AL FTAVHT W T
s AR |

(w) sifsx wel #1 ghe ¥
m&;qﬂzim&:ﬁ.fmﬁm
orfwai aet o, ¥t spwea gt o ag

(w) woeTe wr fearT ¢ fis fem
Wik ares & aearer quy fawardl
fwe, sfwerer it graiw & fade
wrbws) €t sqweqy W F0 el e



3ns

7 wfgere st s & fordr gfiare
iR are-wEe W o qfcsiawr W
werergfe ¥ 8

fegre & it ¥ faewe wvon

1811. sft ®wo firo : .
fawt wite fega w2t g wmdr N
w7 w3 fw

(¥%) wr s ® o § fw
TR g qur A ¥ & vy oA
fawdft fagre & wwer anfiey Aw F
faoret #f sraewT T & fad ooy
Ll

(=) afz g, @ fagre & ot
&t # fexst s wr v fiw g
A F A g W fawe war
st wr AT ?

Hﬂ!hﬂiﬂ(lh!o!o
we) : (w) W (w). fagrc wow
fawelt wré & g gfww e § fe =
it & wrow 7% fam ag v
gawfe ¥ s g grEdr
win WY fawewy o9l ) gfaw s
¥ fog, qU wC w€ 1 vl fagre 7
faoett &t g5 ot & fog o A
fems sfioe (2 x 350 dwramz)
v wf sl afer 9\ farew ¥
et & are g8 € ey, ww fasreft
ot ook feafy gue et

Written Ansoery JUNE 8, 1907

‘Writton Amawers - 3728

(e]thomunundmmﬁuiﬂ.
of the bank capital in India which ls

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-584/67].

(b) There is only one subsidiaty of
a foreign bank viz. the Allahabad
Bank, which is a subsidiary of the
Chartered Bank, a  British bank.
There is no subsidiary of any Ameri-
cran bank. However, out of 15 forelgn
banks in India, three are American
and six British.

(¢) Information regarding indivi-
dual shareholdings by foreigners is not
readily available. In respect of Al-
lahabad Bank, the hoding of the
Chartereq Bank as on 15-7.88 amount-
ed to Rs. 82.32 lakhs which is 1'8 per
cent of the total paid-up capital of
all the banks incorporated in India.
Of the total bank capital (including
deposits of forelgn banks with the
Reserve Bank) amounting to Rs. 52:02
crores, 875 per cent is held by Indian
commercial banks and 123 per by
foreign banks (including 2 per cent
held by American banks).
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Lasd for D.D.T. Factory, Delhi

1818, Shri Umanath:
Shry P. P. Esthose:
Shri K. M. Abraham:
Shri A. Anirndhan:
Shri Viswanatha Menon:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Dethi Cloth and General Mills Com-
pany Ltd. Delhi offered about 5 acres
of land for setling up the first D.D.T.
Factory in India from out of the land
procured by them on lease from the
Delhi Impravement Trust for their
Chemica] Faclory situated in the
Industrial Area New Delhi,

(b) whether it is also a fact that
when the Hindustan Insecticides Lid
wanted to purchase this land on which
the D. D. T. factory was put up, the
Delhj Cloth and General Mills Com-
pany Ltd.. Delhi demanded a price of
Rs. 1.35 lakhs and the Company paid
the same. even though the actual cost
of this land to Delhi Cloth and Gene-
ral Mills Company Ltd. Delhi  was
only about Rs. 4500; and

{c) if so, the reasons therefor and
the action taken in the matter?
The Minister of State in the Mink-
try of Petroloum and Chemicals and
of Planning and Social Welfare (Shri
Raghn Ramalah): (a) Yes, on condi-
tion that the Delhj Cloth and General
Mills (DCM) were taken in as mino-
rity periners.

(b) and (c). Aagco;ermentmt
ed not to associte as partners
the DDT scheme tha land comprising
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payment of rent was with-held in the
hope that the land could be obtained
the Delhi Improvement Trust
resumption. There was legal diffi-
as pointed out by the Solicitor
General of India and the company
was advised in April, 1859 whether
land scquisition proceedings could
be initiated. On examination, acquisi-
tion was found 1o be uneconomical
and it was ultimately decided in 1963
by Government that the company

i

sbout Rs. 30,000 on account of arrears
of rent. Delhi Cloth Mills, which
were originally gllotted the land by
the Delhi Improvement Trust at the
rate of Rs. 1134 péer acre, had to spend
considersble amount in its levelling
and improvement.

Ltd. a
Rs.

Bosrd: of Directors for thair ex-post-
facio spgeevs]l to ihe payment of
1;00404 tewarda the purchase of

(@) whether it is also &.fict that ne
sale deed has heen executed by the
Delhi Cloth Mills with regard to the
land sold to the Hindustan Insecticides
Ltd. for their D. D. T. Factory at
Delhi; and

(e) if s0, the reasons thereod and
whether the deal was approved by
Government?

The Minister of State in the Mimis-
try of Potralotyy andl Chemicals and
of Flanning and Social Weifare (Shri
Raghn Ramalab): (a) Yes

(b) No,

{c) The purchase was finalised by
personal efforts between  Hindustan
Insecticides Limited and Delhi Cloth
Mills at the rate of Rs. 543 per »q.
yard as against the demaifd of Rs. 28
per 3q. yard made by Delhi Cloth
Mills, It become necessary to close
the deal by immediate payment
which was made on 28th March, 1966
in anticipation of approval by the
Board of Directors which met and
accorded approval on Tth April, 1066,

(d) and (e). The reason is that the
land purchased has not yet been regis-
tered by the Delhi Development
Authority in the name of Delhi Cloth
Mills. As soon as this is done, Delhi
Cloth Milly will execute a sale deed
in favour of Hindustan Insecticides
Limited.

As for the sanction of Government
for the purchase, the same ls pot re-
quired under the Articles of Associa-
tion of Hindustan Insecticides Limi-
ted.

1818, Bhri A. K. Gopalan:
Shri P, Ramamurt:
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(b) If so, the amount thus demand-
; and

(e) the action taken in this re-
gard?

The Deputy Prime Minister’
Minister of Finance
Desal): (a) Yes, Sir,

(b) The organisations have asked
for the following amounts:

(i) For top ranking businessmen
$60 per day for visits to U.S.
A. and Canada and £20 per
day for the rest of the world.

For middle grade persons$30
per day for US.A. and Canda
and £15 per day for the rest

and
(Shri Morarjl

(ii)

of the world. \
(iii) For others like travelling
salesmen $35 per day for

U.S.A. and Canada and £10
for the rest of thc world.

(¢c) Government are unable to agrea
to such an increase in scales of rele-
asc in the context of the foreign
exchange situation.

Supply of Chicrine to Hindustan
Insecticides Lid, Delhl UnM

1519. Shrimati Sascela Gepalan:
Bl ]

Will the Minister of Petrelonm and
Chemicals be pleased to state:

|

1ad.,
pipeline, whanever the mater is taken
out of service for repsirs and ‘nain-

|
i
|
A

line and messitred on devices which

were Dot certified by the competent
authority; and

(d) if so, the reasons therefor?

The Minister of State in the Minis.
try of Petroleum and Chemicals and
of Planning and Becial Weiltare (Shri
Raghu Ramdah): (a) and (b). Yes.
Since 2nd July, 1968, when the orifice
meter was certified and upto 31st May
1847 the weight bridge had been used
for measuring 99.660 tonnes of chlo-
rine, as against 4901.67 tonnes mcasur-
ed by the meter,

(e) and (d). Hindustan Insecticides
Limited repeatedly asked DCM to get
the weight-bridge certified by com-
petent authority. DCM's bills are
however paid because after the instal-
lation of the orifice meter, only about
2 per cent the total supplies of chol-
rine were received until 31st May 1967
throught uncertified measuring. The
hourly rate of chlorine supplied after
measuring over the weigh-bridge did
not significantly vary from the rate
of supply measured through the ori-
fice meter for the immrediately pre-

vioug period.
Chierine to D. D. T. Factory, Delhd

1520, Shrimatl Suserls Gopalan:
Shri Umagath:

Will the Minister of Poetreleum and
Chemiecals be pleased to state:

(a) whether it iz a fact that DD.T.
factory in Delhi made payments for
the gaseous chiorine supplied through
plpe-line till the 18th August, 1964
based on messurements made on »
weigh-bridge which was not certifiea
by the competent authority;

(b) if so, the reasons for accepting
the measurements made on this uncer-
tified weigh-bridge for the purpose of
making peyments;

(¢) whether it is also a fact that the
DD.T. factory made payment for the
gaseous chlorine through the
pipe-line during the period from the
19th August, 1964 to lst July, 1863
based on messurements made on an
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arific meter installed in the pipe line
not certiied by the Inspector of
Weights and Measures; and

(d) if so, the reasons for sccepting
the measurements?

The Minister of State in the Minis-
try of Petroleum and Chemiecals and
of Planning and Socia} Welfare (Shri
Baghu Ramainh): (a) The supply of
gaseous chlorine through pipeline
commenced from 19th May, 1064. Sup.
plies til] 16th Sepember, 1964 (not 18th
August 64) were measured by the
DCM weigh-bridge which was check-
ed by M/s. Avery and Company, ser-
vice agents to HIL for weighing
machines, DCM were requested by
HIL 1o get the weigh-bridge certified
by the Inspector of Weights and
Measures, the competent authority but
DCM did not forward any such certi-
ficate.

(b) Upto 19th May, 1864 chlorine
supplies were made in liquid form in
cyltnders which were initially weigh-
ed at the weigh-bridge of M/s. DCM
and counier checked at the weigh-
bridge or Ms. Hindustan Insecticides
Ltd. which was certified by the com-
petent authority. The same weigh-
bridge in the DCM factory was used
to weigh the chiorine vaporised and
drawn off into the pipeline. These
arrangements were tolerated in the
interestt of production in HIL,

(¢) Yes, but the orifice meter ownea
and installed by DCM was made use
of from 16th September, 1064.

(d) DCM were repeatedly request-
ed to get the metre certified by the

Inspeclor of Weights and Measures
but did not do so till 2nd July 1963
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Hindustan Inseeticides Ltk

1822, Shri A. K. Gopalan:
Sbri Viswanaths Memoum:
ghrimati Suseela Gopalan.
Shri K. M. Abrakam:
Shri P, P, Esthess:

Will the Minister of Petrelenm and
Chemicals be pleased to state:

(a) whether it is a fact that the
Hindustan Insecticides Ltd, remewsd



3725

(c) whether it is also a fact that the
Hindustan Insecticides Ltd., has not
made any arrangement with any other
party till date for the supply of raw
materials that would be required for
the additional production of DDT; and

(d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes,

(b) The renewal is in twg parts, one
for five years for the supply of alco-
hol from the DCN Distillery at Dau-
rala and the other for 10 years for
oleum, chlorine, steam and water from
DCM Chemical Works at Delhi. The
first contract provides also for the
supply of alcohol that would be requi-
red for the additional production of
DDT after expansion. As  regards
steam and water, Hindusfan Insecti-
cides Ltd. are examining the question
of providing their own  facilities;
until such time as theses are put up,

the contract requires that DCM
will  supply in the quantities
mutually agreed upon. As regards

oleum angd chlorine, Hindustan Insec-
ticides Ltd. may, under the contract,
intimate to DCM their estimated re-
guirements from time to time, with,
in the case of chlorine, a notice of at-
least six months. Hindustan Insec-
ticides Ltd. are, however, free to con-
tract for the supply of these raw
materials from other sources.

(c) Yes.

(d) The DDT expansion scheme 1is
schedule to go intp production at the
end of 1968 and action has already
been initiated to make firm arrange-
ments for the supply of raw  mate-
rials.

DDT Factory, Delhi

1823. Shri A. K. Gopalan:
Shri Viswanatha Menon:
Shri K. M. Abraham:
Shri P, P, Esthose:
Shrimati Suseela Gopalan:
Shri Umanath:
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Written Answers 3726

Shri K, Anirudhan:
Shri P. Gopalan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that civil
works for the extension of DDT fac-
tory at Delhi have been started;

(b) whether it is also a fact that
purchase orders have been issued by
the Hindustan Insecticides Ltd. for the
procurement of plant and machinery
required for the additional production
of 1,400 tonnes per year of DDT at
Delhi;

(c) whether Government have ie-
ceived any application from the DCM
Delhi for the expansion of their caus-
tic soda factory at Delhi; and

(d) if so, the steps taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfarc (Shri
Raghu Ramaiah): (a) Yes,

(b) Yes, In some of the cases,
purchase orders have been issued
and in others, they are being finalised.

(c) Yes.

(d) A letter of intent for establish-
ing additional capacity to the extent
of 4950 tonnes per annum has been
issued to the firm.

Supply of Raw Material to D.D.T.
Factory, Delhi

1824. Shri A. K. Gopalan:
Shri Viswanatha Menon:
Shri K, M. Abraham:
Shri P, P. Esthose:
Shrimati Suseela Gopalan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

{(a) whether it is a fact that when
the five year contract with D.C.M,,
Delhi for the supply of chlorine,
oleum, alcohol, water and steam to
the D.D.T. factory at Delhi expired in
April, 1966, the Hindustan Insecticides
Ltd, has entered into a new contract
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with them for the supply of above
iterns for 10 years;

(b) whether it iz also a fact that
Mansging Director of the Hindustan
Insecticides Ltd. who negotiated the
terms of the new contract, proposed
to D.C.M. a tenure of 10 years for the
new agreement and advised the Board
of Directors of the Hindustan Insecti-
cides Lid. to agree to hia proposai,

(¢) whether it is also a fact that
Delhi factory of the Hindustan Insec-
ticides is now paying about Rs. 300
per tonne of chlorine purchased trom
D.C.M. under the new agreement as
against a price of Rs 390 per tonne
paid to D.C.M. till 30th April, 1966
under the agreement; and

(d) if so, the reasons for paying the
higher price?

The Minisier of State in the Minis-
try of Petrojeum and Chemicais and of
Plauaing and Social Weliure (Shri
Raghu Ramaiab): (a) As supply of
materials and utilities is made by two
different units, two contracts have
been entered into with M/s, DCM.
One contzact deals with the supply of
chlarine, oleum, water and steam from
the DCM Chemical Works at Delll
for a period of 10 years effective trom
1st May 1966. The other contract is
for the supply of alcohol from the
DCM Distillary at Daurala effective
for a period of 3 years from lst May
1008,

{(b) Yes. The M.D's proposal to
DCM was ag stated in the question
but the ultimate recommendation for
the Bosrd was in line with the dura-
mentioned in part (a) sbove,

s B

) The current rate of the supply
chlorine s Rs, 47037 per
at site as against Re
effective til] 30th April, 1908,

]

%

u)mmm-nu
. e tncressed costs of salt, coal

3.

il

Written Awﬁ m

1885, Shrl Himuistagka: Wil the
Minister of Petroloum and Chemicaks
be pleased to state:

(a) whether any company under
the name of M/s. Engineers India
Ltd., has been formed in collaboration
::ﬁh any forelgn company or corpora-

n; .

(b) if so, the terms thereof; and

(c) the amount, if any, which has
beec. paid to the foreign company?

Raghu Ramajab): (a) Yes,
Engineers India Ltd. was formed in
partnership with Bechtel International
Corpn. of USA on the 15th March
1965.

(b) The Government of India hold -
51 p.c. and Bechtcl 49 pec. shsres
in the company. Under the Agree-
ment, Bechtel Corporation was to
provide technical and engineering
assistance to Engineers India Ltd. in
the execution of jobs undertaken by
the company.

(c) A sum of Rs. 9898 has been
paid to Bechte! International Corpr.
as their fees in connection with tech-
nical services provided by them to the
Engineers India Ltd. for the period
15th March, 1985 to date.

Grants-In-Ala to Bharat Sevak Samaj

1826. Shri Gadilingans Gowd: will
the Minister of Planniag be pleased
to state:

(l)whglhcritillhntthl‘tmnh-
in-aid meant for Bharst Sewak Bama)
are being channelled through his
Ministry;

(b) the purposss for which
granis or funds are being given
the Bharat Bewak Ssmaf;

(c) the total smounts of grants
loans glven to the Bamaj during
os;

sf

| 1
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(d) whether lumpsum smounts are
given or grants sre given for each
project; and

(e) the total amount of grants and
loans given to Andhra State Bharat
Bewak SBamaj during 1905-86 and for
what purposes?

The Minister of Planning, Petrolenm
ang Chemicals and Social Welfare
¢(Bhri Asska Mehta): (a) No. Except
for grants in respect of Public Co-
operation schemes which are given by
the Planning Commission, granis (o
the Bharat Sewak Samaj are paid
directly to the Samaj by the resp-c-
tive Ministry/Department. The Plan-
ning Commission has, however, con-
stituted a Bub-Commitee of the Co-
ordination Committee of Public Co-
operation which reviews and coordi-
nates the grants given by the different
agencles of the Government of India
to the Samaj.

(b) and (c). A statement (Statement
No. 1) is laid on the Table of the
House showing the amounts of grants
given to the Samaj during 1965-66 by
the various agenciesx of the Govern-
ment of India 'and the purposes for
which they were given. [Placed in
Library. See No. LT-585/67). No
loans were given during the year,

(d) Granis are given for
scheme separately.

each

(e) No grants have been given to
the Bharat Sevak Samaj, Andhra Pra-
desh, direct, The Central Socia] Wel-
fare Board has, however, paid some
grants 10 the Bharat Sevak Samaj
Andhra Pradesh. A statement (State-
ment No. 2) is 1aid on the Table of
the House showing grants-in-aid given
by the Ceniral Social Welfare Board
direct to Bharst Sevak Samaj, Andhra
Pradesh, and the amounis transferred
to it by the Central Bharat Sevak
Samaj out of the grants-in-aid paid
to it by the Government of India and
the Cenival Soclal Welfare Board
during 1968-68, [Placed in Library.
See No. LT-500/07). No loans are
franted direct to State Units of the
Bharat Sevak Sema).
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Agricultural Credit

1837, Bhrli Madhn Limaye:
Shri 8. M. Joshi:
Shri Manibhal J. Patel:

Will the Minister of Fimanmse be
pleased to state:

(a) whether Government propose to
amend the State Bank of India Act

with a wview to facilitate credit for
agriculture;

(b) whether Government propose
to give directions to the State Bank
in order to widen the basis of agricul-
tural credit; and )

(c) the steps taken to do away with
the role of the money-lenders without
in any way impairing the credit faci-
lities for agriculture?

The Depuiy Prime Minister and
Minister of Finance (Bhri Morarfi
Demal): (2) and (b). No such pro-
posal is under the consideration of
Government at present,

(cyr Legisiation for the control of
money-lenders has been inforce in
various parts of the country, but to
reduce the dependence of agnculs
turists on money-lenders, it has been
the consistent policy to strengthen pro-
gressively the institutional agencies
for credit, primarily the cooperative
credit structure, to enable them to
provide increasing proportion of agri-
cultural credit. In certain States,
where the cooperative organization
is compartively weak, it is proposed to
set up agricultural credit corporations
as an interim measure.

Peace Corps Veluntetr Frogramme
Esthose:

Will the Minister of Finance be
pleared to state:

* (a) whether the Peace Corps Volun-
teer Programme is a part of the US.
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Economic and Technical Aid Programs.
me; and

(b) whether the agreement signed
with the U.S. Government permits
Government to control the Peace
Corps activities in India?

The Depuly Prime Minister anu
Minister of Finance (Shri Morarj
Demi): (a) The US. Peace Corps
Volunteer Programme is not a part of
the U.S, Economic and Technical Aid
Programme.

{b) According to the Indo-American
Peace Corps Agreement, Peace Corps
Volunteers come to India to work in
such techmical projects and  pru-
as may be mutually agreed upon be-
grammes and for such periods of time
as may be mutually agreed upon be
tween the two Governments. They
work in projects and programmes
under the direct supervision and
guidance of Indian Officials who also
send periodica) reports on the work
of individual Volunteers. They come
to India against visas issued of Gov-
ernment of India und are also required
to registey themselves under the
Forcigners Registration. Act. The
activities of the Peace Corps Volun-
teers in India are thus subject to the
control of the Government of India
und the concerned State Governments.
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Adimjati Sevak S8angh and where they
are functioning;

(b) who are their office bearers;
and

(c) whether any Government assis-
tance Is given to them?

The Minister of State in the Depar:-
ment of BSocial Welfare (Shrimatl
Phulrene Guba): (a) As per Mem»
randum of Association of the Bhartiya
Adimjati Sevak Sangh, its function 1
to work for the social. economic and
educational advancement of the tribal
communities in India with a view
enable them to take their legitimate
p'ace in the national life of the coun-
try as equal citizens. The institutions
directly managed by the Sangh are
functioning at Imphal, Chuchuyimlany
(Nagaland), Rupa (NEFA), Ranehi,
Chhindwara (Madhya Pradesh) and
New Delhi. Bexides, a large numter
of voluntary organisations in the
Stateg are affiliated to the Bharatiyn
Adimjati Sevak Sangh.

(b) The fo'lawing persons are the
affice bearers of the sangh:
President

Shri Morarji R. Desal.
Vice Presidents.

1. Shri U. N. Dhebar.

2 Shri T. Sanganna.

3. Dr. H. N. Kunzru,
Honorary Secretaries.

1. Shri L. M. Shrikant.

2. Shri N. M. Wadiwa.

3 Shri J. H. Chinchalkar.
Treasurer,

Shri D. J. Naik.

(c) Yea
1831, SRl K. 8. Vidvarthi:
Burl Vir Shastri:
Will the Minister of Werks, Housing
end Supyly be plessed to state:
() whether a meeting of the Board
Constituledl to sesk collaboration of

U.P. and Haryana Governments Lo
implement the Delhi Master Plan was
held in Delhi in April, 1967;

(b) if so, the subjects discussed
thereat;

(c) whether the question of colonies
on Mathura Road and development
of Suraj Kund was also discussed; and

(d) if so, the details thereof?

‘The Deputy Minister in the Mims-
iry of Works, Housing znd Suppty
(Shri Iqtad Singh): (a) A meeling
of the Board was held on the 2nd
May. 1967.

(b) The
discussed :—

following subjects were

() Augmentation of Wster

Supply in Delhi.

(ii) Dkhla Water Works.

(iii) F'ood control, drainage ind
water logging in the Nalio-

. nal Capital Reglon.

(iv) Development of National f'urk
in Suraj Kund and Badkhal
Lake Area.

(v) Sale of Jand by private colo-
nisers.

(vi} Revolving Fund for aequix-
tion and development of land.

(¢} Yes.

(dy It was decided that the GOV-
ernment of Haryana would deal with
the Unauthorised Colonies appropsi-
ately keeping in view the provisions
of the Master Plan of the Faridahad
and Ballabhgarh area.

Hostels for Scheduled Caste Gitls in
Delhi

1832, Shri R. §, Vidvarthi: Wi'l the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) the amount spent during the
lutbyun!ortheconmudim of
hostels for girls belonging to the
Scheduled Castes in Delhi; and

(b) the amount likely to he spent
during the current year?



3735

The Miaiser of State tn the Depart- New Msdical Celleges Guring Pourth
Shrimati Pian
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Will the Minister of Mexith gad
Family Planning be pleased to state:

(s) the number of new Medical
Colleges proposed to be opened in the
country during the Fourth Five Year
Plan period, State-wise; and

(b) the nature of financial assistance
proposed to be given to the States
for this purpose?

The Minisiey of Health and Family
Planning (Dr. 8. Chandrasckhar);
(a) The Fourth Five Year Plan envi-
sages the opening of twentyfive new
medical col'eges. The State-wise al.
location has not yet been decided up-
on,

(b) Pending finalisation of the pat-
tern of Central assistance to State
Governments during the Fourth Plan,
the following pattern of assistance
adopted during the Third Plan, is be-
ing continued:—

Non-Recurring:
(1) Building: 75% subjest i a
veillng of Rs. 37,500|- per ad-

misslon for the new medical
colleges.

(i) Equipment; 75% subject to
a ceiling of Rs. 22,500{. per
admiagion.

Recurring:

50% subject to a  oeiling of
mumi-punm
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Supply of Najural Gas {0 Bareda

1836, Bhri Virendrakumar Shah:
Wi'l the Minister of Petrolemm and
Chamicals be pleased to state:

(a) whether it is a fact that Oil and
Natural Gas Commission have decided
to supply natural gas tc Baroda city
for domestic comsumption;

(b)u::.dthemmmm

() whether it is also a fact that
the Gujsrat Government have asked
Oil snd Natura] Gas Commission to
supply natural gas first to industries
and then to the domestic consumers?



Raghu Ramalah): (*) Yes, Sir.

(b) The Commission is ready to

supply gas at short notice.

(e) In consultation with the Gujarat
Government, separate quotas have
been vxed for—

(i) The Electricity Board;

(ii) The Fertiliser industry;

(iii) Baroda Industries;

(iv) The Baroda Municipal Corpo-
ration.
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Power Fallure in Delhl
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Shri Tridip Kumsr Ohaudhnri:
Shri Yeshpal Bingh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it i5 a fact that there
is, of late, frequent failure of power
supply in different parts of Delhi;

{b) if 30, the reasons therefor; and

(c) the steps taken to remedy it?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) There
have been a few interruptions in the
supply of power. However, as com-
pared to previous years, the position
nas shown some improvement.

(b) and (e). The interruptions
were due to faults in an overhead
systems like breaking of conductors,
short circuit, faflure of cable joint
boxes etc. Failure of power from
the Punjab system also caused a5 few
interruptions. A 220 kV ring has
been planmed to be laid around Delhi
with step-down sub-stations. Addi.
tional 33 kV and 11 kV sub-stations
are being installed im order to

jmprove the distribution system.

depending on availability of funds,
With the commissioning of the first
62.5 MW generating Unit at Indra-
prastha Power Btation Extension in
the near future, followed by two
other units of similar capacity, ana
the steps referred to above, such
interruptions will be minimised.

Interest Charged om Loans to Public
Undertakings

1840. Shri 8. R. Damani: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that different
rate of interest is charged on loans
granted to the various public sector
institutions; and

(b) if so, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjii
Desai): (a) the following rates of
interest are currently applicable to
loans granted by the Government to
the public sector institutions:—

Category of borrower Period of loan Interest
rate
(I) Industrial and Commercitl Between 2 and 4 years. 6%
enterprises,
Exceeding 4*years, but not exceeding 9 years. 4%
Exceeding ¢ years, but not exceeding 1§ years. 7%
1) Financial Instirutions. Upto I year. . . . . 4%
Exceeding 1 yesr, but not exceeding 4 vears. 4%
Exceeding ¢ years, but not exceeding 9 years. 5%
Exceeding 9 years, but not exceeding 15 years. sl%
Exceeding 15 years, but not exceeding 30 years. 5§%

_ (b) The difference in the rates of
interest charged on loans granted to
these two categories of borrowers is

due to the fact that the financial insti-
tution have to undertake relending
operations.
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Logs of Ferelgn Exchangs on Exporis

1841, 8hri V. Erlakaameorthi: Will
the Minister of Finanoe be pleased

8
§

”~

a) whethey Government are aware
there has been enormous loss of
exchange on exports shipped
consignment basis due to the res-
ong imposed by the Reserve
of India on the repatriation of
earnings within six months;

agggigs

(b) if so, whether Government pro-
to extend the period of repatria-

is

?

The Deputy Prime Minister and
Minister of Finance (Shrqy Morarn
Demal): (a) While foreign exchange

1mit has resulted in loss of forelgn
exchange.

{b) No, 8ir.
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1843, Sori 8. E. Damanl: Will the
Minister of Finance be pleased to
state:

(a) the guarantee provided by the
Central Govermment to various
financial  institutions ageinst &he
advances made to specified comcerns;
and

(b) the terms of guarantees so
given?

The Deputy Prime Minisler and
Minister of Finamoe (Shri Morarji
Dexal): (a) and (b). Information is
being collected and will be laid om
the Table of the House.

Publication of Instructions meant for
Incomme-Tax Officlals

1844. Shri 8. R. Damani: Will the
Minister of Finance be pleased to
state:

(a) whether there is any proposal
to publish Depertmental instructions
issued to the Income-tax Officials with
a view 10 enlighten public and keep
the assessees informeg of the approsch
of Department to the various issuss
involved; and

(b) if so, when?

The Deputy Frime Minister aad
Minister of Finance (Shrli Metarji
(a) and (b).

public are published in the Direct
Taxes Bulletin. This iz a priced
publication and Is avallable to mem-
bers of public. The bulletin contains
amendments made to the 1T, Rules,
Statutory Orders and Notifications
issued from time to time, and the
circulars issued by the Central Board
of Direct Taxes which ate meant for
public use.
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Gold receversd from Passengers at

‘i845. 8hri Sharda Nand:
Bhri J. B, Singh:
Shri Bharat Singh Chaushan:
Shri Ranjit Singh:

Will the Minister of Fimmance be
pleased to etate:

(a) whether jt is a fact that 300
tolas of gold was recovered from
two passengers at the Palam Alrport
on the 10th April, 1967;

(b) if s0, the action taken against
the persons concerned; and

(c) the steps taken or proposed to
be taken to wtop such smuggling in
future?

The Deputy Prime Minister and
Minister of Finance (Bhri Morarjl
Desal): (a) On 10th April, 1967, 500
tolas of gold bearing foreign mark-
ings was seized from a passenger at
the Palam airport when he arrived
from Bombay.

(b) Besides the passenger con-
cerned, two other persons have been
arrested. Investigations are in prog-
ress. The three persons arrested
have since been released on bail,

(¢) The Customs officers are al-
ready alert. Besides maintaining
strict vigilance at all wvulnerable
places of smuggling from abroad,
intelligence is gathered from various
sources about the  activities and
movements of persons suspected to
be engaged in smuggling gold.

Blue Prints of Farrakka Barrage
Preject

Is4s. Shri Madhu Limaye:
Shri George Formandes:
Dr. Ram Manshar Lokia:

Will the Minister of Irvigation and
Power be pleased to state:
(a) the number of blua
a : prints of

Barrage Project which
Were taken out;

(b) to whom they were distributed;

(c) whether any blue print is mis-
sing;

(d) whether a copy has found its
way to Pakistan;

(e) if so, whether Government have

examined/inquired into the security
aspect of this; and

{f) the results of this examination
InqQuiry?

The Minisier of Irrigailon and
Power (Dr. K. L. Rao): (a) and (b).
It is not clear which particular plans
or blue prints, the hon. Member is
refering to. Plans and blue prints

tion of the Project.

(c) to (f). These relate to a matter,
which is under adjudication in a
court of law at Calcutta,

Nursing Carver

Dr. Ram Manchsy Lohia:
Shri Kanwar Lal Gapia:
Shri 8, K. Tapuriah:
Shri M. J. Patel:
Will thy Minigter of Health and
Family Plaaning be pleased to state
(a) whether it is a fact that girls/
women in States other than Kerala
are not coming forward to take nurs-
ing career; and
(b) the steps the Central and State
Governments have taken
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tion. These facilities are made avail-
able to them even in the private
training institutions which get Central
assistance for their training prog-
rammes.

Some States also extend such faci-
lities to the trainees for degree courses
in Nursing.

Trombay Fertiliser Factory

1848, Shri Madhu Limaye:
Dr. Ram Manchar Lohia:
Shri 8. M. Banerjee:
Shrl George Fernandes:

Wil the Minister of Petroleum and
Chemicals be pleased 10 state:

(a) whether it is a fact that the
production programme of the Fertili-
sey Factory at Trombay (Bombay) is
lagging behind;

(b) whether there was some defect
in the foundation work;

(c) whether there was some defect/
delay in erecting the machinery;

(d) whether the machinery Is
defective/not upto specification; and
(e) the steps taken to increase pro-
duction, efficiency and reduce costs?

The Minister of State In the Minis-
try of Petroleum and Chemicals and
of Planning and Socia] Welfare (Shri
Raghu Ramaiah): (a) Yes.

(b) Yes, it was rectified.
(c) Yes.

(d) Except the nltrophosphate
plant, carbon dioxide compressor and
some air liguefaction equipment and
nitric acid absorbers, there was no
major defect,

(e) Systematic study of the defect
and deficiencies has been completexi.
Replacements have been ordered.
Modifications are under progress.
Efficlency very much depends upon
continuous operation near full load
condition and all necessary steps 10
achieve this are being taken.

It has been accepted by the sup-
pliers of plants that the nitrophos-
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phate plant does net have the ruted
capacity. Negotiations are in prog-
ress with them to arrive at a seitle-
ment. Plans have bessn formulated
to upgrade the product and increase
the production capacity,

Demand for Fertilisers during Fourth
Plan

1M9, Shri 8, M. Joshi:
Shri Madhu Limaye:
Shri D. N. Patodia:
Shri C. C. Deamai:
Shri R. Barua:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the new revived estimated
demand for fertilisers during the
Fourth Five Year Plan period;

(b) whether the figures relating to
indigenous production and imports are
likely to be revised in view of the
poor performance of the fertilizer
units (both public and private); and

{c) if so, the result thereof?

The Minister of State in the Minls-
iry of Petroleum and Chemicals and of
Planning and Social Welfare (Shrl
Raghu Ramajah): (a) The estimated
demand during the remajning years of
the Fourth Plan is given below:

(Million tonnes)

Nitro- Phos- Potamic

nous phatic fertili-

Year Eﬂil.i- fertili-  sen.

Ia In Ia

terms terms erms
of N. of P;Os of Ka0
1967-68 1-35 ©0-500 ©O-300
1968-69 . 1-70 o650 0450
1969-70 . 2'00 o0'800 0550
1970-71 2'40 1000 0700
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position of the completion and start up
of project under execution and those
approved. Imports will be needed to
the extent the indigenous supply is not
able to meet the demand.

Ceatracts given by LO.C. to M/s. R, B,
Bhola Nath & Sons

1850. Shri Umanath:
Shri Satya Narayan Singh:
Shrimati Suseeis Gopalan:
Shrl E K Nayapar:

Will the Minister of Petroloum amd
Chemicals be pleawed to state:

(a) the total number gnd value of
contracts given 4o M/s. R. B. Bhola
Nath and Sons during 1964, 1965 and
1988 by Bombay, Delhi, Calcutta and
Madras Branches of the Indlan O
Corporation;

(b) whether the firm was blacklist-

ed during 1963 for over-payment and
other charges; and

(c) if so, the reasons for giving
contracts to this firm?

The Minister of Siate in the Minis-
try of Petroleupm and Chemicaly and
of Planning and Socin]l Welfare (Shri
Raghu Bamaiah): (a) The total number
and value of comtracts placed with
Messrs. R. B. Bhola Nath and Sons
during 1084, 1085 and 1966 by the
Indian Qil Corporation Limited are as
under:—

Year No. of Value of
contrects  Contracts.
1964 . . 2§  Rs. 11-2alakhs.
1965 . . a5  Rs 11-61lakhs.
1966 -+ . I7 Rs. 18:26Iskhs,
ToraL 67  Rs. 41-0p lakhs.

(b) Ne, Sir,
(¢) Does not ariss

“ldeas Departmesit” to sitndy Health
and Family Planning Froblems

1851, Shrimati Suseela Gopalan:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether his Ministry has opened
an “Ideas Department” to study new
points of view for solving the coum-
try’s health and family planning pro-
blems;

(b) the response received so far to
this scheme;

(c) the stepz tsken by Government
on the suggestions thus received; gnd

(d) the number of people working
in this Department?

The Minister of Health and Family
Planning (Dr, 8. Chandrasekhar):
{a) Yes, a “Thought Bank™ has Deen
opened in the Depariment of Family
Planning for receiving suggestion
regarding family planning prog-
ramme.

(b) and (c). The response has been
encouraging and & number of sug-
gestions have been received so far.
Most of the suggestions made relate
to matters which are already under
consideration of the Small Family
Incentives Committee or are being
separately considered by the Govern-
ment of India. New suggestions are
given due consideration.

(d) The item of work is being
looked after by one of the existing
sections in the Depariment of Family
Planning.

Iindian O# Corporation

1852. Bhri K, N. Pandey:
8hri N. 7. Yadab:

Will the Minister of Petroleam and
Chemicals be plested to state:

{a) whether it i* a fact that the
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(b) i so, the progress made 30 far
in that direction? .

'.Il:‘m'dlﬂhhihm-

iry Petroleum and Chemicals and
of Pianning and Social Welfare (Shn
Raghu Rawainh): (a) Yes, Sir.

(b) Cost has recently
been intorduced in the Indhn [+ ]1]
Corporation Limited and its scope ls

being gradually extended. The prog-
ramme approved for 1867-68 includes
a study of operation expenses ot
Depots/Installations, Offices, product-
wise costing for major products, tank
truck operation cost, LPG profitabi-
lity, car pool operation and retail
outlets; profitability, An internal
audit set up has been in operation
in the Marketing Division for some
time. Its scope has since been ex-
tended to the Branches and Heaa
Office, to departments other than
Accounts such as Sales, Engineering,
Personnel, Public Relations ete.
Vigorous steps have been taken to
clear customer outstandings and the
position has improved considerably
in recent months. On efficiency
research, JOC has recently appointed
an expert to undertake a study of
methods, manpower etc, with the
object of reducing cost and improv-
ing efficiency. Control on product
quality and market selling price is
maintained by Sales Officers and
Distriect Managers who have been
instructed to constantly tour the
markets,

Targels of Froductiem in Publie
Undertakings

1853, Bhri K. N, Pandey:

Shri N. P. Yadad:

Wil the Minister of Fimance be
pleased to state:

(n) whether therg is any centralised
machinery which keeps a watch over
the fulfiiment of the targets fixed for
production in public undertakings;

{b) ¥ so, whether any report has
been submitted; and

. {e) the salient festures thereof?

Written Answers = JUNE 8, 1007
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The Deputy PFrime mﬂ
Minister of Finante (Bhei Merarfl
Desal): (a) The Bureau of Public

public enterprises.

(b) and (c). The cases in which
action is considered netessary to
overcome the operational difficulties
are taken up with the Ministries/
Enterprises concerned. The Annual
Report on the Working of Industrial
and Commercial Undertakings is
presented each year to Parliament.
The Annual Report for 1983-86 will
be presented shortly.

Telophoney Expenses of LO.C.

1855. Bhri H. P. Chatterjos:
8Shri 8. C. Szmanta:
Shri Dattatraya Kunate:
Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is 5 fact that the
expenditure on telephones in the
Indian ©Oil Corporation Head and
Branch Offices ran suffciently high
against the Budget Estimates during
1965-66;

(b) if 0, by how much and reasons
therefor;

(c) the steps taken to curtail the

(d) whether any enquiry was made
to find out justifications for the excess
expenditure?

The Minister of State in the Minls-
try of Fetrolsam and Chemicals and
of Planning and Boclal Welfare (Shri
Raghu Ramalab): (a) and (b). The
expenditure on in the
Indian Of} Corporation is not provid-
ud!wmmy-uﬂh included
under the common “Postage,
telephones and w The
actusl expenditure under this head
increased during 1085-88 by 18 per
cent over the estimate on apcoust of
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& 3 per cent increase in the sales
velume over the estimates.

(e) Telephone connections in the
Indian Oil Corporation are Dbeing
provided after strict scrutiny by the
management. Trunk calls to places
which are connected by a teleprinter
facility are normally not booked un-
less the teleprinter service is out of
order. Trunk call Dbills are
thoroughly checked by the controll-
ing officers to ensure that excesslve
calls are not made by any particuiar
unit.

(d). Does not arise,

Poshash; Project in Kerala

1850, Bhri P. Ramamurtl:
Shri P. Gopalan:
Shri A, K. Gopalan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that work
in Pozhashj Project in Kerla is
suspended at present;

(b) if so, the reasons therefor;

{c) if not, whether the work is pro-
greming according to the achedule;

(d) the total amount requireg for
the completion of the Project; and

(e) the agmount set apert for the
current year for this Projectt

The Minister of Irrigation and Power
(Dr. K. L. Ras): (a) No.

{(b) Does not arlse

(c) Yes.

{d) Rs. 421.00 lakha

(e) Re, 38.122 lakhs.
Deschmukikam Project

1857, Shri P, Ramamurti:

Shei P. Gepalan:
Shri A. K. Gepalan:
Will the Minister of Zrrigation and
Power be pleasad $o0 state:
(0) whether 4 % a fact that work

on the Daorimukkam Project in
Kerals has been closed down;

{(b) if so, the reasons therefor; and

(c¢) when the project is likely to be
completad?

The Minister of Irrigation and Power
(Dr. K. L. Rag): (2) to (c). There is
no project in Kerala by the name of
Daorimukkam Project, There ig how-
ever, a project by the name of Than-
nirmukkom Project. The latest posi-
tion about this project is being ascer-
tained from the Kerala Government.

Death Rate and Birth Rate in Indis

1858, Dr, Karnl Singh:
Dr. Mahadeva Frasad:
Shrimatj Niriep Kaur:

Will the Minister of Health and
Family Planning be pleased to wtate:

(a) the daily birth rate and daily
death rate of children in the country
crnsus-wise gince 1891 up-to-date; and

(b) how the expectancy of life rose
during the above period census-wise?

The Minister of Heallh and Family
Planaing (Dr. 8. Chandrasckhar): (a)
The daily birth rate and death rate of
children in the country since 1891 up-
to-date are not available, However,
the annual birth and death rates
per thousand of population for each
decenaium for the population as a
whole are given belowi—

Census Year Birthrate Death rate
1901-10 . 492 a6
1911-20 . 481 47'2
1921-30 . 464 3%6-3
1931-40 . 45°2 ra
I1941-50 . . . 199 ar-4
195160 . . - 417 a8
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{b)Ym Expectation of life
Males Females
1881-1890 . . 24'59 2554
1891-1900 23-63 23-96
1901-1910 22'59 2331
1911-1920 19-42 20'91
1925-1930 26-91 26-56
1931-1940 32:09 31-37
1941-1950 32°45 31-66
1951-1960 41°9 40°6
1961-1965 48-7 474

Income-Tax of Firm written off

1859, Shri Kanwar Lal Gupta:
Shri R. 8. Vidyarthi:
Shri Rukam Chand Kachwal:
Shri Jagannath Rao Joshi:

Will the Minister of Finance be
pleased to refer to the reply given o
Unstarred Question No. 31 on the 23rd
March, 1087 regarding Income-tax of
persons, firms, Hindu undivided
families snd companies and state:

(a) whether the requisite informa-
tion has since been collected; and

{b) if so, the details thereof?

The Depuly Prime Minister and
Minister of Finance (Shri Morarji
Pemal): (a) The infomation so far
collected is not yet complete. Efforts
are being made to obtain the requisite
information soon.

(b) Does not arise.

Upgrading of Amritsar
1860, Shri Balraj Madhok:
Shri A. B. Vajpayee:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that popu-
lstion of Amritsar has crosseg half a
million mark;

(b) whether the Central OGovern-
ment Employees living in Amritsar
have represented to declare Amfritsar
as ‘B’ clas city, and

Written Answers JUNE 8, 1967

Written Anzwers 3756

(¢) it so, the action Government
have taken or contempiate to take in

this regard?

The Deputy Prime Minlster and
Minister of Finance (Shri Morarji
Desai): (a) The population of cities is
determined by the decennial census.
The population of Amritsar including
Chherata and Amritsar Cantonment jg
3,98,047 as per 1961 census.

(b) Yes. 8ir, Representations have
been received for upgrading the city
of Amritsar to ‘B-2' class for purposes
of city compensatory and house rent
allowances,

(c) Amritsar does not quality for
upgradation according to the existing
criterion.

el qwweitn g W) gl
wT WFuen
1861. ot fagwc wam:
ot wy foed :
wft el s -
Y we wlo wealt :

o TM wolrge wifyga :
st qwe quwo Wit

3qT gYMWT WA qE «ATX €T ¢qr
wii e

(%) w1 @Y swadia Qe
# Foafeudi &1 egrew fwar wark
mq1 3+ qerfore femr maT }

(w) oF @@ & qu% qe%
forart wformt @29 9T go awT weRTRRY
=g &Y 7 ¥ feen sfow sy
feqr gt ; W)X

(7) U wAa% wY T F Wy
SOt Twaffy AT & T
&ar¢ WX wqy Y fwarfan T &

forg war qulere fol v § 2
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e, ¢0femw Wi cerow oy
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(@) ow faaoor /a7 929 97 @
feqr mar ¢ [9xwrem & e At
R dwgr qw H—s66/67 1]

() %= fawa 1 faa=w weqrag |
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warm 2 “aren fawar ot fasmm e
fere agraw gfez” e weqng 10 “Qay
drawy w1 srafaaa” § fegr aar
wawT wfaw e fa o fafez Afaat
aq FIEAT § @wAfEy (wArg s ®
25) ¥ fagm nam &

Per Copita Iacome

1882. Shri Sidheshwar Prasad: Will
the Minister of Planning be pleased
to state:

(a) the State-wise per capita income
in 1950-51 and 18965-68 respectively,
and

(b) the steps taken to remove the
imbalance and disparity?

The Minisier of Planning, Petroleum
and Chemicals and Socia) Welfare
(Shry Asoka Mehta): () As the State
Statistica] Bureaus began to compile
the estimateg of State income at diffe-
rent pointg of time, and in view of
the subsequent recrganisation of State
boundaries the information for 1960-
51 for all the States js not available.
A statement giving the State-wise
eslimates of per capita income for
1850-51 or the mnearest subsequent
Year and for the latest year for which
they gre available, is placed on the
Table of the House. [Placed in Lib-
ory. See No. LT-567/67). Owing to
differences in concepts, methdology
and source material used #s also the
Tatylng base years for the constant
Price series, the estimates for different
Stales are not comperable.

(b) This has been attempted, in the
main, through larger Plan allocations
and Ceniral assistance to relatively
backward States and orientation of
State Plang towards greater production
and increased employment opportuni-
ties in these States. Besides, the loca-
tion of few Centra] public sector pro=-
jects in the backward States, there was
a policy of dispersing of industries
specially of the consumer goods and
processng industries. Greater atten-
tion was also paid to the accelerated
development of the under-developed
areas in the relatively backwara
States.

Supply of Electricity to Birlas in
Rajasthan

1863. Shri 8. M. Banerjee.
Shri Madhu Limaye:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any further investiga-
tiong have been made regarding the
supply of electricity at cheap rates to
Birlas in Rajasthan; and

(b) if so, the details thereof?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) and (b). The
circumstances under which electricity
generated by the gas turbine at Kowa
became cheaper, were explained in
detail in the Lok Sabha on 7-4-67 in
response to a Ca'ling Attention
Notice by Shri Chintamani Panigraht.
1t was alsg indicated that the electri-
city produced by the gas-turbine at
Kota can be had by anyone who was
prepared to pay 35 paise per unit.
There is, therefore, no question of
making further investigations in the
matter.

Automation in LI1C.

1884, Shri §. M. Banerjee:
Shri Madhn Limaye:
Will the Minister of Pinamce be
pleased to state:

(a) whether it is a fact that some
of the State Governments have oppos-
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ed introduction of automation in the
Life Insurance Corporation;

(b) if so, the number and names of
thoge States; and

(c) the steps taken by Government
in this regard?

The Deputy Prime Minister ana
Minigter of Finance (Shri Morarfi
Desal): (a) and (b). The Life Insu-
rance Corporation of India has deci-
ded tp introduce Electronic Computers
in its Bombay & Calcutta Divisional
Offices. The Government of West
Bengal is, however, opposed to Lhe
introduction of a computer in Cal-
cutta,

(¢) It is for the L.I.C. to deal with
the matter.

feesht & woerht wegaTel W weaTITEY
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Centrally financed Irrigation Projects
in Kerala

1866, Shri P, Viswambharan: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the number of irrigation pro-
jects totally financed the Central
Government and the location of sach
one of these projects; and

(b) whether Government have any
propasal to execute any major irriga-
tion project in Kerala under the
Central Sector?

The Minister of lUrrigation and
Power (Dr. K. L. Eao): (a) Nine
major irrigation and multipurpose
projects are being given cent per cent
earmarked loan assistance by the
Government of India. Their names
ang location are given below:—

I. Bhlkr_l-N En- Himic&nl!‘rldnh.md
cluding don Punjab, Haryana
Canals. Rajssthan.

2. Bess . . . Himachal Pradesh.

Chambal Madhya Pradesh and
B Rajssthan,
4. Rajasthan Canal . Punublndm
s. Hirakud .
6. Kosi . . Neplhnd!ﬂllr
7. Gandak . Nepal, Bibar and U.P,
8. D.V.C. . West Bengal and Bihar

’-Nﬂlﬁm-qll' . Andhrs Pradesh.
(b) No.
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Family Planning Orientation Train-
ing Camps in Andhra Pradesh
1868. shri Gadilingana Gowd: Wil
the Minister of Health and Famiy

Plunning be p'eased to state:

(a) whethey FPamily Planning Orien-
tation Training Camps were ~onduct-
ed in Andhra Pradesh during 1985-85;

(b) if 50, how many camps were
conducted and how many persons
Were traineg and the cost incurred on
fach camp; and

(c) whether these camps were con-
ducteg direct by Government or
through the Bharat Sevak Samaj of
Andhra State?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar):
(a) to (c). Information is being col-
lected and will be laid on the Table
of the Sabha as soon as available.

Manibhadra Dam Project in Orisa

1869, Shri Chintamani Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the proposed Mani-
bhadra Dam project in Orissa has
been completely shelved; and

(b) if not, the present position of
the project?

The Minister of Irrigation and
Power (Dr. XK. L. Rao): (a) No.

(b) The project is under investiga-
tion at present.

Housing Boards jn Stales

1870, Shri Sradbakar Supakar: Will
the Minister of Works, Houslng and
Supply be pleased to state:

(a) the States in which Housing
Boards have been constituted;

(b) the works undertaken by such
Boards; and

(c) the loans and grants. if any,
given by Government to such Boards?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shry Iqbal Bingh): (a) Andhra Pra-
desh, Gujurat, Madhya Pradesh,
Madras, Maharashtra, Mysore and
Uttar Pradesh have conatituted
Housing Boards in their State:

(b) These Boards have undertaken
all works connected with the construe-
tion and allotment of houses under
the varioug social housing Scheme.

(cy The Central Government give
loans and grants to the State Govern-
ments who distribute the same to the
Housing Boards, Local Bodies etc, The
statistics of assistance given by the
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State Governments to thelr Howsing
Boards are not maintained in this
Ministry.

Leprosy in Asamsol (West Bengal)

1871, Shri C. K. Bhatiacharya: will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that therc
has been a significant rise of leprosy
in the sub.division of Asansol, Burd-
wan during the last five years;

(b) the cuuses of increase;

and

such

fe) the steps iaken to check this?

The Minister of Health and Family
Planning (Dr. S, Chandrasekhar): (a)
There are no statistical data to show
that there iz an increase in the inci-
dence of leprosy in Asansol sub-divi-
sion.

(b) Does not arise.

(e) The State Government con-
template to cover the whole of the
Asansol sub-division by the Leprosy
Control Programme in collaboration
with the Mine; Board of Health
during the Fourth Five Year Plan.
They have established a Primary Lep-
rosy Control Unit having 2 Supervi-
sory and 15 Subsidiary Units, in
addition to 18 clinics, 2 Homes and
8 Segregaton Camps run by the Mines
Board of Health

Measles and Chicken-Pox Vaccines

1873, Shri Ram Kishan Gupta: Will
the Minister of Health and Family
Plansing he plecsed 1o state:

(a) whether any proposal to manu-
facture wvamccine for measles and
chickenpox in India is under con-
sideration: and

(b) if so, the details thereof?

The Minister of Health and Family
Planning (Dr. §. Chandrasskhar): (a)
No.

4. (b) Does not arise.

JUNE 8, 1087
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1873. Shri 8. R. Damani: Will the
Minister of Finance be plesead to
state:

(a) whether it is a fact that during
the current year the provision for
loans to the financial institutions has
been reduced as compared to the last
year; and

(h) it so, the reasons therefor?

The Deputy Prime Minlster and
Ministey of Finance (Shri Morarjt
vesal): (a) and (b). Yes, Sir. In
view of the difficult resources position,
a provision of Rs. 30 crores has been
made in the currént years's budget for
Government loans to Financial Institu-
tiona ag against a sum of rupees sixty-
five crores given to them during the
last financial year. It is, however,
propoted to allocate an additjonal
Rs. 10 crores as Government loans to
the Financial Institutions over and
above Rs. A0 crores provided in the
Budget.

Gold from Kolar Gold-fields

1874. Shri D. N. Patodia:
Bhri C. C. Desnal:
Shri R. Barua:

Will the Minister
pleased to state:

of WFinsmce be

{a’ whether it ix a fact that there
is a decreasing outflow of gold from
the Kolar Gold-flelds;

(by whether any investigations
have been made by Government as to
why the production of gold has
fallen and what effect it has produced
on the revenues: and

(c) whether there is any proposal
under consideration of Government to
Rive the Kolar Gold-fields 10 some pri-
vate entrepreneur?

The Depaty Prime Ministar and
Ministey of Finance (Shri Morar}
esat): (a) Production of gold at the
Kolar Gold Fields during the last two
years has shown a decline,
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(b) Production has been adversely

rbtnmannlwauhnhenmmm
Folds of the Champion Reef Mine in
July, 1988. There were ghort fires in
1988-87 also. In December, 1986 due to
ground movement the sub-auxiltary
shaft and assocliated levels were
damaged by a series of rockburss,
Accident to an auxiliary shaft in
the Nundyroog Mine also affect-
ed production. The Mysore Mines
are getting depleted @nd pro-
duction therefrom has been affect-
ed. Besides, unprecedented rain In
1966 ficoded the mines resulting in loss
of output. The grade of ore in the
mines has also been lower in the last
two years than jn the previous year.
During these two years the gross
receipts (there is no question of reve-
nue 93 such, as the gold i3 held in
Government Stock) were about 18%
less than acticipated.

{c) No Sir.
Major Hydre-Electric Project

1875. Shri Deven Bem: Will the
Minister of Irrigatiom and PoWer be
pleased to state:

{a) the names of the Major Hydro-
electric Power Projects which are
under construction in the country at
present;

{b) the time when they will be comn-
pleted

ic) their present output; and

«d) the targeted output on comple-
tion thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): A stalement
Riving the required information is
!3id on the Table of the House.
L;‘;aﬂd in Library. See No. LT-388/

Unaccounted Maney
151¢. $hri Devey Sem:

Shri Ilclrﬁ Bhal:
Shri Eswara Reddy:
Shri Vishwa Naith Pandey:

Will the Minister of
pleased to state:

(a) whether the anti-black money
drive was suspendedislackened during
the period from January, 1966 to 12th
March, 1967;

(b) whether the drive has
been resumed with vigour;

fc) the results produced «fter the
12th March, 1967; and

(d) if the reply to part (a) above
be in the negative, the comparative
figures of the raids/fines and pena)-
ties'prosecution and  convictions in
connection with the unaccounted
money during 1964, 1965 and 19667

The Deputy Prime Minister and
Minister of Finance (Shri Moraril
Desai): (ar No. Sir.

{b) Does not arise.

{c) Between 12th March. 1967 and
up to 30th March, 1887, 9 searches were
made by (he Income-tax Department
during the course of which, besides
books of accounts and documents,
cash of Rs. 24.18,100 and other assets
worth Rs B,000 were seized

Finance be

{d) The information 15 being col-
lected and will be laid on the Table
of the House.

XA § W HwE

1877. W 90 Alc WIEWH : WAl
W wWi ofmre faditom
T A7 TR R T OFMT

(T ) aQY ITRIQR I € AR
w4 A wr Ay & zraTy & fAm
T AT T AR AT B
oy aea przra © o et fadm
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skt & oredag¥ & faftrer 30 fet oY
wifen, W figeg a1 faw wit & afefow
feeft wew wd w1 wopanet @), 9wy
gfwer wrfx T wewr Tt ewwr ok o
wgfea arfen anfast & fewa % g
it ewraz a1 k) fodt o4 & W
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Vaseotenry

Baburne Patel:
Tridib Kumay Obandhaei:
Jagannuth Ree Jeshi:

1880,
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Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government are aware
of a case in which a 15 years old boy
was enticed to undergo an operation
for vasectomy in Madras by an agent
to earn Rs. 30 as commission;

(b) the action which Government
have taken against the agent who
brought the boy and the surgeon who
performed the operation;

(c) the number of such cases

brought to the notice of Government;
and

(d) the steps which Government
propose to take to prevent such cases
in future?

The Minister of Health and Family
Planning (Dr. 8, Chandrasekhar): (a)
and (b). The case is under Police in-
vestigation.

(c) Four such cases have been
brought to the notice of the Govern-
ment.

{d) The relevant provisions of
1LP.C./CrP.C. provide adequate re-
medies for such cases.

Forelgn Exchange alletiod for
development of Agriculture

1882, Shri M, 8. Murti: Will the

Minister of Fimance be pleased to
state:

(a) the emount of foreign exchange
allotted for the development of agri-
culture by way of fertilisers and agri-

cultural implements during the year
1067-¢8; and

exchange was allotted in 1088-87 for
import of fertilisers for use in 1967-88,
Allotment in 1988-87 for agricultural
implements amounted to Rs 10
erores. The allocations to be made
in 1967-88 has not yet been decided.

(b) Yes, Sir. For instance, funds
out of non.project credits have been
available from a number of friendiy
foreign countrieg (e.g. USA, Japan,
France, Germany, Italy, UK, Canada,
Austria and Holland) for import of
fertilisers,

pesticides, agricultural
implements etc. :
it grew, wf feelt

1883. ft grAaW  Jwmw :
wr fawin, umw o wnw
43 gg g Y F 0 f

() wr o "x & f& a0
iz B qfaed amm 2 ang &3 wr
e wrd
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Board of Directers of Public
Enterptises

1885, Shrj Umanath;
Shri Satya Namyapn Singh:
Shri E. K. Nayanar:
Shri C. XK. Chakrapani:

Will the Minister of Fimance be
pleased to stite:

(a) the requirements laid down, if
any, for the selection of non-official
Directors to the Board of Directors of
Pubiic Enterprises; and

(b) if no speclfic requirements arc
Inig down, what is the general criteria
exployed in such -deeuou?

h'l-n m and
(shei  Morarfl
‘Panal):’ (l) ud (b). It s the Gov-

ernment’s policy to select non-offi-

" gis] Directors on the Boards of Pub-

JUNE 8, 1967

Writtan Anavers m;

lic Enterprises from amongst suitable
persons in public life having regard
to all relevant factors,

Composition of Planning Commimion

1886. Bhri Bidheshwar Prasad: Witt

the Minister of Planaing be pleased
to state:

(a) the changes made in the com.
position of the Planniag Commission
from time to time; and

{b) the nameg of the Memberg ot
the Commission from time to time?

The Minister of Planmning, Petro-
leam and Chemicals and Soela] Wel-
fare (Bhri Asoka Mehta): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-360/6T].

Flood Contro] Schemes ip Orissa

1887, Shri BEamachandry Ulaka:
Shri Dhuleshwar Meena:
Shri Heerjl Bhai:
Shri K. Pradhanl:

Will the Minister of Irrigation and
Power be pleasad to gtate:

(a) the nature and extent of assis-
tance given to the Orissa Govern-
ment for the flood control schemes
during 1966-87 so far: and

(b) the names of schemes for which
assisiance wag granted?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The total
amount of loan sanctioned to the
Government of Orissa in 1906-87 for
approved flood control schemes was
Rs. 80 lakhs.

(b) The loan was ot related to any
individual scheme but was mesnt fLor
financing approved flood oemtvol
schemes undertaken duriag lhiﬂﬂ'
as & whole,
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Anti-Sea Erosion measures in Orissa

1888. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister ot Irrigation and
Power be pleased to state:

(a) whether any anti-sea ecrosion
measures have been taken near sea
coast towns of Orissa during 1966-67;
and -

(b) if so, the details thereof?

The Minister eof Irrigation and

Power (Dr. K, L. Rao): (a) No.

(b) Does not arise.

Purchases made by Suppiy
ment froin Abroad

Depart-

1889, Shri Ramachanira Ulaka:
Shri Phuleshiyar Rpcena:
Shri ¥. Pradbani:
Shri Heerji Bhai:

Will the Minister of Works, Housing
and Supply be pleasaed to state:

(a) the names of countries from
which purchases were made by the
Department of Supply during 1966-67;
and

(b) the items purchased and the
value thereof?
The Minister of Works, Housing

and Supply (Shri Jaganath Rao): (a)
A statement showing the names of
the countries from which purchases
were made by the Department of
Supply during 1966-67 {upto
February, 1967) is placed on the
Table of the Lok Sabha. [Placed in
Library. See No. LT-570/67].

" '(b) Preparation of an item-wise
list would involve lot of time and
labour which would not be commen-
surate with the result to be achiev-
ed. However, the total value of the
purchases made during 1966-67 from
the wvarious countries thas been indi-
cated in the 'statement being placed
m reply to part (a) of the Question.

JYAISTHA 18, 1880 (SAKA)
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The figures of the value of the pur-
chases of D.G.S. & D. is upto Febru-
ary, 1967, but that of the Missions
abioad is upto March, 1967,

M/s. Enginecrs India, Ltd.

1890. Shrimati Sharda Mukerjee:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it ig a fact that the
firm, M/s, Engineers India, Ltd, s to
be dissolved; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Paghu Ramaiah): (a) No.

(b) Does not arise.

Pong Dam OQustees

1891. Shrij Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(ay whether the queslion of the
Pong Dam Oustees was discussed in
the recent conference of the Irriga-
tion and Power Ministers;

(b) whether it is a fact that for their
rehabilitation, each oustee was to be
given fifteen acres of land;

(c) whether any change has been
made in it and if so, what is it; and

(d) the other changes made in terms
and programmes for their rehabili-
tation?

L]

The Minister of Irrigation

Power (Dr. K, L. Rao): (a) No.

(b) to (d). The Committee of
Direction for the Rajasthan  Canal
Project in its meeting held on the 4th
November, 1965 decided that the
Government of Rajasthan would set
apart a total area of 3.25 lakh acres
of land for allotment fo the custees
from Punjab and Himachal Pradesh.
The Government of Punjab: would
apportion it to the oustees, ,;taking
into consideration the merits of each
case, subject to the ceiling of 15.625

and



acres, This ceiling was on the basis
of T8% intensity of irrigation, which
has since been agreed {0 be ralsed
to 110%. As a result of this, the
ceiling of 18.825 acres may undergo a
change. The various issues relating
to the oustees are proposed to be
placed before the ad hoc Committes
of Direction at its next meeting for
decision.

Assessmaent of Inoome-tax

1892, Shri N. K. P. Salve: Will the
Minister of Finance be pleased to state
the number of assessments made under
the Income-Tax Act, 1922 or the
Income-Tax Act, 1861 in the financial
years 1960-81, 1962-63 and 1963-64
were the total income determined by
the Income Tax Department exceeded
Rs. 30,000-00?

The Deputly Prime Minister and

Minister of Finanece (Shri Morarjl

Desal) ;
No. of assessments
made where the

Pigancial Year total income deter-

mined by the Income-
tax department ex-
ceeded Ry 30,000/-

1960-61°. 54,441

1962-63 . 72,295

1963-64 . 69,726

Assessmen; of Income-Tax

1893. Shri N. K. P. Salve: Will the
Minister of Finanos be pleased to
state:

(a) the numher of assessees whose
assessments were made under the
Income-tax Act 1822 or the Income-
Tax Act, 1961 in the financial years
1080-51, 1081-82, 1962-63 and 1963-84,

directly or indirectly, if effect was to
be given to the decisions of the Ap-

pellate Assistant Commissioners of
Income-Tax by 100 per cent or—
by 80 per cent and above but less

than 100 per eent,

by 60 per cen; and above but less
than 80 per cent,

by 40 per cent and above but less
than 60 per cent,

by 20 per cent gnd above but less
than 40 per cent, and

5 per cent and above but lesg than
20 per cent and below?

The Deputy Prime Minister and
Minister of Finance (Shri Morarii
Desal): (a) to (c). The information is
being collected and will be laid on the
table of the House as soon as the same
is received.

Posi-Matric Scholarships to Scheduled
Castes and Scheduled Tribes Students

in Rajasthan

1804. Shri Ramachandra Ulaks:
Shri Dhuleshwar Meena:
Shri K, Pradhani:

Shri Heerji Bbai:

Will the Minister of Secial Wellare
be pleased to state:

(a) the total number of scholarships
awarded to the students belonging to
the Scheduled Castes and Scheduled

(b) the total number of shudents
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(¢) when thess scholarshipg were
paid to these students?

The Minister of Btate in the Depart-

ment of Bocisl Wellare (Ehrimati
FPhulrenu Guha):

(a) Scheduled Castes 1310
Scheduled Tribes 533
ToraL 1848

{b) Scheduled Castes 1334
Scheduled Tribes 851
TOTAL 1885

(c) The ae.holarlhlps were paid to
these students from October, 1966,

Amnecssment of lncome Tax

1895, Bhri N, K, P, Salve: Will the
Minister of Finance be pleased to
state:

(a) the number of appeals decided
by the Appellate Assistant Commis-
siongr of Income-Tax in respect of
assessments made under the Income-
Tax Act, 1022 or the Income-Tax Act,
1961 in the financial years 1880-61,
1961-62, 1962-63 and 1063-64, where
the total income determined by the
Income-tax Officer exceeded
Rs. 30,000.00, prefixed appeals to the
Income Tax Appellate ‘Tribunal
against the order of the Appellats As-
sistant Commissioner of Income Tux;

(b) how many appeals were decided
by the Income-Tax Appellate Tribunal
m of the appeals referred to above;

(c) in the appesls declded by the
Income-Tax Appellate Tribunal, in
cases of how many assessees (viz, tota]
number of assessees for the four years
in each glab of percentsge) the tax
quantum disputed in appeal would be
reduced directly or indirectly it effect

by 40 per cent and sbove but less
than 60 per cent, or

by 20 per cent and above but less
than 40 per cent, or

by 5 per cent and above but less
than 20 per cent and below
5 per cent?

Tae Deputy Prime Minister and
Minister of Finance (Shri Moraril
Desal): (a) to (¢). The information is
being collected and will be laid on the
table of the House as soon as the same
is received.

Annual Flan of Rajasthan for 1967-68

Will the Minister of Flanning be
pleased to state:

annual plan of Rajasthan State during
the current year;

(b) if so, the amount of cut;

(c) the main items to which the
cut has been applied; and

(d) the reaction of the Rajasthan
Government thereto

fare (Shri Aseka Mehia): (a) to (d).
A final view about current year's
Annual Plan of Rajasthan is yet to
be taken. Tentatively the outlay has
been fixed at Rs. 48 crores.

Power Production in WFourth Five
Year Plan

1997, Shri Dhuleshwar Moona;
Shri Ramechandra Ulska:
Bbri Heerji Bhai:
Shri K. Pradhani:

Minister of Irvigation aad
pleased to refer to the reply

g

witl
Power

¥



3779 Written Answers

given to Starred Question No. 48 on
the 28rd March, 1067 and state:

(a) whether the outlines of power
production for the Fourth Five Year
Plan have since been finalised; and

(b) if so, the details thereof?

The Minister of Irrigation
Power (Dr. K. L. Rao): (aY No.

(h) Does not arise.

Violntion of Gold Control_lnl-

1898. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K, Pradhani:
Shri Heerji Bhai:

Will the Minister of Finance be
pleased to state:

and

(a) the total number of cases of
Gold Control Rules violations detected
upto the end of May, 1967 since the
30th March, 196T;

(b) the nature of violations: and

(e) the action
offenders?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Demai): (a) to (c). The information
is being <ollected and will he laid «n
the Table of the House,

taken against the

Talcher Thermal Power Station

1899, Shey Chintamani Panigrabi:
Shri Sradhakar Sspakar:

Will the Minister of Irrigation and
PFower be pleaged to state:

(a) whether the Ta'cher Thermul
Power Station has started production
as scheduled;

{b) if not, the reasona for the delay;

. .{c) the financlal assistance that the
Central Government have given for
this scheme 30 far and the tolal cost
involved;

(d) :whether any mmh:-h:t the
Planaing Commission visited pro-
joet recently;

JUNE 8, 1987
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(e) it so, what js his report; und

(f1 the manner in which the power
generatod from this project has been
planned to be utilised?

The Minister of Irrigation
Power (Dr. K. L. Ra0): (a) No.

(b} The commissioning of e
Tulcher Thermal Project has been
dejaved due to certain equipment

being impounded in Pakistan during
the last conflict. This equipment was
not released by Pakistan and had to
be ordered again @ from  abroad
According to present indication, the
first two gencrating units of 62.5 MW
cach are expected to be commission-
ed in the later part of 1987-68 and th=
remaining two units in 1988-89.

fv) No carmarked asgistapce is
heing given to the Talcher Thermal
Project. However, this project is
included in the list of power projecis
proposed by the Sta‘e Government
for miscellancousz loan nssistance.

tdy Yes.

te) No furmal report of his visit
bhas been submitted.

tf1 The Talcher Thermal Project
will feed entire power generated into
the existing grid net-work for sup-
ply to industrial, agricultural and
domestic requirements in the State.

Cooperative Houze-building Secleties
Federation

1900. Shrimatj Sharda Mukerjee:
Will the Minister of Works, Housing
and Supply be pleased to state:

fa) whether it js a fact that land
will be made available by Govern-
ment to the Delhi Cooperative House-
building Socisties Federation for con-
struction of flats to be given on a hire-
purchase basis: and .

(b) if so, tba details. thereof?
The Deputy Minister in the Minls-
try of W | and

) Sapnly
(Shri lghal ): (d) and (0). A
proposal has been received in this
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connection from the federation but
no decision has yet been taken on it.

MTAGT JATE  wTOWAN

1901 o WEAW WAW:  ¥WT
qgtforow i e Helt 7z A A
wor ¥4t fw
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7 faan wwr camaa wre Green aan
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(w) 360 (142 frufwa emary
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#aw a7 9T & €9 F 218)
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&1 | # @ §T INT g Emi N
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Licemge fer Nylon Products Fagtory
at Poona

1902. Shri Yajnik: Wili the Minister
of Petroleumm and Chemicals be
pleased to state:

(a) whether a licence has been
granted to a Birla Company for setting
up a factory at Poona for the produc-
tion of pylon products with foreign
ccllaboration;

{b) the amount of foreign exchange
this comgminy will receive g5 loan or
tQuity capital for securing foreign
Machinery! ang '

() whithor Wher 1 ens have con-
ﬁmmmyam

such a foreign loen with the usual
guarantees for the production of a
commeodity which is not essential for
national development in these days of
acute financial crisis?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaish): (a) Yes.

- {(b) The party has been permitted
to issue shares to the foreign colla-
borators for Rs. 112:50 lakhs, Of this
Rs. 65°25 lakhg will be for the supply
of machinery by the collaborators
and the balance as free shares in lieu
of supply of know-how. For engi-
neering serviceg and for the balance
required for import of plant & machi-
ney, the party has been permitted to
avail of Dutch International (Export)
credit. The total utilization of that
credit for thete purposes is expectad
to be about Rs, 184'3 lakhs. The
party has also been permitted to take
loan fram their collaborators to the
extent of Rs, 47'68 lakhs from which
they will arrange for down-payment
under Duteh credit and also cover
the gap in the foreign exchange
required for machinery imports.

tc) Government have considered all
the aspects like the priority attaching
to the industry In the over-ail
National development and the guaran-
tees needed from the party before
sanctioning foreign exchange in shape
of credit and approving the invest-
ment by and loan from the collabore-
tars. The criticism against Non-cel-
lulosic synthetic fibre industry that
it is not essential for the country's
cconomy is not justified, if one takes
into account its substitution value
whereby consumption of cotton tex-
tiles can be reduced. In thig manner,
we can save foreign exchange now
being spent for import of cotton since
raw materials required for synthetic
fibre industry will be indigenowly
available from petro-chemical units.
There is also the indirect benmefit of
reletsing lands under cotton for the
more urgent need of cultivation of
food crops ' '
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Fertilizers and Chomicals Travancore
Ui, Alwaye
1903, Shri A. Sreedharan:
mr.m

Mongaiathamadom:

‘Will the Minister of Petroleum and
Chemimly be pleased to siate:

(a) the loss incurred by the Ferti-
lisery
Limited during the years 1984-85,
1908-68 and 1968-67;

{b) the reasons therefor; and

(c) the amounts spent by the FACT
during the above period towards pub-
Helty and propaganda?

The Minister of State in the Minis-
try of Petreloum sng Chemicals and
of Planaing and Socia] Welfare (Shri
Eaghn Ramalah): (a) The amount of
losses inturred by FACT are given
below:—

1964-63 Net loss Rs. 48,83,000/-
1065-86 Net loss Rs. 60,83,773/-

1866-87 Accounts not yet finaliged.

(b) 1964-65
(1) Bhortage of power supply.

(ii) Unforseen explosion in am-
monia plant.

1865-88
(i) Shortage of power supply.

(ii) Voltage drops and power
+ fmilures; and

(lii) Labour unrest from 2-5-1068
. leading to a total strike from
. 25.8.1985 to 6-9-1985.

(c) 196485 : Rs. 471 lakhs
. 196386 : Re 537 lakhe
.1066-8% : Ra. 8500 lakhs approx.

~ (Accoume weder eompils-
‘ton). '

JUNK 8, 1987
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The Deputy Prime Minister and
(Shri Morarji
Deml): (a) Statements showing the
amounts for which agreements have
been signed with the U.8. Government
upto 31-3-1967 in respect of (i) dollar
loans, (il) dollar grants, (iii) PL 480
Commodity Assistance and (iv) Rupee
loans and grants from PL 480 rupee
accruals are miven in Annexures I
to IV laid on the Table of the House.

[Placed in Library. See No. LT-571/
87].

(b) From the rupee accrualg against
PL 480 commodity imports, the U. S,
Government upto 31st March 1067.—

(i) disbursed Rs. 878'85 crores
from loan agreements and
Rs. 321'63 crores from grants
to Government of India,

(ii) spent Rs. 122'11 crores for
their own uses in India, and

(iii) disbursed Rs, 58-69 crores as
loans (Cooley loans) to Indo-
US joint ventures.

(c) A comparison of the aid receiv-
ed from different countries is not pos-
sible ay the terms, conditions and the
purposes of the aid and the economic

to the expenditure in the budget esti-
mates for 1067-68;

(b) the check exercised over the
ratio of non-plan expenditure/Plan
expenditure and whether the P.an-
ning Commission have fixed some
gulide-lines for this;

(c¢) whether Government are aware
that the rate of rise of non-plan ex-
pendiwure is 48 per cent more than
that of revised estimate of 1968-87 and
the rate of rise of plan expenditure
has been 1.8 per cent more than that
of revised estimate of 1966-87; and

(d) the steps Government propose
to take to check further decline in
this proportion of non-plan and plan
expenditure?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) to (d). It is the endea-
vour of the Government to keep non-
plan expenditure in check so that it
becomes possible to increase progres-
sively the tempo of plan expenditure.
However, in the current year, in view
of the difficult budgetary and price
situation, it has been necessary to
exercise the utmost pestraint on both
plan and non-plan expenditure. It is
true that plan expenditure for 1967-68
is of the same order as that for 1986-
67 revised, It is not true, however,
that non-plan expenditure shows a
high rate of increase, In fact, the
Centre's non-plan expenditure in the
Budget Estimates for 1067-88 is 10.5
per cent smaller as compared to the
preceding year's leavel. Even if
allowance is made for special factors,
non-plan expenditure of the Centre in
1967-88 does not show any significant
increase gver the preceding year's
level. A, economic conditiong im-
prove, it will possible to step up deve-
lopmental outlays without pressure on
tbeprbolm!andthhwﬂlrﬂ;ﬂﬂ
lation o non-plan sxpenditure.
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Teaching Staff of Dalki Adminivtration
and C.H.S, Schemes

1997, Shra Atam Das: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether it is a fact that the
teaching staff of the Delhi Adminis-
tration are not governed by the
Contributory Health Service Scheme;

{b) if sq, the reasons therefor; and

(c) whether there iz any propusai
under consideration to bring the
teaching staff of Delhi Adminisiration
under the C.H.S5. Scheme”

The Minister of Health and Family
Planning (Dr. §. Chandrasekhar): (a)
Yes.

(b) and (c¢). The employees of the
Delhi Administration, including the
teaching staff. are at present govered
by the Centrgl Services (Medical
Attendance) Rules, Extension of the
Centra}l Government Health Scheme to
these employees wag not considered
feasible by the Delhi Administration.
‘'he matter ig likely to be considered
again by the Delhi Administration.

Namrup Fertiliser Project

1908. BhrimEt Jyotsna Chanda: Will
the Minister of Petroleum and Chemi-
eals be pleased to state:

(a) whether the Nmmrup Fertilizer
Project has been commissioned;

(b) it not, the reasons for the delay:
and

(c) if the reply to part (a) above be
in the afirmative, the quantity of
fertilisers being produced yearly?

The Minister of State in the Minls-

JUNE 8, 1087

Writhen Awawers
Central Housing Board
199, Shri A. B. Vajpayes:

Bhrl Kanwar Lal Gupia:
Will the Minister of Works, Hous-
ing and Supply be pleased to state:

ta) whether Government have de-
cided to set up an autonomous Board
10 deal effectively with housing short-
age in Delhi;

(b) if so, the powers and the sphere
of the Board;

(e} whether LIC, hes also  been
approached for loans for the proposed
Board; and

{d) the details of the proposal?

The Deputy Minister in the Minis-
try of Works. Housing and BSupply
{Shri Igbal Singh): (a) No.

(b) to (d).

Smuggling of Goods to East Pakisian

1910. Shri Hem RBarua:
Shri Burendranath Dwivedy:
Shri Nath Pai:

Will the Minister of Finance be
sieased 1o state:

Do not arise.

(a) whether Government are uware
that a truck with a truck-load of
smuggled goods from India passed in-
to East Pakistan through the Goalpara
Pakistun border on the 1lth April,
1967;

(b) f so. the details thereof;

(c) whether it is a fact that a simi-
lar incident has occurred recently sub.
sequent tp the former;

(d) if so, the details thereof; and

(¢) the sieps Government propose
to take in view of these incidanty to
stop repetition of such incidents on

the border?

Desal);: (a) and (b). On 11th April,
1987 & truck delonging to a resifentof
Gauhatl wuhkmnmwmm

e

C
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Pakistan through the Goalpara-Pakis-
tan border, The driver appears to
have crossed over to Pakistan along
with his family. There is no informa-
tron whether the truck carried any
goods at the time of its crossing over
to Pakistan.

ic) and (d). On 5th May, 1867 a
pickup van of the Dhubri Agricultural
office was taken away by its driver to
Pakistan through another point on the
same border.

(e} Customs Officers as well us
Police and Security forces on the
border have been aleried.

Popaiation Control

1911. Shri Hem Bariia:
Shri Surendranath Dwivedy:

Will the Minister of Health 2and
Family Planning be pleased to state:

ta) whether it is a fact that Gov-
crnment have proposed a series of
meagures with a view to controlling
the phenomenal growth in the coun-
try's population; and

«b) if so, the broad outline of the

nicasures proposed and if there has
hieen any protest against the measures
proposed?

The Minister of Health and Family
Planning (Dr. §. Chandrasekhar):
(a) Yea

{b) In addition to the Intensive
Family Planning Programme already
launched which inter alia, includes
providing extensive Motivation, Edu-
cation and Publicity for crealing
awarenegs about this problem and an
urge in favour of a small family norm
and making available services for 1.U.
C.D. insertions sterilization and sup-
nly of conventional contraceptives, the
following additional measures are
under consideration:-

(1) Liberalisation of abortion law.

(i) Raising of minimum age at
marriage.
(1) Introduction of pills-as an
meanme ond in

a limited manner, after due
consultations with the Indisn
vouncil of Medical Research
and Technical Committee of
this Ministry.

tiv) Incentive for Small Family—
A Committee to examine the
question of giving incentives
for small families has been
formed. Thiz Committee hag
been asked to submit its re-

port by the end of September,
1967.

Opinions have been cxpressed for
und against the measures mentjoned
ut i) . ¢ii) ond (iii) above.

Seizure of Nylon Yarn in Bombay

1912, Shry §. M. joshj: Wil the
Minister of Finance be pleased to state:

(a) whether it ig 5 fact that the
Customs authorities seized nylon yarn
worth crores of rupees in Bombay re-
cently;

tb) whether it ijs & fact that some of
1t was not claimed by any person to
Rive an impression 1o the public that
the racket is smuggling racket;

(c) whether it is a fact that a good
part of it was legally imported gnd is
traceable to the Jicencees who were
entitled to import the game under the
import licence; and

(d) how many persons were arrest-
rd and what are their names?

The Deputy Prime Minister and
Minister of Finance (Shrl Morarji
Desal): (a) A quantity of 46,370 ki.
of nylon yarn valued Rs. 52.74 lakhs
approximately was seized by the Cus-
toms authorities in Bombay recently.
A further quantity of 475708 kg. of
nylon yarn wvalued Rs. 537 lakhs
appoximately was detained for further
investigation.

(b) In some cases the summons
jssued by the Customs authorities
mh-nmdvdhekudﬂlmd.
Further enquiries as to whether the

L, SR AR Ay el
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names and addresses previously
gathered by the Customs Officers are
correct, are in prograss, Therefore, it
cannot be stated at this stage that
there are no claimants at all for some

consignments.

(c) A quantity of 2,87,73¢ kfi. of
aylon yarn was found on verification
to have been legaily jmported and has
since been released. Vertification in
respect of lyuumh.dwlﬂmh
in progress.

(d) 21 persons have been arrested.
Their names are;—

Sarvashri Yusuf A, Patel,
Abdul Sattar Abubaker,
Rewaohand Manglani,
Tolaram R. Bhamwani,
Khimji Topandas,
Purushottam
Naidu,

Ramchandra Yadao,
Mohindrasing Tejasingh,
Sardalli Mashukali,
Amiruddin Shamsuddin,
Prakashchand Shaligram Ohri
Poonambhai 8. Tandel,
Kanjibhai Lala,
Babukhan Amirkhan,
Krishan Hira Alias Madan
Kapoor,
Pratap Venkoji Tinder,
Badshash Mohmed Sayed,
Ashraf Shakoor Kachi,
Abmed Hasam Ahmedali
Kachi,

Ali Mohmegd Abubakar Alana,
and Mohan All Mohmed.

Essential Raw Materials for Chemical
Fertiliser Industries

1918, Dr. Ramen Sen: Wil the
_Minister of Petroleum and Chemicals

Hanumani
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(b) it so, whather any licence has
been i{ssuad for the same? ™

The Ministor of State in the Ministry
of Potroleomm and Cemiosls and of
Planning and Social Weltare (8hri
Raghn Ramaish): (a) No. Government
have no proposal under consideration
to allow private capital in the explora-
tion and working of essential raw-
materlals like pyrites and dock phos-
phate for chemical and fertilizer in-
dustries.

(b) Does not arise,

Nationalisation of foreign Petroleum
Companies

1914, Bbhri K. P, Singh Deo:
Shri P. K. Deo:
Shri P. Parthasarthy:

Wil] the Minisier of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Petroleum Workers Union bas repre-
sented to Government tp nationalise
al] the foreign petroleumy companies in
India; and

(b) if so, the reaction of Govern-
ment thereto?

The Minisier of State in the Minjs-
fry of Peiroleum and Chemicals and
of Planning and Social Welfare (8hrd
Raghn Ramalah): (a) Yes.

(b) Government does not consider
that guch a step is necessary.

Elestricity In Andhara Pradesh

1915, Shri P. Parthasarathy: Will
the Minister of Irrigstion angd Pewer
be pleased to state:

(a) whether the Governmen: of
Andhra Pradesh bhave approached the
anwaovunmtmmmd
speclal funds for completion of many
hmplm-hcuidlymwaﬁ

(b) i o0, the Mﬂhﬂn,ﬂ!
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The m of Irrigation and
Power (Dr. K. L. Ra0): (a) No.

(b) Doeg not arise. .
Allotment of Land to Politica] Parties

1916. Shri Prem Chand Verma: Will

the Minister of Works, Houslng and
Supply be pleased to state:

(a) bow meny social, educational
and political organisations have been
allotted land in Dethi;

(b) wheher the land thus allotted
has been given at Government rates,
subsidised rates or at market rates;

{e) the names of organisationg which
have been allotted land alongwith the
area of land alloited and the price per
square yard charged from each of
them; and

(d) the number of applications
pending from such organisations for
allotment of land?

The Deputy Minister in the Minis-
try of Works, Housing and Sapply
{Shxi Iqbal Bingh): (a) te (d). Requi-
site information is being collected and
wil] be laid on the Table of the House
shortly.

Public Sector Undertakings

1917, Shri Prem Chang Verma: Will
the Minister of Flnance be pleased to
state;

(a) the pumber of people employed
in the Public Sector Undertakings; and

(b) the total amount paid to them
as wages, salariss etc. annually?

The Deputy Prime Minister and
Minister of Fimamoe (Shri
Desal): (a) At the eng of 1985-66, the
total number of employees in the
industria] and commercial undertak-
ings of Centra] Government was
484,481, excluding those employed by
the mmmmm“

fh}mmmwbﬂl
m““d -ndmul;

benefits, etc, amounted to Rs. 14325
crores. The information in respect of
1966-67 will be available after the
closing of Annual Accounts, for which
the Companies Act allows a period of
six months after the end of the
accounting year.

Ramgangs Project

1915, Shri D, C, Bharma:
Shri Achal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether his attention has been
drawn to the labour unrest at the
Ramganga Project, Kalagarh and the
strike by the labourery resulting into
delays in the execution of the project;

(b) it so, the steps taken or proposed
to be taken to solve the problem; and

(c) the steps taken to see that the
poject does not lag behind the sche-
dule?

The Minister of Irrigation and Power
(Pr. K. L. Rao): (a) Yes,

(b) The Government of U. P. who
are administratively concerned and are
ex2cuting the Project have agreed to
the grant of an ad hoc increase of 10%
in the wages of workcharged emplo-
ye:s subject to 8 minimum of Rs. 10/~
anj maximum of Rs. 25 - pending the
recommendations of the permanent
conciliation Board to whom the matter
ha; already been referred.

(¢} The U.P. Government is taking
nevessary action in the matter. Work
on the Saddle Dam has been restarted.

Scheduled Castes

1920, Bhri G, ¥. Krishnan: Will the
Minister of Soclal Wellfare be pleased
to state:

() whether the term ‘Scheduled
Cnstes’ has been defined anywhere;

(b) if so, what is that and what is
the basis on which it has been deter-
mined;
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(c) whether the purpose for which

the Scheduled Castes were created has
been successful; and

(d) if s0, 10 what extent?

The Minister of State in the Depari-
ment of Seeln] Welfare (Shrimati
Phulrenu Guba): (a) and (b). ‘Sche-
duled Castes’ has been defined under
article 366 (24) of the Constitution.
The criterion followed in specifying
a caste as & Scheduled Caste has been
whether the caste suffers from tangi-
ble social disabilities arisiny out of the
practice of untouchability,

(c) and (d). The working of the
constitutional safeguards provided four
them and the progress made by them
are investigateg by the Commissioner
fu- Scheduled Castes and Scheduled
Tribes. whose annual reports havc
heen placed before Parliament.

Scheduled Castes in Mysore State

1821. shri G. Y. Krisbnan: Will the
Minister of Secial Wellare be pleased
to gtate:

(a) the extent to whuch Scheduled
Caste in Mysore State have benefited
taste-wise;

(b) whether Government are gwarc
that the concessions and facilities pro-
vided to alj the Scheduled Castes hayy
been monopolised by the only caste
‘Harijans’ in Mysore State 10 the dis-
advantage of the other castes;

(¢) whether the Mysore Government
have submitted any proposal for the
inclusion or exclusion of any caste
from the Scheduled Castes list: and

(d) if s0, the reasons given by them
for such inclusion or exclusjon?

The Ministe, of State in the Depart-
ment of Socis)] Welfare (Shrimati
Phuiresy Guha): (a) Concessions and
facllities are afforded to Scheduled
Casteg ag & whole ang no caste-wise
distinction is made except in the case
of Bwecpers,

' (b) The reference to ‘caste ‘Hari-

Jjans’ " is not clear. However it is

JUNE B8, 1967
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possible thay some ﬂlttivdy asdvanced
communities among the

Castes are getting more Mﬁ than
others.

(c¢) and (d). The whole question of
revision of lists of Scheduled Castes
and Scheduled Tribes is under consi-
deration and it will not be in the
public interest to disclose, at this
stage, the details about the recommen-
dations.

Written Avswers

Development of Eastern Distriots of
u.r.

1922. Shri Chandrika Prasad: Will
the Minister of Planning be pleased to
slate.

(a) whether some additional districts
like Ballia and Basti in Uttar Pradesh
have been recently taken up‘for deve-
lopment like four other districts of
Eastern, U. P, jn terms of Pate] Com-
mission’s recommendations; and

ib) if 5o, the progress made up-to-
dute for their development?

The Minister of Planning Petroleum
and Chemicals ang@ Social Welfare
{Bhri Asoka Mehta): (a) and (b). The
State Government has been requested
to supply the necessary information
ang the seme will be placed on the
Table of the House ag s00n as receiv-
ed.

Frequent stoppage of water supply in
New Delhj

1523, Shri Ishag Sambhali: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(i) whether it is a fact that the
supply of drinking water in New Delhi
ures is frequently stopped due to poor
maintenance and repair conditiong of
the Water Works and the pipe lines;
and

(b) if 0, the steps taken to improve
the situation?

The Minlter of Health gpd Family
Planning (Dy. 5. Chandrasekiar): (a)
and (b). Water Supply In most parts
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of New Delhi is on an intermittent
basis. It remains closed during 11.00
AM to 4 PM and 10 PM. to 4.00
A .M. Ordinarily, there is np stoppage
of drinking water except during the
non-supply hours mentioned above. On
the few occasions, which are rare,
when there is a leakage or burst in a
pipeline or an inter-connection is to be
made with the new pipes laid jn the
loeality, water supply has to be stop-
ped but this is invariably done after
due notice is given in the Press.
Attempts nre also made to carry out
the repair work during non-supply
hours. The N. D. M. C. have also
stated that in case of service break-
down which requires closure of supply
in the affected areas for necessary
repairs, the mobile water tankers are
sent for jmmediate relief to the public.
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waresy aw afeerc frdlww Wit
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¥ ox av fey a1 s arateel Ay
qwy w23 sra §ow fe q9
gAY A WA, 1965 ¥ A AY
wréen wEfegr mar, 17 ara g

Second Refinery in Assam

1827. Shri Dhireswar Kallta:
Shri R. Barua:

Wil] the Minister of Petrolenm and
Chemicals be pleased to state:

(a) the number of newly dug oil
wells in Sibsagar District, Assam
State;

(b) the gpproximate oil deposit in
these wells;
(c) the programme to pump out

crude il from Lakua, Rudrasagar and
other oil wells:

(d) whether Government are aware
that there is a strong demand for a
Second Refinery in Assam; and

(e) if so, the reaction of Govern-
ment thereto?

(a) to (e).
information cannot be disclosed as per
Defence of India Rules.

(4) Yes, Sir. Certain representa-
tiong have been received.

(e) As the present refining capacity
in Assam is in excesg of the
now #nd for some time i come and
the establishment of further
in this situstion will agars-
hesvy losses being incurred in
the oli products

i

ate
asieting

¥

E

JUNE 8, 1987
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Assam, Qovernment {s of the opinton
that the question of increasing the
refinery capacity ghould be consider-
ed when there is an adequate growth
in the local demand.

Medical and Para-Medical Personmel

1928, Shrimat] Sushila Rohatgl: Will
the Minister of Health and Family
Planning be pleased to state:

(a) the basis on which the require-
mentg for the training of different
categorics of wmedical and para.
medical personnel have been assessed;

(b) whether any norms have been
set up for each category: and

(c) the final target of training of
different categories?

The Minister of Health and Family
Planning (Dr. §. Chandrasekhar): (a)
The requirements for the training of
different categories of medical and
para-medical personnel have been
assessed mainlys on the recommenda-
tions of the Health Survey and Plan-
ning Committee.

(b) The norms for assessing the
requirements of the more important
categories of medical and para-mediosl
personnel are as follows:—

Dortors : One doctor forapopu-
" 1ation of 3,500.
{2) Nurses : . ] One nurse/Auxiliary

Nurne-midwifs for a
(3) Auxiliary Nurse- [ population of 5,000
midwives.

Pharmacists, One for a populstion
mbwm'l‘w;hnt al‘:°:°:°-

cians Basic Health
Workers Senitary
H One tach for each Pri-
) D Deatal Mo mary Health s
chanles.
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{c) The targets for training of
Lollows:—

Doctory :

45,000
Nurses : . 42,000 10 45,000
A adwiven.

. . 60,000
Pharmacists: . 21,000
Laboratory Technici-

ans , . 9:500

Basic Health Workers: 40,000
Sanitary Inspectrs: ., 163,000
Health Assistants/

Wk o e
Uurse Dais/Dais. 3,50,000
Radio-graphers. . 6,000
Occupationsl  Thera-

pists, . . ) 100 annually.
Physiotherapists: 100 anmually,
Prosthetic and Ortho-

ptic Technicians. . 100 anpually.
Health Visitors : 2,000

Chitrakoot Hydel Project, (Madhya
Pradesh)

1929. Bhry Nathu Ram Ahirwar;
Shri J, Sudar Lal:
Bhri Nitiraj Singh Chaudhuri:

that the
detalled jnvestigations would be com-

_ pleted by the end of 1967,

(b) and (e).
Madhya Pradesh had alsp submitted
proposals for establishing certain
industrial units jn the Dandakarsays
arca. While eight smal] scale indus-
h'hlhl“htnutupmm ares,
proposals for the establishment of
industries such as paper, pulp, news-
print, plywood etc. are in varions
stages of consideration by the Govern-
ment of Indis.

fanrge @ faew @ fd oo
\
1970, &t vmwer Wear: W

few 5at gz TA & por §5
fw :

(%) wr worre & g & fawra &
faiy v v W€ faefin gzraar 23 v
foroi fismr & ;

(w) ufe gi, M cwer ww wros ¢
"

(7) vaetwi e d?

Teaymy oolt e faey Wit (ot
srocht deek) : (W) W,

(w) Wiz (w). ¥ wwrer v ol
o



3803  Written Answers JuNE s, o -wruui m 354

Nl & Beteniia

193} W vwww deowr: W
vy wey aficare finflem sieh oy
o ¥y pur it
(%) x¢t g fe % T Faer
ey festt gare gra TR 9md
oW wedaTei ot weur el §;

(¥) w5 w5 ¢ sevarst § wrw w7
e AW awy Al o swn fwodt
¢ o

(w) <t dwadfz DA ¥ wafa
F et oearey e i A€t B
dwnr # feaht gfy s & faesre
t?

ey war wfeurt o wioft
(wre siwfe wasiae) : (%) qEIL-
an " fafames § €1 swww
NEW € § I HEIT ST
quy St 2 W17 8w faew
feeiywraa g )

(@) €& 7a7 7 weq@™Ei T 600
WY THITWIT 1354 A9 ®H & )

(w) =iTgx A=A FAT AT 153
ez oY 270 T w1 oY fager
& ot fawre @

wiw @t o e fedwt § wwr e

1932. s wravee fag:
ot drom:
ot forgrer feg
ot fregun wverl :
ofY fao we fouy:
it faw it oy e & gor WG
fo 02 aqr w¥ S ¥ IO

% www # fetht Prdwdl  wn

firarfarrsdt & wiwr Pl 4 Arfwst eyt
wordt & sl af 1966-67 # oW Wiy
wt %k, 1967 aw fexat wfree ww
o wor fieofy wir fadwl &) Gt 2?

Fo-aam Wit ey faw sieft (o
sroreaft ek ¢ agET wOd ¥ o
BT el & Wk F guwar Irwew ol
& vt fe oot & wiwg qe-ow v E
AW H owwn we ot b and
fort &% & @ arwiwY, wfeerr-
= (TAE), aeeie Il W
< 9T e ¥ fve & W F
Wi veRi & ARfer ater O § 1 ¥
famsat 1966 aw ¥ g ITww § )
wig 1966 ¥ foemat 1966 T&
wafy % woit vy wenf w1 afto @
Tere § -

(wary ey i)
1. ®TWiA 1 44
2. wfwereaee 2'3
3. TEEY AT MWW 406
4. AwAraAi ¥ e

PFesslon /Gratuity Cases

1933. Shri XK. Pradbani:
Stri Ramachandra Ulaka:
Shri Dbhuleshwar Meea;
shri Hirjl Rhal:

Will the Minister of Finance

pleased to state: .

7'6

(a) the number of pehsion cases
which were for final sanction
of Pension/Gratuity gs on the 3otk
April, 1987; and

(b) the approximate period for
Which these case; were pending?

&ﬂ mm‘:
Daml)t (2) eid (b). The nftrmwbiow
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s being collected and will be Jaid on
the Table of the House as goon 4o
available.

Gredustes and Post-Graduates in
Pharmacy

1034. Bhrimati Sushila Rohatgl: Will
the Minfster of Health and Family
Planning be pleased to state:

(a) whether any assessment for the
requirement of Graduates ang Ppost-
Graduates jn Pharmacy hasg been made
by Government and if so, the details
thereof;

{b) whether the scheme for training
for these categories has been included
in the Fourth Five Year Plan on the
basis of the assessment;

(c) whether Government have any
scheme for increasing the training
facilities in view of the prevailing
shortage and if so, the details there-
of; and

(d) the present training capacity
and the outturn of pharmacy Gradua-
tes and post-Graduates in the country?

The Minister of Health and Family
Flanning (Dr. 8. Chandrasekhar): (a)
The additional over-al] requirement of
graduate pharmacists during the
Fourth Plan period has been estimated
at 1400 per annum. It has not been
possible t0 make an accurate assess-
ment of the reuirement of Post-
graduate pharmacists sinee informa-
tion in respect of various specialised
fields has not become completely
available.

The total admission capacity of the
15 under -graduate institutions is 481
ax mentioned in Annexure plsced on
the Table of the House. [Placed in
Library. See No. LT-572/67]. The
average annugl outturn of trainess
from these institutions is also indieated
on the basis of avallable information
given in the Annexure placed on the
Table of the House, [Placed in Lib-
rary. See No. LT-572/67].

Centra] Institules of Pharmacy

1935, Shrimati Sushila Rehatgl: Will
the Minister of Health and Pamily
Planning be pleased to state:

{a) whether there iz a proposal for
the establishment of the Central
Institute of Pharmsey;

(b) if 80, the progress made §n
regard thereto;

(¢) whether there is g shortage of
different categories of pharinacists and
need for promoting production ana
résearch in the field of drugs in India;
and

(d) if so. the steps taken by Govern-
ment to meet this shortage?

The Minister of Health and Family
Planning (Dr. 5. Chandrasekbar): (a)
and (b). The Scheme for the establish-
ment of a Central Institute of Phar-
macy hat not been implemented on
stcount of the existing financial
stringency. Ag an inlerimm measur®,
however, courses in Drug Assay
(trail) have already been gtarted in
the A1l India Institute of Medical
Sciences, New Dethi

(¢) The over-al} shortage of gredu-
ate pharmaciste during the Fourth
Plan has beep estimated at 1400 per
annum. But the Drug Industry is
genenally not experiencing shortage
of traned personnel. The States In
which the pharmaceutical industry
mainly concentrated have an adequate
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some gdifficulty in getting trained par-
sonnel,

Faiciljties for production and
research in the fleld of drugs have
been developed considerably in publle
sector undertakings, Some firms in
the private gector alsp have introduced
facilities for research.

(d) It is proposed to create an
additional capacity of 1700 admissions
Per annum to the degree course in
Pharmacy during the Fourth Plan
period. For this purpose, Central
assistance is made available to State
Governments and Universities for
starting diploma and degree courses.
In order to meet the requirements of
the drug industry, manufacturing
agencies have also been asked by Gov-
ernment to provide facilities for in-
service training to trained pharma-
cists,

Oontre; on Sale dad Purchase of Gold

1938, Shri Atam Das: Will the Minis-
ier of Finance be pleased to state:

() whether there is any proposal
under congideration of Government for
controlling the sale and purchase of
gold;

(b) if s0, the details thereof; and

maulsteq any proposal to provide alter-
native employment to goldsmithy who
afy likely to be affected as & result
hareof?

The Deputy Prime Minisier nd
Minister of Finanee (Shr{ Morarfl
Pami): (a) and (b). No, Sir. No tresh

Written Answers JUNE 8, 1067

, occupation. Technical training
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in the form of Standard Gold Bars &3
prescribed.

India (Fourth Amendment)
1966, necessary provision has besn
made in the Rules for the disposal of
legally held primary gold during the
interiny period before the ban becomes
absolute from 31st August, 1967,

(e) The procedure prescribed for
disposal of the legally held primary
gold will not adversely affect the busi-
ness of goldsmiths, However, in 1963
certain schemes were formulated to
rehabilitate the goldsmiths affected
by Gold Control. These include
financial and other assistante to gold-
smiths who elected to change %
educational facilitieg are also given.
These assistance schemes are being
continued.

dremal & femfafe § oy w
g

1937. 50 %o fiyo wawT : wqT Wrwwt
sy 7% vy ¥ ¥ ST fin

(%) war wTerT F Fraaray Wy
fwarfafl & wrw derae, wer A forey
¢ qr WYl w1 iy agatT Wi s
s E Ay s IR E

(=) wﬂr-!r,tﬂ'm et war

(w) afz wff o dreret o
fwarfeafer % wvar wr agahr s e
¥rrae Rt I kvt wew § ?

oyaa, INfewr awr cawer Wit
wwrw wrmw sefy (ol s dgen) ¢
(w) o xt, ot & df 7Ty

(€) wx eghw T o
wargerc afuft Faad wi e ctfeo¥
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wnsat & wfufafy wifiw ¢ ¥ wr agar
# refre wrdwq e fed § 1 wiafa
frere wrdwat ¥ sear a1 weferdr WY
sweyi 9T fawe vy & fan AR-
firare % wnw € ¥ WY £70 v )
N qeer g g FHEEAE -
(1) Wr® wri s (wgd @@ )
(3) S & wfw da1 wox ¥ fo fawe-
fargraet YT wIER & Tt

(3) w1 sgam & s AT et
afrqiaaii w1 mT |

t4) g gasiaa Far; WY
() wmfors w1d |
(n) gwr agt IFI 0
aficare faates

1938, o} ®o fo wwY: aa1

e ¥q7 qenT fyaves wd ar
T Y yar w37 fr

(%) #ar wvqry ¥ a3 ¥ O
waw AX A ¥ 1 A § wifya
arnfas, wiifoe, et Jar
Afaw gt 93 faviant o1 sl
7t §. Wk

(w) afzar# sgeratoed?

ey vt qfeere (awT st
(Wre i wersiac : (%) W (W)
T & W ) IS AW 6 A
unry & y-anw, faf® o -
oferer & wagd wat =t wifaanT me
¥ e ¥ sarfad ow afafa Y Sar
wqr gt | xw gfufe ¥ Jafes oty
#1 Gap et ot o, far i o Smy
& gurwr, fufwsr, apnfas oord,
Txifiw war How wx & fadiew o

wifer § 1 ¥ A fawanY Iro svw
& a¢ wl o sfaa s Faw,
o afafy 3wyt ford s e &,
fay oy & wwr-za v @ fear
e |z afufy ¥ faefad oz fy
ARr97 7 9T T o1 I ¥

wendar win & fawl:

1939. o wquw  wige
w1 fewrt wiie fger wefY a7 Tom WY
1 w4l fw

(%) *ar T wqm ¥ FyrarfeAr
qfegqrarT § faerefy 23 ¥ e 9 AT
7 I TRW FORTT & Ay fra<-fawet
fear §; we

(w) afz gi, a1 wa.0Y7 3a% sav
afters ey § 7

Nﬂtﬁqumﬁ (tl'ogol!w
) (%) W (w). sifear
qfratenr & wsq g2w &t faaet a=rg
& ¥ fawg 97 Fa s I\
oM AT § T ) 7 o e
AT WIR

AT T7oq ATHIN & A1 GO wWET
¥ g gafeonr & ma w3w Wy
wroq & aw T 8 75 9T A
2. 5 Hamrate et St ardnit | A X
FAT WM 11 O, 1965 ¥ WY
Q% §aTaTE faae wed 9yw B wid ¥
R AR AT A E o
3% wimfen ' fauet e =40l
i wrfeAn, R, oAy Wit
arer & € ami | gravfeat & wftfe
e A Y fas T A T A X
fawa) & g 9 wiwicer T O
&1 99 I3 wFT gwT & fal O Ay
i T feaet AT § A9 JEOT
g
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Representation dy Gujarat Re-rolling
Miils Association

1944. Bhri C. C. Deaai:
Shri B K Amin;

Will the Minister of Finance be
pleased to state:

€a) whelher there was any repre-
senation made by the Gujarat rerol-
ling Mills  Association on the B8th
November, 1966 to the Chairman,
Centiral Board of Excise and Customs,
New Delhi in respect of excise duty
on flats above 5 mm 1o 10 mm in
thickness and over 10 mm in thick-
ness; and

(b} if 30, how Government propose
to redress the grievances of the manu.
factures of rerolling mills in Gujarat
in regard to higher excise duty on
them while a lower duty is imposed
on the same type of flats from large
concerns?

The Depuly Prime Minister and
Minister of Finance (Shri  Morarji
Desal): () Yes. Sir.

(b) The Government have examin-
ed the matfer and orders are likely
to issue shortly.

ymil A faiemy wew

1941. W; WARMW TN FiA; :
o oy fog saan:
a1 et x4 afeare fagraw
sy gx ¥IA K §I w07 ¥
(w) aar oz 7x 2 fs T
et aqr weaw & wigefdigm
avit frafesi & fafeen wse fam
an ¥,
(w) won g Ay 7% ¥ fw ¢7 30
& won-frn wen wiwwws & a7
wowidr e F £, wifes g1 ® W
fufear wos & ofw w1z &7 amaT &
. wlT xq e T QT gpw o
O f 1

JUNE B8, 1967
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() afc gt, a7 fafweny v &
7 T Ty AT #1 wg v § R
HIHTT A 427 sGAOg dr ;T

(%) ¥ fogk wia & faad wrvt-
frar quar giweres soerr A a
T Faeg (_Rfwear-nee 2w qpar g ?

ey aqr afcart fqihx Ay
(w1o A wxaaT) : (¥) 97 (®).
F 1T EqTECT TIAAT F GAAT AL fe Y
g TIN 9 TEIE BUETFT oEHETT WY
€8 TiwAr & wfenima grar aiv fraifor
QAT ZAT 9EAT X 4 AW TVl
w4 aifrat aqr 30F 9 vardr «1 fafeam
Ty ITWT F gfAng wm I3 E
AZ AT €T AQ ¥ ¥ Fray At forly
AL T AEET FT T § €T 307 7 5oAr
TET RN TENF AT QG I AT Y
T7 TR AT WAL

(7) aw FHAT 337V AR & WIT
AT TR SH1 929 97 T 37 J1QAT 0

Aw uay gfaw aw A e
08w 9

19:2 o, w4 Tag wa.fou:
W gRs URe WHE:

T aiiime qiv AW XA 9¢
a1 11§ w3 [w

(%) »frigwy oy A s fratae
™ & arz ferqy srferdt @ frrat fen Ay
wrfag 1% ¥ 1 argfre A~ wrgm &
WY & 9% 97w faar,

() wy o7 =urerdrs & franre
&17 & a7 o7 9% 97 ey fofex ofen
¥ ufstiodi ¥ frafer wor & gqr
w1 aax feqr ot o f; it

(m) wfe g, Frgx qrdim ¥ qeew
N eI F et yren f
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Pfmn vay T ote ey G W WE WNET W TRY W

(«ft vopeviem) : (¥)

AqTH

BTAHTH

{1) =Y gxe qT0 o
(2z) A qto AT70 ATTE
(3) = oo ITA

(4) = oo Ro aTAAA

26-6-1963 T 21-12-1963 A%
22-12-1963 T 31-3-1965 A%
1-4- 1965 & 6-5-1966 AF
7-5-1966 T

(w) »fr qreedra & eqrr 9 ®
qvwty g 9% gv fafesr asfaw ¥ ofe-
wiftai €1 frgfea & ot ¥

(n) @ @71 W7 o WA ¥
SATARY %AT QT 4T ATTE § AT &
L iak ]

Ayurvedic Dispensary, Kidwal Nagar
New Delhl

1943, Shri Ram Gopal Shalwale:
Will the Minister of Health and Fami-
Iy Planaing be pleased to siate:

{3) whether it is o fact that the
Ayurvedic Dispensary, Kidwai Nagar,
New Delhi is being Tun by sa allo-
pathic doctor instead of an Ayurvedic
Vaid;

{b) whether it is also & fact ihat
the prescriptions are belng written In
English instesd of Hindi;

(c) if so, the reasoms therefor; and

(d) the uction prcposed to be taken
In the matter?

The Minister of Health and Family
Planning (Dr. §. Chandrasekbar):
12; No.

) 10 (d). One of the two Vaidyas
working st the had besn
writing prescriptions in English. He
hus also started writing ons
in Hindt,

Training of Speclalised Ecomeomie
Cadres

1844, Shri Kameshwar Singh:
Shri Madhu Limaye:

Will the Minister of Finanee be
pleased to state:

ta) whether it is a fact that Gov-
ernment have formulated a scheme
for training  specialised ecopomic
cadres of carrying out Government's
decisions in regard to banking, in-
surance and the efficient gpertion ot
the public sector; and

(b) if so, the broad details thereof?

The Deputy Prime Minister and
Minisler of Fimanse (Shri Maorari
Desal): (a) No, Str.

(b) Does not arise,

Beneficlaries in Central Goverament
Health Scheme

1946. Shyi BRam Charan: Will the
Minister of Heath and Pamily Flan-
ning be pleased to state:

(a) whether jt is a fact that the
beneficiaries of the Central Govern-
ment Health Scheme are being pro-
vided with separate beds In separate
wards when gdmitled for hospitalisa-
tion in the Government-run haspitals;

(b) if nct. the reasons therefor; and

(c) the difficulties in setting apart
fifty per cent of beds for the ghove
beneficiaries tn about all the wards in
various Government hospitals
Delhi?
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1947. s gowe dwgw &
fuaiw, oy ewt www WA

ggwar ot g1 w3 fs

(%) W gmet & ax fewd
wiwa¥, Ton dfaqi oy gewfaay @
rir ey § vy Frer s ) o
ware fedy 7y §; WX

(w) wfwal gro e gl %
T fed o ¥ g I AT,
witwy, moma, s o W
FIEONT %Y smweqr ¢ e wfrfoss
sy fwqy nar ?

faxfw, wrere wan gfe sinimw F
vt (wh ywwrw fog) : (%) fa=
stfadt, T sfas aar Irafad 3 aox
o waW § ITEY de s § anr e
Ay ¥ urifew fay 73 ¥ I deny
2081

« (W) X7 $i F warwz, wfiwT,
woene, Ao wrfy 97 faaifeor fear
AT WA w%i 1,00,994 TR &
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1,903,840 %A% ¥ ulfw faselt &
IFTeT o W ¥ v ¥

Mt fowawr wwil Wt Wt

1948 . oft awww Foy ywng
w47 forstior, oname war weIw WA O

TR ¥ T w7 fr

(w) fafow samoat & v w3
T W fefrT wel, waT fefa
el awr O s & wiarfl W
et # Fograft swd v 3% ¥ fady
7R ¥ WY svw fey §;

(w) ©r FMfvwi & fondr foaa
Rl § ww v sqrET fey av
L O H 154

(1) foma whwrfi & ww =
T aff fea my § ?

faatw , snure  wwr gie Wwww &
Iwia; (wit peure feg) - (¥) Wty
qu & fgravly wra »1 wwew wfowy
aaw siforat & amgre 92 fewr amar 3,
qarvs Wt faet aot o Yar o ey
& I wrare 9T T fear av ) fedtr
fate zréw & ¥ wiard Y e
wharlt & grar o wdt qfvafendi vwr
XY fis wree faames § =iy feay
war §, 3%t wivwar ) oy & wypare
fratfor S areft & 1| woe ey sk,
et fofws st et wpd Aoh &
waarh frerifew fufwey daw sfora ¥
wtd §, frar Ik arwe forw o wTw &
¥ ufgert § -

s o siefy FowaTY mrée famd  faare ey & wffsow
fis ¥ wfw. ¥ fady dor oy
i §
wwmcfafwn et 110-180 TOY i 110~249 VO¥—ii
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gk seofy nowrkew i
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3817 Written Answers

g7 Al F1 sqweagar & ATy
o? faeq wiz a7 F waq FH AT FY
FIa A HT WAF TIA FT @ 2 |
AaT AT & [ oA (e TAT1966—67F
1 fRedt § F@ 98 00 FAET AT
2T 9 T4 337 ¥ 7636 A(@T g
i i1, @9t i ¥ 9 - @reT i a9 i
F 1512 3qE+T w1 faaio 7 =+
WIg!

(@) =z (). feeat @ frafa
frsaifea & -

-

ZT9 AT FrFfEAT qATET

T ogEr 9%
1 21951 13095 118 56
i 42746 13681 29095
iii 13823 1244 9078

U.S, Rupee Holdings in India

1949, Shri- A. Sreedharan:
Shri P. Visawambharan:
Shri Mangalathunadone:
Shri Kameshwar Singh;
Shri P. N, Solanki:
Shri D. C. Sharma:
Shri Yashpal Singh:
Shri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether it is g fact that Gov-
ernment have entered into an agree-
ment with the U.S. Government with
regard to the U.S. rupee holdings in
India; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): A statement of the loan
and grant agreements so far signed
with the Government of the TUnited
States out of their rupee holdings in
India is given in Annexure I laid on
the Table of the House. [Placed in
Library. See No. LT-573|67].

JYAISTHA 18, 1889 (SAKA)

12.11 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

ReporTEp REFUsAL oF CeNTRAL Gov--
ERNMENT TO MAEKE AVAILABLE TO-
Orissa GoverNnmMmENT CBI REPORT ON
SHrRr B. PATNAIK

A Ay f@wa (A1) Teaer
ggEy, § afaawasm 1% @z ¥
freafafas fagx 1 o= a1 wat
# At feam@r § iz 9341 F7al
¢ @ az 19 a7 7 oF a7l ——

g3 ITA1, T U I & TaqE
qea Adar, At Al>  JrAEw, faueas
fgarat &, & FazaF a3 ¥ F7hT sif=
2977 (Fro &Yo Mo ) #F fuae s
I FIHIT 1 4 F FE 1 G &
TERTT &7 quraTe |

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, in a letter ad-
dressed to me, the Chief Minister of
Orissa had said that the State Gov-
ernment had decided to appoint a
Commission of Enquiry under Secc-
tion 3(1) of the Commissions of
Enquiry Act 1952 to inquire into the
charges of corruption and improprie-
ties committed in different spheres of
administration by the ex-Ministers of
Orissa and that it would be helpful
if copies of the report of the C.B.lL
and the Cabinei Sub-Committee are:
made available to the State Govern-
ment for their reference,

In my reply dated 10th May, 1967,
I said that the C.B.I. did not make a
regular inquiry into the allegations-
and did not examine any witnesses.
They were entrusted with a limited
task of collecting the relevant facts
from the records of the Orissa Gov-
ernment and submitted a report on.
the basis of those facts. The C.B.L
report was intended only for the con-
sideration of the Cabinet Committee,
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and the Prime Minister. The docu-
ments prepared for the Cabinet or

.any of its Committees are always
treated as secret,
Shri Ranga (Srikakulam): It was

placed on the Table of the House.
Mr. Speaker: Let him finish

Shri surendranath Dwivedy
(Kendrapara): This information 1
can give: 1 have published that as a
‘booklet.

Mr. Speaker: Let him finish read-
Aing. I will give them an opportunity.

Some hon. Members rose—

‘Mr. Speaker: No, please; please sit
«down. Let the hon, Minister finish
his answer. The. I shall certainly al-
Jow them to put their questions. In
the middle they should not raise these
questions. (Interruption). Hon. Mem-
‘bers may take note of the points
xaised by the hon. Minister and then
.ask questions.

Tro T BALT WMgar (FArH)

-y I EUINT GRS § )
Mr. Speaker: He can say it is irre-
‘gular and all that, later 1 have no

.objection. He can put his questions
later. Let him finish, :

0 waw AR A (Terir)
fafaezT arge a7 % ag iole 1|
LA
ke - J3 Jidlae: 2]
e Sy o S el

2 me$
_Shri Y. B. Chavan:  The Orissa
«Chief Minister was also informed

that thess documents were not sup-
plied to his predecessor in office (Shri

Sadasiba Tripathy) who had also ask-
od for them.

Shri Nalh Pai (Rajpur): Sir, on a
point of order. The bon. Minister has
Junt now stated that thesc documents

JUNE 8 1987  om Shri B. Putnaik m

are secret documents, and therslore,
they cannot be made availably to
another State Governmant. This may
give the impression that the hon.
Minister is interested in  shielding
their own people; it was their own
people. Quite apart from that, it is a
serious issue, and I want to msk this
question. You, Mr. Speaker, perhaps
will recall as an hon. Member of this
House that the document in question
was laid on the Table of the House.
(Interruption). Now, so far gg the sa-
nclity of a document is concerned, the
fact that it wag laid by the hang of
the hon. Minister does not make it
more valuable than the document pla-
ced on the Table by an hon. Member
of this House. The document laid on
the Table has the same sanctity, whe-
ther it is placed by Kamath or by che
Minister's predecessor. The document
in guestion is not a secret document,
It is part of the record of the House.
Mr. Chavan cannot take shelter by
saying that it js a Cabinet document.

Shri Ranga: The point made by
Shri Nath Pai has great relevance to
the rule we have to play here and 1
support that. We requestad the Gov-
ernment to publish that document,
but Government refused to accede to
our request. ‘When that documen:
was placed on the Table of the House,
objection could have been raised by
any member saying that that docu-
ment ought not o be placed on the
Table of the House. Then it would
hav.: Gteen open to the Chair not to
allow it to be placed on the Table.
But when it was allowed to be placed
on the Table uf the House, it would
not be right and proper for the Gov-
ernment to plead ignorance of its
existence. It iz not proper for ihe
Government not to take cognizance
of the document placed on the Table
of the House and 10 refuse to aupply
it t0 two successive Chief Ministers

of Orissa. (Interruptions).

Ms. Speaker: When points of order
are raised, nsturally the minister
should not reply. The Bpeaker hat
to reply. I thought I could wk Mr.
Limaye to put his question. But now
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points of order are raised. After they
are exhausted, I wll come to ques-,
tions.

Shrli Chintamani Panigrahl: rose—

Mr. Speaker: Yes, Mr. Patnalk.
An hon. Member: He is not Patnaik;
he is Panigrahi.

Mr. Speaker: I am sorry; it is my
mistake, Mr. Panigrahi.

Shri Chintamani Panigrahi (Bhuba-
neswar): On a point of order, Sir,

Shri P, K. Deo {(Kalahandi): }
object to his taking part in this. He
nas perzonai interest in it. When he
left"the Communist Party and joined
the Congress Party (Interruptions).
He was on the pay roll of Biju
Patnaik. He was the representative

if the Kalinga papers. (Interrup-
Hons). :

Shri P. Venkatasubbailah (Nandyal):
He has made wild allegations against
the hon. Member. It is breach of
privilege,

Mr. Speaker: I have called Mr.
Panigrahi. He is an hon. Member
of the House¢ as much as anybody
vise, You cannot restrain him. You
can go to a court and seek a remedy.
1 cannot stop him.

Shri Chintamani Panigrahi: I have
heard the high-privst of Indian reac-
tion of the Swatantra Party on that
side. He said that ] left the com-
munist party and joined the Congress

Party. 1 am proud of it. (Interrup-
tiomg),

Mr. Speaker; His point of order is
as relevant as anybody e'se's.

' Some ullegation has been made
Atuinst him and he should at least be
ilowed to defend himself.

ot wy fwd : Ao 31 g T
¥ E, 30 W sqwear W s e by
2T et wAt ar evwowfor i
TAT Ay g ¥

@t 3o wo wt (TrrwA) : weuw
ALY, TIT & [AFS AZGT FT U
) WA WY qAAT g | 54 w1 OAAT
Wi Zy A ¥, IA W qAT €1 4T A
a2

shri Chintamani Panigrahi;: As the
Home Minister said, no discrimina-
tion has been made so far as the
supply of this report to the State Gov-
ernment is concerned.

Mr. Speuker: The
answer it.

minister will

Shri Chintamani Panigrahi: When
the Congress Chief Minister was there,
he also wanted a copy of that report
but it was not gupplied. (Interrup-
tions). If there are any charges, we
demand, now that they are in the
Government, they have access to a’l
the files, let them file a suit in a court
of law and if those charges are proved
let them punish Shri Patnaik. Let
them not make political capita! like
this (Interruptions).

Mr, Speaker: Order, order. I would
request everybody to sit down now.

The Deputy Prime Minister and
Minister of Fimance (Shri Morarji
Desal): Sir, 1 want your ruling on
this point of order. whether an hon.
Member who has been allowed by you
to speak should be prevented from
speaking by other hon. Members.

Mr. Bpeaker: That is what 1 hmi'oi
been saying. May I now request Shri
Madhu Limaye to put his question.

Shri Ranga: Sir, a relevant point..

Mr, Speaker:
spoken once.

Shri Ranga: Sir, [ rose in support
of the point of order because it is 2
very relevant point: whether you sus-
tain it or not is another matter. He
has raised a very good. relevant
point.

Mr. Speaker; 1 agree it is a relevant
point, but not g point of order.

You have already

T A L I
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Shri Ranga: That is why I took the
trouble to rise in my seat and take
your time and also the time of the
House in order to support it. I slso
gave you the reasons. If you do
not think it possible now to
consider all the points that
‘were mentioned by both of us in re-
gard to that document which was
placed on the Table, whether it should
be taken notice of by the Govern-
ment, whether it should be taken
cognizance of by the Government, and
thereafter deal with it and with the
State Government also on that basis,
that it is already there in public
possession, that iz a point that has got
to be considered by you carefully
(Interruption). Sir, you are getting
impatient and you do not allow me to
complete. What I am saying is, if you
&re not prepared to consider it now,
take time by all means. But it is #
very relevant point. You may sus-
tain it, you may not sustain but do not
dismiss it as if it is of no account.

Seme hop, Members rose— *

Shrli Abdul Ghanf Dar: Sir, I rise
to a point of order.

My. Speaker: Order, order. When
1 am on my legs everyone else ghould
sit down. When leaders of groups get
up, I cal them and give them a
chance, But if the same leader gets
up once, twice and even three times
it will be difficult for me to call him
very time. I have no objection, but
there are other leaders also who want
For instance, Dr. Lohia.
Shri Hiren Mukerjee, Shri Abdul
Dar and cothers a'so want to

I would like to hear them
Bhri Nath Pai has already made

;
o
3
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‘Minister. Shri Kamath placed a docu-

ment on the Table in those days. All -
of us know ¥t is public property.
Therefore, the Minister will have to
answer that point and he will anawer
it. I have no gbjection to that. I
have already said that it is a relevant
point,

Now, let us proceed. 1 will call hon.
Members one by one. I will allow
hon. Members on these benches also.
Let them also have their say. After
all they are also hon. Members of this
House. Let us hear Bhri Abdul Ghani
Dar first,

oft e vt e farer Ee,
77, & o Wy wiaw o @ a7 W
g fr faer sgaw & aw s fe
o 9 ¥ wud dfede a) afeadenm
¥ fag sden ywe: fan, Iq 97
fawrr fwar, ag 7o & 1 & ag ween
wig § e Wk fafr 2t v o g
®1 I8 QAT § M IF A e T
T ERT R o1 gAY H e s B
T e ag wTvom & @17 ¥ o oay
e BT ATWT JT W AW A ¥
gy aft frgr, nme W quaT oT
ar IA svna at At Rar e faAT,
I 97 AG WIQIT TRMA Ay« §
AT sur fym sue w1 €€F fafeze
o ara o7 wfawrt & fs oy ag g
w % fo 177 § 0% ®TWA w
fadr arg & o7 A qwen § Wi
oY ¥W ¥ TaTom % AEw ¢ fe oAz
2175 A a1 fe T oAt ¥ TR
§ W 14 oY Oy Kew ¥ Ay A
wra fis em fear Wy Ary qzamas W
vy fmar 7 7

R ol i d

Ky € Qla yae - g - K
P & o Ualgp 3 wlt
d o WS By i ey

e
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WY AT A WIMAT 35T, KA SAfaw
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N oz fEqr g A L A4 mTaer,
afed frdY avg & o= wiaq W@y Ay W
AT Tat 97 X7 AT A X[ E ) oF A
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FOAT § | TW AT 9T oY et g
¥ Wt #feéw W e Tl e
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I WEH AT H wgA EW F,
wredY & of wwv § oy AN aww ¥
g ¥ ¥ I wrE v
v ¥ Ay o of a war &
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T R R AN am
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[®re T mYET whfigar)
- al to gather
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waife @M &1 A FTERT w1 wwr
& e a ot fed o aewr o) g w9,
TRE P AR E 1w v T
TOOH! AT 2, T AF AL AT FT
¥ owy 994 £, ¥fer sw frdy owerow
w1 & AT 6T a@ v wl
P4 A G AW FA § 1 o g g
& wwa) 5 W apa 9ol AT
q wdferm 7 Sw7 T g0 wA 6
nEATRl T 93 Wi 38y feeY
=®/{T T3U /v ¥ fgE@d Wad T
wg f6 7 &g wwi 3l & & w9d
qewa1 & zemaw At te gavn aeT
qwEry ™Y § 3T 41 fam Jw e
§ fayma 7z ama WY w@ taang
T, ITIT 250 TI0 AT T 235 (T) N
wala svzatd & wmrt A e g,
AY A HAT T RATa 0 i =9 7 73
KT "W #2390 ~fraa e Ry
Ay [T g )

Shri H. N. Mukerjee (Calcutta
North East): Sir, you will forgive
me because like some of us | am
developing a growing allergy ‘o s0
much that goes on in this House, but
I think this is an occasion when you
should intervene before further infor-
mation is elicited in regard to this
matter. 1 say this because a repert
of the CBI vouched for by an hon.
ber of this House was, ynder the
rules of this House and after a con-
siderable procedural tussle, permit-
ted by the former Speaker to be
placed on the Table of the House.
that was done, that docu-
e it, became public pro-
whatever followed after-
e aiaing o that docu-

g -
on Table of the
blic

§

s
g 2
Thil
i

L

chooses to keep away from the Orissa
Government even the copy of

veracity of which was not contested

the Government of the day. Now

e Government Is trying to hide it
and put it in some kind of a cup-
board. What kind of skeletons are
there, 1 do not know. But, as you
always say when a point of order is
raised that you will give the answer,
Shri Ranga and I have been trying
only 10 insist that you be pleased to
give an answer because procedurally
it is an important matter of hasie prin-
ciple. Since this document had been
placed on the Table of the House,
vouched for by a Member of this
House and uncontested in so far as
its veracity is concerned by the Gov-
ernment of the day, we surely have
a right to claim here that the docu-
ment shou!d have been made availa-
ble to the Oriesa Government and if
the Government has proceeded on this
wrong ‘pattern then something has
to be done al the present stage and
before any further information can
be elicited.

@t wew fonQ add (oW
gT) : U WEA, T WY & AT
2 ware ¥ | WO g7 & afuar ¥
¥ a7 w27 %1 I & T8 vwifae
i & &vasg W Hre Ao wrie A
AN wiw N T, T AAHT FNE ¥ gwr
A%¥ ? gmw qwA ag b e e e
ToeTT £ g wfewrT @ fr 3w fo
w TET T W A & TATT &T
2

gl m.ﬁ::rq:‘w;
agen ¥ oyt fe ay TR
o ¥ v Wit fs ag G sy
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sw § fv wr 3w feird wr s
P arkafos fgm A B o aft B
vt Wt wgaa fedt ot wrdt @
ta aa ¥ for wwd £, qg wg w2
2% WIS T 4 9T qg ArAwrd
tar wriafaw fgm & @ @, ™ I
vt WY 2% ¥ vee T fwar s awar
§ | dfew ot wgew & o Trar AE
fear § Fe afe aw foa¥e ®1 way fear
7ar A W *Y geay WAt F 9% i
A & wwt W w1 AEd faw
Xt o, . ardwfaw fgay &7 ofw
vt 1 offeafn faegm 362t &, ame-
wfaw g &1 awrar ag ¢ fe& #o
Mo uréo WYX g7 Y T g 7wl
¥ )

1§ o v A8 foar ar swar
fe ag e weaat ¥9 9T W@ of
ft Wit aft ag fooe qew #1 &9 97
it o 9t A fav o ngew o oy
TraT a A ag Fa oy @1 ag ol
aw o1 Y v A% fr g ¥ qv W
g o€ @0 9T T® F1F ¥ aw A

L ACE AR

& g Wt wgn Sgar f§ oANe
IfgT A FOHTC ...

Shri Hem Barua (Mangaldai): On
a point of order, 8ir; it iz on your
comment.

An hon. Member:
order, Sir,

Mr. Speaker: The only point i
whether it is a secret document or
the ane placed by the hon. Member,
in those days when some of you were
not in this House, was a valid docu-
ment or not and whether the Minister
can place another document now.
That is the point now.

ot mk R R - wew
Ty, qu # ¥ Wi owt & gaow

On a point of

i syETgwT & | wwT ag & fe
wr wenr Ll Tem aoery W ¥fiw
HTHTT & %W # &7 Ty GHsT A
fa¥E A J T s awal @7 T E
w T ag oY @ e ooy wTEr
%9 A ¥ Anaet ¥ woAr foid W
1B WT LA ? vy gp WY
wgky szt qafa aar g & 7 v
™ & TE WIT oWl & weew 3wy
it ?

Mr. Speaker: Shri
Dwivedy.

Surendranath

Shri Snrendranath Dwivedy: Bir,.
the House is being confused by the
reply given by the Home Minister.
The simple issue which you have to:
decide is whether he can take shelter
under the provision that it is a secret
document.

Now, there are two documents
involved in this affair. One is the:
report of the Cabinet Sub-Commiiiee
and a summary of the C.B.l. Report
which was placed on the Table of
the House by my colleague Bhri Harl
Vishnu Kamath, The Orissa Govern-
ment has nol asked for that Report
That has already been published in
Oriya and about 15000 copies have
been sold.

Mr, Speaker: Even at bus
they were sold.

Shri Surendranath Dwivedy: The
other document is the fuller report of
the C.B1. The Orissa Government has
asked for that fuller report of the
CB1. which was submitted to the
Government by Mr. Kohli, Dirgctor
of the Central Bureau of mvestiga-
tion. On the basis of that Report, the
Cabinet Sub-Committee came to some
conclusions. In order to ensble the
Cabinet Sub-Committee to come to
same conclusions, a summary of thet
fuller report was placed before the
Cabinet Sub-Committee. What Mr.
Kamath plated on the Table of the
House is the Report of the Cabioet
Sub-Committee and the Summary of

stands
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[Shri Surendranath Dwivady]

the C.BI. Raport. The Orissa Gov-
.ernment has not asked for that Report,

The Orissa Government has asked
for a Report which I placed on the
Table of the House, that is, the fuller
report of the C.B,I. which was sub-
mitted to the Government of India
by Mr, Kohli, Director of the
Lentral Bureau of Investigation.
That Report contains the inquiries
that they made ~ Whether they Jot
apy evidence from any witness or
not, that is beside the matter. They
submitteg the Report to the Govern-
ment of India. Now, in order to
facilitate the inquiry which the
Orissa Government propose to set up,
they want 5 copy of that fuller ve-
port. That is no longer secret. I
had already certified that what is con-
tained in the Report which 1 placed
on the Table of the House is a true
copy of the Report submitted to the
Government, I have already got it
published and it is priceg at Rs. 2;
it is called Orissa Affair and the
C, B. I Report. It is already in
circulation in the market. Therefore,
“he cannot take shelter under the pro-
wvision that it is a gecret document.

The question that arises now is
4his. It is a Report gubmitteq to the
Government of India and the Orissa
wants g of that
Report. If they refuse, what would
happen is this. They will be en-
titled not 1o send any report on the
‘law and order situstion to this Gov-

|
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fs a secret document and, tharefore,
it cannot be sent.

oft wy forsrdr : & v ff g© T
g & swwen & aqc At o § 1| e
wgrea, & st gtamy fgRdt w1 awrdt
£ wifw agr 9T q arr ¥ I e
aTg e fear | ©@ AT oY AW ww
ot & ag wrarar 1 Ivafufa & fag
ot e dlo wrfe ¥Y WE ®T wrdw
TATAT AT T, O F FAqT I
a9 &Y wuf 7 R 1 g ATEV &7 T
wEn &

“The documents prepared for

the Cabinet or any of its commit-
tees are always treated as secret.”

ugw T ATy wye Get wifgy f
drotourfo W gt Tqz &, wr<iw A
A fr geufifa & fag  a@Tar oy o7
way ag whiter & faw o1 91T W ag
@ W ? W F e Ay
@iy ¥y wige dwer @ & fag
TEOF A &Y & camr g f 1 W
w1 ggerar § fE @owtourfe ™
wrir & fog ay 3w oY avafafa &
fog St pufeg oy 70 &1 T E W@
st w1 & wew e gy §1 dar
fr =t qraame AR ¥ ¥P €W
arxiw wy ¥ fag anar om W
Afen A g7 ez § ¥ s ¥ fag
& wefeg T Wi WAk wow
off &

W Wy, § w9 w7 Wy w9
o E ¥t W) faganeelt § 30 W
369 ¥t Wi fewrw WY § ¢

“A paper or document to be 1aid

on the Table shall be duly
authenticated by the mamber

presenting [t."
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% ux forw Ten¥a wr TRW wT
o § YT argw ¥ i o vy,
off gx M 7 o 7R forE vt o,
e w HITuFT@E -

*(2) All papers and documents

Jaid on the Table shall be consi-
dered public.”

ag wrasfaw ¥, ag guv faawi
% forwt gan ¥ A @ www WA O
¥ Awmen Oy wgw oy € fv g
o 7 W Ay o aew A wfwar
¥ WY IX IBX § 7 Fr g T -
W & W N ww ¢ WY gTmaS
wed ¥ qrafe ¥ faaw ago ¥ ama-
€ F&y 97 Tewr nAy § IH T AT
FEAT XA 7ET T AV g7 THT FT W9-
R

Mrx, Speaker:
poinl

He has made this

R Ay fewa : 77 ZAT am ¥
LT HI7F Al A ger Idiamm
& €11 § N w2 §feq gy frgs
aF ¥ @ § ) =mEver & T & fAo
g AEN F oA IR el O @
Afaar ¥ I A7 I XA AW
WE | ST w9 ¥ W WE
Y & faega g & 997 qT A7
g

WHAW TERY, RV A WA
Is ifaam #Y growt w1 g 39w
foar 1 g & 7% wgar w1 § e g
TR &7 Tg 4Y 137 ¢ IV ¥ AN
& wfaww oY% Crwarody Gz 1952
&1 3w W ft g Wi IeEw
VY argw ¥ @ § Wie T geI
A A ¥ wg arwrIww wT @
1 arg 30y 3 i W 8 qver
R v q@ qo g v

A s o

Mr. SBpeaker: Please read only the
relevant sentence.

ot wy fomd ;& s § g
faqar @& 70 gar | 39 W AN X
a(w) —

‘The appropriate ' Government
may, if it is of opinion that it is
necessary to do so, and shall, if a
resolution in this behalf is passed
by the House of the People, or,
as the case may be, the Legisla-
tive Assembly of the State, by
notification in the Official Gazette,
appoint a commission of inquiry
for the purpose of making anh
inquiry into any definite matter
of public importance and perfor-
ming such functions and within
such time as may be specified in
the notifications, and the Commis-
sion so appointed shall make tha
the inquiry and perform the func-
tions accordingly.”.

o a7 FAT AT F

“Provided that where any such
commission has been appointed
to inquire into any matter—

(a) by the Central Govern-
ment, no State Government
shall, except with the approval
of the Central Government,
appoint another commission to
inquire into the same matier or
so long as the commission ap-
pointed by the Central Govern-
ment is funciioning. . . .

T=m g &1 wre afgwr g
& 1 gw ST K Wi 41 0 TH KT I
awqar | wa & a1 @gw A aWT
* @ ¥ OF arlE w7 weX qg HgAr
g § 5 ag v deamd s
if gt T wFA R s
¥ fgeae frmant & fv fawr wfadt &
MEW FR AW A rw AT«
I ¥ frsqw v wC WY g fg
¥ fag & 3u goTT AN NS w@r
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[sh o forad)
F | waw & ag awt oat & @A wfpe
ay fag ey woerT & @& fma
fewar€ & 9w ¥ Qv ar wGhH
wifgw

Mr. Speaker: A point of order
should not be a speech like this,

ot wy fome : & sgwewr 9T A
AT EIE | W Ao F aTEd
“(b) by = State Government,
the Central Government shall not
appoint another commission to
inquire into the same matter for
8o long as the commission appoint-
ed by the State Government is
functioning.”.

uT ¥ # A & a1 wwgIway
oIy § | WUT I JATET FOU AT
¥ Ay L7 1 A WAT FF wHAT AL
T FIETT Y T | oF &7 Ay
wX g U w2 ) fawiw Ay
F ya Ot ¥ woAq 99, 7G § (A0
ARAFTE FY qTAVGEAT Z ) XA AVAT X
g e oy AT AT R oA
W AT T FTOW I ATA &
T& 81 KW ®1 ¥ CIAT F7 qATH AT
qrgy § Wity oF farhy 2= & qen
¥ Tvwr g4faQ 13w w1 AT AW
mER ey e ¥ RO Wi a7
&Y wwdr ¥ fx gy daar & fane
wrOg & | I AT N I A1 aE A

S8hri K. Narayana Rao (Bobbili):
The hon. Member is not raising any
point of order but is only making a
speech,

fawfaar ag x7 v ¥ vwAw i v
wg? § tofag sud H1T wsTOY
w @ § 1 fradt oy § ot qeirewr

CB.JI. Raport JUNE 8, 147

on Shei B. Petnaik WS

¥ wva wg T f | Q8 Gar W § e
qaqi qg dar o 37 W Haww W
qag@ wower soft it I w1 Saew
aNfw g7 wwr qg wdr § 9 w1 Ay
qEAaw ¥ W% o ar et off faul
faw # w3 wx w1 ¢AAmw T SR
(MEAT | IR AT W R
foa & ¥ fay g St w1 WY &
wfrafar wlr cdqwe s g
gt iy &
AT W T 7T A A w2 W fwy
wy g ¥ g Wy wmfvw
I7 ey w5 wfaw onIg sAA
! foae # & dww & @ qAw wqgY
A § ) 99 % far 9w w1 Aaer A
g (vawwa)

Shri K. Narayanas Rap: The hem

Member is not raising any point of
order but js only making a ¢+ ech

!ﬁtgfﬂi:mgfﬂlﬁn
qErEY, TR APA AT ATHAT & ) AR
sar #) wfafx & 1 & wvf oF Al
TTAT X IR AR @
g wfH9q GgvAY & wWA § A ¥
&, famer 5 feQw w® % sroon gt
7 fem ste WAy ¥ fsqr ar 1 Iw &
[ g A

“The thinking in the Ministry of
Defence apparently underwent a
radical change subsequently Lot
reasons not easy to understand. .

AT ®adTe w3 ape Y S weY &
nitreit d gw i vt . ...

Mr. Speaker: How is it relevast:
to the point that we are d

now whether & document should be-
supplied or not: The hon. Mewmber
is going far away from it; he is golug.
wide of the mark. Hs is refaring ¢
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wvarious other things. I could ynder-
stand what Bhri Surendranath
Dwivedy had said. But the hon.
Member is going to other points,

oft wy fowrd: gAT F malaan 2
e Hifeorn 3 Aaguw gt
anay ¥ wew fed ZA7 ¢ wER iwr
wr fwar

The Cymmittee further note
with surprise that a further con-
tract was further concluded for

three years without calling for
fresh tenders.

Mr. Speaker: This is not relevant
here. Shri Gopalan.

oft wy fawd : aved ¢ o 2
£8 TR E L G OAT S TZ-R A
a wfam umgrda wr @ fqar v
®E Fo AR wx ¥ (77 *+90 w;@ )
TR AT ®TH AN TrATAE 7 A9
T mrt sy afi 8
g mdsfax 2 wYr 39 goere €7
angar w7 & fod g5 w1 frgqr

wifgd |

Bhri P. K. Deo: 1 would like to
say something which is very rele-
vant i

Mr. Speaker: No,

Shri A. K. Gopalan (Kasergod): I
have no point of order. But 1 only
wish 10 make a humble submission
and would request you to give a
ruling on two points.

A member of this House placed the
document on the Table. When he
Placed it, he authenticated the cor-
Fectness of the document, After that,

in the commonsense view, in the view

of ordinary people, can it be treated
as & secret document? Even if in the

eyes of Government it becomes a
secret document, a document which
is already published, what are you
going to do with the document which
is already published?
Shri P. K. Deo: 1 would make a
submission which is very relevant,

Mr. Speaker: May [ request him

to sit down?

Shri Tulshidas Jadhav (Baramati):
1 want to say a few words.

Mr. Speaker: May I request all of
you to sit down”?

Shri P, K, Deo: This is a very rele-

vant point. T would quote from the
ruling of....
Mr. Speaker: 1 appeal to the horn

Member not to insist on his speaking
and my resuming my chair. He has
got the same copy.

Shri P. K. Deo: What 1 want to say
is quite different. Will you kindly

hear me?
Mr. Speaker: Will he resume his
seat? e o

Shri P. K. Deo: You cannot tei.
me like thiz, 1 would like to help

Mr. Speaker: If he wants to help
me, this is not the way to do it.

Shri P. K. Deo: [ should be given
a chance. Unless ] am heard, how
can I help you?

Mr. Speaker: He insists on his
speaking when 1 am on my legs. Is
this the way to help? Certainly not.

Ehri P, K. Den: Before you give
your ruling, 1 would like to read to
you what Sardsr Hukam Singh

Mr. Speaker: Does he think that I
am going to give a ruling on all
these complicated matters just off-
bhand right now? 1 would take time
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[Mr, Speaker]
to do so. If the hon. Member wan's
to help me, I would like to avail of
his help also. I would like to under-
stand from the hon. Minister and the
hon. Law Minister before I take a

‘decision. I am not going to give an
off-hand ruling here and how.

Shri P. K. Deo:
minute.

I want only one

-

Mr. Speaker: Not now. I am asking
the leaders of Parties to help me.

Shri P. K. Deo: You allowed two
PSP Members to speak.

Many of them have
been getting up. I have not allowad
them (Interruptions). Why does he
insist on speaking when I am on my
legs?

Mr. Speaker:

Shri P. K, Deo: I have something
new to say (Interruptions).

Mr. Speaker: In this way, we can-
not proceed. I would appeal to all
sides not to proceed in this manner.

Shri P. K. Deo: I assure you that
there will be no repetition of what
ethers have said (Interruptions).

Some hon. Members: We do not
want to hear him (Interruptions).

Shri P. K. Deo: I would draw your
attention to the ruling......

Some hon, Members: No, no. (In-

terruptions) .

What is all this? Can
we not be heard? You can send us
all out, but you cannot shout uas
down like this. Is this the way they
are going to carry on? You should
control them., I am here to protest
against this kind of thing (Interrup-
tions).

Shri Ranga:

Mr. Speaker: May I request all of
you to sit down, including Mr, Deo.
You have created this. (Inferrup-
tions).

—— =
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Shri Morarji Desai: 1 would like
to say something, (Interruptions).

Mr. Speaker: Let us also hear him.

qt AR @GN amadr : qeTH
WEIRT, UL AZ AN TT L § A1AT
a1 3 A€ §T T/ qgi 94 qFar |
(smaum) #ts =7 fedl & wasta
Al AT Ar az g g, 3 w7
o9 F FARMT AN & 12 AT AT AL
19 9§ [ fer@ a4z, mTsw w
AT AT SFT AT FGT & ATLT IH
vz & feeemaa (egasw) a1 43
3T 2FAT |

Mr. Speaker: Let us maintain
some order now. Let us hear what
the Deputy Prime Minister has to say.

Shri Kanwar Lal Gupta (Delhi
Sadar): We will not allow the
Deputy Prime Minister to speak if
those benches do not allow us to
speak.

Mr. Speaker: This is most unfair.
I called Mr, Vajpayee and Mr. Lohia.
Your spokesmen have said what all
they wanted to sav.

Shri Morarji Desai: May I say that
when my hon. friend Prof. Ranga
appealed to me to talk to the mem-
bers on this side that they should not
create this kind of thing, I would
have been very happy if he had
asked his members not to stand up
when the hon. Speaker was on his
legs. This is not the way to deal
with this. I am very sorry that
members on this side should shout or
do anything, but who is provoking
it? This ought to be understood. If
all my hon. friends want that the
House should work in peace, should
not all of us work together for it, and
if the hon. Speaker tells the
hon. Member tg sit down he does not
sit down, then when the Speaker
helplessly sits down because he is
not able to carry out.. .
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Shel A, B. Vajpayee: Then
started shouting.

Shri Morarfi Desai: If you are
going to shout now also, what am I
io do? It you do not want (o allow
me to speak, and if this is the
way things should go on....

Shri A. B, Vajpayee: They should
have allowed the Speaker to control

they

the House, they should not have
shouted.
Shri Morarji Desai: If I am not

heard, then I am afraid 1 wil} not
be able to say anything, I do not
want to say anything, but I would
appeal to the hon. Member to look
at it not in a partisan way, but to
look at the rights of the whole House.
If in this way we do not obey the
Chair, anybody from that side or
this side, all of us ghould combine in
putting down that member, and T will
be the first person to do it if my
hon. friends cooperate in this.

Mr. Speaker: 1 appeal to all sec-
tions of the House. It is not as
though I have not given a chance. I
have asked Prof. Ranga to speak
(Interruptions) Rangaji should not go
on interrupting. (Interruptions).
Allow me also two minutes, After
all, I have allowed every one of you
ten minutes. It is not as though
the opposition is not allowed 3o
speak. 1 allowed Mr. Gopalan to
speak. It is not as if I just want
to give a decision offhand. (Interrup-
tions). You are beginning again.
The paper which my hon. friend is
holding in his hand tp read out is
just the paper on my hands also. If
he wantg really to help me should
he not do it later on? After all, it
they want to shout, what can I do?
He says two people from PSP spoke.
The leader did not want to speak,
but Mr. Nath Pai rose on a point,
Later on he wanted to gpeak. Should
1 prevent the leador from spesking
because Mr. Nath Pai had spoken?
Can I prevent Mr. Madhu Limaye
from spesking because Dr. Lohia has
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What 1 say isg that I am not giving
any decision now on the point which
Prog. Ranga and all the leaders
of the opposition have made.
It is one side of the argument, I
would like, bafore 1 give g ruling, to
hear the other side also; the other
side must have its say. We sghould
allow that. What ig the use of ten
people getting up and cverybody else
wanting to do the same thing? 1 -
would like to be fair tg the Home
Minister and the Law Minister and
would like to hear them. There-
fore 1 would postpone this.

13 hrs,
1o TW wAIgT Wifgar : aE w17
i w7 T E
Mr. Speaker: Therefore, may I

suggest that this stand postponed? I
will take it up later on.

Wo T AAIPT wifgay : 37 7%
#1 9% ¥ WEAT§ w07
Mr. Speaker: Not today; I will
fix up some wother day. 1 would
like to 1ake my own time because I
am not a legal expert or a constitu-
tional expert. Therefore, 1 would
fix up some other time. The House
now stands adjourned for lunch,

13.62 hrs.

The Lok Sabha then adjourned
for Lunch till Fourteen of the Clock.

The Lok Sabha then re-gesembled
after Lunch at Fourteen of the Clock.

{ Mr. DErUTY-SPEAKER in the Chair]

Shri P. K. Deo: Sir, before you
take up the next item, I would like
to point out that the Calling Atten-
tion matter is not closed.

Mr, Deputy-Speaker: It has
postponed.

Shri P. K, Deo: To which date?

Mr. Deputy-Speaker: The ruling on
the point of order is given by the
Speaker. Then it will be taken up
because it involves fundamental
points

been

Cewd o ecnm T U AR L e e S
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Shrl P, K. Dea: Those who have

tabled the Calling Attention notice

should not be denied the opportunity
of putting questions,

Myr. Depuiy-Speaker: In the nor-
mal course you will get the oppor-
tunity.

Shri Srinibsy Misrs (Cuttack):
‘When one matter was decided, there
wag another point of order on that
Calling Attention matter.

Mr_ Deputy-Speaker: The
question has been postponed.

Shri Srinibas Misra: But the point
that 1 am going to raise will nat be
decided by the Speaker; the other
point of order would be decided.
That is my point.

Mr. Deputy-Spesker: The Calling
Attention is pot before the House for
discussion now. So, you will be rais-
ing a point of order in a vacuum.
You can lake it up When the matter
is brought before the House

Shyi Srinibas Misra: The lunch in-
terval came tp the rescue.

whole

Mvr. Deputy-Speaker: You see the
question before us is not the Calling
Attention Notice. So, whalever point
of order pertains to the Calling
Attention Notice was raised or s
likely to be raised could be taken
when the matter comes before the

House,

Skri Srinibas Misea: I want to know
whether the Calling Attention has
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14.04 hra.

PAPERS LAID ON THE TABLE

NorricATiON UNDER CeNTRal Excmz
RuLss

The Deputy Prilne Minister and
Minister of Fimance (Shri Morarjl
Demal): 1 beg to lay on the Table a
copy of Notifieation, dated the Bth
June, 1967, issued under rule 8{1) of
the Central Excise Rules, 1944. [Plac-
ed in Library, see No. LT-574/81.}

Rerorr or CoMMISSIONEIR YOR
Scuepuren  CAstes AND  SewrouvLep
Twses

The Minister of Blate in the Minls-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramafah): On behalf of
Shrimati Phulrenu Guha, I beg to
lay on the Table a copy of the Report
of the Commissioner for Scheduled
Casteg and Scheduled Tribes for the
year 1965-86, under article 333(2) of
the Constitution. [Placed in Library,.
see No, LT-575/817.])

NomricaTion UNDEr CusToMs ACT AND
CrntRAL Excist AND SartT Act

Shri Morarji Desal: 1 beg to lay on
the Table—

(1) A copy each of the following

Notifications under section
159 of the Customs Act,
1982; —

(i} The Crew Baggage Rules,
1967, published in Notifica~
tion No GSR. 158 In
Gazette of Indis dated the
27th May, 1967.

The Peagsengers (Non-
Tourist) Baggage (Amend-
ment) Rules, 1967 publish-
et in Notification No, GSR.
750 in Gamette of Indis,
dated the 27th May, 19€7.

{Placed in Library, see No. LT-
578/87.)

(2) A copy each of the following
Notificstlons under weotion

(i)



159 of the Customs Act, 1962
and section 38 of the Central
Excise and Salt Act, 1944:~

(i) The Customs and Central
Excise Dutisy Export Draw-
back (General) Thirty-first

as Paopers Laid  JYAISTHA 18, 1889 (SAKA)

2)

Elections to 3
Committees e
General thereon, under sub-
section (1) of section 819A
of the Companies Act 1956.

Reviey by the Government
on the working of the above
Company.

Amendment Rules, 1967, . .
publighad in Notification No. [Placed in Library, see No. LT-
GS.R. 760 in Gazette of 578/67.)
India dated the 27th May,
1967. Rerort or FrrrntzzR CORPORATION oF
INDIA AND GOVERNMENT REVIEW
(ii) G.S.R. 761 published in THEREON

Gazette of India dated the
27th May, 1967, containing
corrigendum to G.S.R. 446
dated the lst April, 1967.

IPlaced in Library, see No, LT-
577/81.)

Shri Raghu Ramaiah: ] beg to lay

on the Table—

(1) A copy of the Annual Report
of the Fertiliser Corporation
of India Limited, New Delhi,
for the year 1965-66 along

{3} A copy cach of the following with the Audited Accounts
Notificationg under Section 38 and the comments of the
of the Central Excises and Comptroller and  Auditor
Salt Act. 1944: — General thereon under sube

(i) The Central Excise (Ninth section (1) of section 619A ot
Amendment) Rules 1967, the Companies Act, 1856.

published in Notification No.
GSR. 779 in Gazelte of
India dated the 25th May,
1987.

(2) Review by the Government
on the working of the above

Company.

{Placed in Library, see No. LT-

t(ii) The Central Excise (Tenth 579767
Amendment) Rules 1967, 9/61.)
published in Notification No,
G.S.R. 780 in Gazette of
in':;a dated the 25ty May, 14.85 hrs.
IPlaced in Library, see No. LT-  ELECTIONS TO COMMITTEES
577/81.) (i) CeNTRAL COMMITTES OF THE TUBES=
CcULOSIs ASSOCIATION OF INDIA
Rzzomy or Namownar Buioincs Cons-
The Minister of Health (Dr, 5,
BEPCTION (CORFORATION Chandrasekhar): | beg to move:
Shri Raghu Ramalah: On behalf of “Thst in pursuance of clause

ibri Jagannath Rao, I beg to lay on
he Table:—

(1) A copy of the Annual Report

3(vii) of the Rules and Regula-
tions of the Tuberculosis Associa-
tion of India, the members of
Lok Sabha do proceed to elect. in

such manner ag the Speaker may

Tor the year 1985-68 along direct two members from among
with the Audited Accounts themselves to serve as members
and the comamenta of the amcmnmmum:

snd Auditor Tuberculosly Assoclation of India.

L N T L YTEL SRR P 114 3 A
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Mr. Deputy-Speaker: The guestion
is:

“That in pursuance of clause
3(vii) of the Ruley and Regula-
tions of the Tuberculoil; Aseodla-
tion of India, the members of
Lok Sabha do proceed to elect, in
such manner ag the Speaker may
direct two members from among
themselves to zerve ag members
of the Central Committee of the
Tuberculosig Association of India.”

The motion was adopted.
({ii) Councn. or Mepicar ResEArce

Dr. 8. Chandrasekhar:
move:

1 beg to

“That in pursuance of jtems
(xiii}) and (xiv) of rule 20 of the
Rules mnd Regulations of the
Indian Council of Medical Re-
search, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from among them-
stlves to serve as members of the
Governing Body of the Indian
Council of Medical Research.”

hﬁ:. Depaty-Speaker: The question

“That in pursuance of items
(xiii) and (xiv) of rule 20 of the
Rules and Regulations of the
Indian Council of Medica] Re-
search, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from among them.
aelves to serve as members of the
Governing Body of the Indian
Council of Medical Research.”

The motion was edopted.
3407 s

GENERAL BUDGET-—GENERAL
DISCUSSION—Contd,

Nir. Depuly-Spesker: The House
mwfmuﬂumm

JUNE 8, 1987

General Dis, 3R¢8
sion on the general budget. Bhab
Randhir Singh may continue Ms
speech.

ot Twelre fovg (s ) 'ﬂ!'ﬁ' .

feget eftwe wrEw, W v

gAY Wik R fmmwnﬁnu‘!‘
srvrawdr ) W & wv & aad
AATH FY ATT FgAT WEAE

fegemy s foren f, feor guey
wgi e ¥ 1 W7 aany Tt gl
e 1wy 6 A, S S
oc v ¥ fedw ¥r aia & gafaQ
wgar §, wifs ww 9z ¥ fudy &
% 07 T ¥ wB & af &
& fagon wEw & w9 Wk wEW
Igm § s & ca s & -
wre A T § o, wnear § fr fade
% fao oy WY aft w  aWaE W
v wfge @ o

wq AR @ fe wid wew A,
W f tg wga o fammee go &,
At @t & fpgenw & Wi ¥
wf wfzweaxr fa@ 1| geld aafamn
wy i fggena & are WY sar {—
oy AL ERETLT ¥ arQe § ar qart
Yrodw g femn fegd w &
wwe A1 Wiy, Jww o Y AT
wifge | wfs gy frdw s=aTe on,
sufwy wrfew ove faowee & g0
& & w1 a¥ figely %) Oz w707, WYX
ayaft & gas gag are farermw
€, g MO & oAy ¥ wrr AT
arfiew & dtarer ¥ oty woo g ¥ welt.
¥t | SFT § qwradr ¥ ofr gk qw
¥ TR R wvrd ¥ vy Y, frady
AR A ae-—ngwe Wiy R T
¥ qw 1 wowTy acRr weaT @
st e N awfir ¥ pra AW~
wy oy, ot qurey o qew oft gl
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ﬁqmmﬁqmm‘ It is not the gun that matters it is the

fe vt g1 fonw fans & g fw
AT QTN AgA aTw §, wW AF wwAw
B 1w ¥ vk ¥ qw e v e o
woely WAt arww & dw quuwy yuE
¥ qERT T g ¥ X 1 ww FT Wi
o &7 wIr oW WAt ¥ 9F
f 28 W WAy & 2w, gwoEe, X
[ W N Y oA w1 qw a faer
fear & 1 aror % wTEY AT X o,
afies wbdr Jrar 7 w7 WY AT w0
ot fawer Y, A wdt w¥w AN g
¥

& wiawt, ¥7 3w #1, WA FaOet
w1 YT AT W A Ay g A ATy
¥ g7 WRNYM wrgm § e agt oW
w & feda w1 aeaw B, 7gH wWA-
wwea § miy AT wifgy, 7w fasw
® "aag ¥ fedt ot 1Ay & wxm-
AAIIEY qT AT TATHY AFY A AT fge
ara gfam Y wr oiw aveAi, w=w,
waler, W19 AT, F w9 UITW W
§ e T IuH! AR K T AT
fewrft ¥, afew & gA ag =gy @
# fe g dzw aw 3 ad 1 & g unafnai
Wgg N foga F sg g s &
f faraemry d @ ¥ & qry, N QY
fra % a1 QT ¥ wuT §, 2w Am
g wifee 1+ o & fagrae I & Ame
g arx W wren § I e gy o
rrg ww @R A fesr At gl =
% o g Avs 26 aiw X e
qaT g e vaw ¥W g at fgee
i ! ofwor o fe s
Rt & W, g e W o
gfeerer dar By i 1 g faa
areft g tw @ § o wfaet ) fgery
w1 oY ¥k warw oy fY, ©rh fpee
w  faemft gura R-—wre faddr Y
Neaw w1 m v W & W
v agw, v @ el

man behind the gun that matters..
#a fagrgy f& w= oY awr wwaw § T
o Afer wr m W A W
w0t qre or fee wmT g § ?
% ag vz I g fr odt g ¥
™ fefis & 7m0 awar a1 & g
wIX AW FY ATET AT iq0aT § 1 Fawe
7 UF AT RH AW qifewT &Y
g fear W g fana fere o,
7= aan & gt & AveaT wrf o,
gz e A& Femo0 nfewm a
W XE 9T Al W WY g e
fwilﬁtm?w‘lﬁlﬁﬁrwﬁ
fom § | w2 & frdaés wrymna
o fawg=n &5 71 foar § wile 3
T T APAF IRT F T G
FA AT Y § wWYCag W S g fw 85
Ttz amiden wed 7@ 4% 477 &
1§ Ao e ot g oy T w
§ fsmmriwm afem Sids 97 §
Wiy Tfe & wrg w3 T fel
2 &1 Taar ge=mr e @ AT
& Ara qfeE & foar zar X
FETQ FQET 97 @AWY aETaAT @A
safay gt Wt Sia §1 wIqw v
W WYy & ART W dwy

et A A T R R e e
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[t ot fax]
Fardr 7 T gy § gEl e
& 50 wQy wamw§) gt fadw
aga wade & 1 wpi 13 G qET Q)
wrc w17 famor g agr v *
qerg W & )

are frz & o | & 9= W ¥
g Ffedam TR A g
& sl & forg @ ared g wrgeT §
fis gart efamt *Y $5 awerd &0
qphmwrﬁmﬁamt_n
wg o vy & fe I ol W) e
et § wtdz wrw gfear ¥ o
e EATRY w1 IER ¥ IR
werg et &1 6065 59 ¥ SAH
e wwST A W o Qo IAWT
format =g 1 AN A ETWIE WA T
aite fiear am | E4 T A€ TX WEA
§ f o wrweT A ¥ ag @ ok S
&z o &z 1z o il ) W g
mq?mqwﬁt.fﬁnmiﬂ
fron g AL AT E N
e e § | &t 3w A fear
arg | Bk e & s ae T
Wil & FEE 9§ 9 @0 &Y
wgt W TN &7 T § I
wTy 9T sant faat wra wReT A w
arer |t 9 & qEO T A IFA
) & g S T WA el
‘mtlﬂmmﬂrﬂﬂglﬁi
qu i OF & Tk wT 7T T4F wr AT
Qeguirawm Rt A8
i fo g 7% Tout i
w1, IT® W wwi W dwww
ot gt e Fafeim & wg Wk 8
wr ww wg foae @ 9 ¢ o I
.gue ure oic & s fen W)
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@0 & hwrrgder ¥ W
¥ g g o 1wy amer § e 4%
wgr ¥ T 7 o) wfite afew w3 W
o dwar § vaet gtz Rear o o
gt peetiE w4 gw dud WA wait
ST g AN Qi )

ey Wy & dwd & qoiers
FEAT ATRAT § | AY wRrd wler 6
feard § 3w xeeelliz fray ame anfis
wra1 & war ag qawr W fewfewy
&Y s & AW o7 Frgrma anfrd dwet
2 3uwT wAT ¥ WE | KE% WG AT
% wrowt WA § e qad qf Jer
fear | vaw fag & for ¥ wTOeT

vifsar v @ g )

Shri Charanjit Eaj (Dausa): Mr.
Deputy-Speaker, Sir, it is & matter of
commonsense that the economic Dro=
sperity of sny country can be bro-
ught about by the maximum utilisa-
tion ol resources of that country.
In the process, the human factor is
very important. It is the man who
makes use of these resources to the
maximum extent by his knowledge,
hard work and sincerity of purpose;
but for this he needs incentive, Even
Shri Morarji Desai did not wish to
join the cabinet until he was offered
the incentive o Deputy Prime Minis-
tership. A day before yesterday even
Shri Dange waccepted the principle
of incentives Sir, slogans, preaching
and "ectures can never be a substitute
for incentives.

The budget iy not
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mainly to increase the National
Income, to raise the Standard of
Living of the people; to  increase
Production both agricultural and in-
dustrial; and lastly, to provide employ-
ment opportunities. To achieve these
objectives the outlsy on the Plans,
Jeaving aside the investment in the
private sector, was about Rs. 18,000
crores, of which leaving other things
Rs. 4,200 crores were by additional
taxation, Rs. 2,500 crores frum foreign
aid, and Rs, 3,700 crores by deficit
financing. The hardships causeq to
the people by high taxation and defi-
cit financing would not have matter-
ed very much if the objectives had
been achieved. But these matter be-
cause this did not happen. What has
actually happened ?

In the case of national income, the
increase was 3.9 per cent per annum
against a target of over 5 per cent
per annum.

Regarding the standard of living of
he people, the per capita income on
‘he average increased by about 3 per
sent per annum, whereas the consu-
mer price index went up on the
werage by about 8.8 per cent. It is
very clear, therefore, that the stan-
1ard of living of the people instead
M going up has gone down.

Regarding production, food produc-
ion particularly, the results were
disappointing. Against a target of 10!
million tonnes at the end of the Third
Plan, the average production, with
fluctuations, reached about 74 million
tonnes. Self-sufficiency in food is the
long-standing promise of this Govern-
ment to the pecple, but it is as dis-
tant today as it was 15 years ago.

_ Regarding industrial production, it
is the same story. In very many
tases the production has fallen short
of the target.

As for employment, I am sorry to
sty that the number of unemployed
men today is far higher than expected
in the Plans, Actuslly, the number
°f the unemployed has been increas-
'ng progressively, with every Plan.

Rt T R
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Now, the question arises why it is
so much wag spent? has
it happend like that? Among other
reasons | will mention only three.
The first js the undue importance

given to the public sector. This defies
reason when it was proved beyond
doubt that most of the public sector
undertakings were badly

and, therefore, gave very small re-
turns on the capital, as compared with
the private gector.

Secondly crippling taxation inflict-
ed to meet the demands of the Con-
gress Government's policies. Very
large sums were pumped into either
non-yielding projects or row-yielding
projects, with the result that less
money wag left with the people and
the private sector. The Tesult was
that the production effort of the pri-
vate sector was hindered.

Thirdly, the Government ' placed
impediments in the path of the econo-
mic progress of the country by checks
and controls, and particularly the
Industrial Licensing Policy. By this
policy, they created a very large
installed capacity without caring to
find out whether the country could
feed this installed capacity by raw
materials, either local or imported, It
does not speak very well of a gavern-
ment which spends huge amount of
money for imperting machinery, both
for the public and private sectors
when those machines cannot be used
tp the optimum extent, just because
raw material is not there.

Sir. I have given you the aims, the
failure and the reasons. Now the
question srises whether the Govern-
ment has learnt any lesson? The
answer is “No”. 1 said originally that
1 would like to comment on the
Budget from one angle; to see whe-
ther it promotes economic growth?
Frankly, 1 see nothing in the Budget
which does this. Economic growth
can take place and prices can be
brought down only by higher produc-
tion. both in industry and agriculture.
About agriculture, we are told, the
reason is “drought”. Surely, the plan-
ners and the Covernment know that

.

Cidvaie URRL e
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Indian agriculture has besn depen-
dent upon rainfall for thousands and

shortage of rain, the production does
not go down to the level where peo-
ple starve! I admit that they have
started very large irrigation projects
either in this part of the country or
in that part of the country. They
should have started minor and medium
irrigation projects throughout India,
sp that a farmer, no matter from
which part of the country he comes,
gets water tp cultivate hig land. To
take shelter under “drought” is just to
cover their own mistakes. T may
point out that we have imported food-
grains even when we had a good
year. The difference only is that we
have imported less when rainfall was
good and we have imported more
when rainfall was less. I am glad to
see that the Government is giving Lop
priority to agriculture. At least in
15 years, they have learnt one lesson.

Coming to the industrial sector, T
see that very small, minor, reliefs
have been given which wil] not have
much effect on growth. The same is
the case with the capital market. What
was required to be done was that
there should have been reduction in
taxation on the corporate sector, divi-
dend tax should have been abolished
rebate should have been given for
ploughed back capital and profits sur
tax should have been abolished. This
would have brought in more invest-
ment in the Industry and with the
ploughed-back capital, the industrial
growth would have been sizeable.
They could have gone for expansion
and that would have enabled them to
give a reasonable return to the in-
vestor. Today, the investor is not
getting & reasonable return with the
result that he is investing in unpro-
ductive spheres like land, houses and
goid.

The Finance Minister had a very

fine opportunity to boost our econo-
my, by making an overall reduction

Genercl Budpet— JUNE 8, 1967
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in taxation, so that on the corporate
sector it could mot be more than 50
per cent; and on individuals 66 per
cent. He might say, “I wil] lose
money. Where will 1 get revenue
from?”. The countries like Japan,
Germany and America have proved
that if you judiciously lower the taxa-
tion, the overall recovery is more.
Some people might say that it wou'd
not work in Indla. I do not agree
with that. Surely, if we want to
achieve anything we cannot be cau-
tious to the extent of being timid, as
our Finance Minister has been. I
would like to suggest that this ex-
periment should be given a trail, for
at least one year, and even if it does
not succeed, the heavens are not go-
ing to fall

The Finance Minister was very nice
1> say that he would check prices.
He must be a magician to do that.
The prices can only come down when
there is higher production. There is
nuthing in the Budget which promotes
production. On the contrary, by the
measures adopted by him, Lhe com-
mon man will have to pay more for
coffee, tca. sho:s and cigarettes; he
has to pay higher poslal and telegraph
charges; he has to pay more for rail
journey and lastly, the freight which
has been increased would raise the
cost of industrial products as well as
agricultural products, excepting food.
1 am afraid we are going to see not
what the Finance Minister sees, but
we will sec a price rise all round be-
cause when prices rise on one side
it has an overall effect on the general
price 'evel. Then there will be the
same vicious circle of high prices.
high wages, high cost of production.

Our Finance Minister has given
some concessions for manganese ore
and jute in order to promote export.
Excise duty on tea and coffee has
also been proposed for the same pur-
pose. 1 admit that there will ba some
effect on the export of jute and man-
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is to give incentives for all those pro-
ducts which have an international
market.

Our Finance Minister has been very
shrewd. He hag not given any figure
of cut in the expenditure of Govern-
ment; he has tried to satisfy us by
saying. ...

An hon. Memper: That is the
secret preserve of the Finance Minis-
ter. N

Shri Charanjit Rai: .. by saying,
“yes; we are going to cut” and he
says that he is going to start it with
his own Department. 1 would remind
the Finance Minister that he sent a
note to the Congress Working Com-
mittee where hg has suggested a cut
.of 10 per cent in government expendi-
ture. He has suggested this to the
Congress Working Committee, but he
has not taken any action in the Bud-
get.

We have no quarrel with the
Finance Minister when he says that
we should build confidence in the
minds of investors, both in India and
sbroad. But this needs taking con-
:rete steps and 1 can suggest a few:
1eduction of taxation on  cofporate
cector as well as on indivi-
duals: no  nationalisation for the
.ake of nationalisation because
1his sends the fear into the mind of
.nvestors both in India and abroad;
thirdly, reductivn of stress on  the
public sector; the private sector should
n handed over to those projects where
they are likely to produce better re-
-ults; and lastly, 1 would like the
“inance Minister to put into effect
what he has recommended to the
(vngress Working Committee and that
., a cut of 10 per cent in govern-
ment expenditure. Once this is done.
tc has no need to propose new taxes;
~n the contrary, he can give relief.

Sir, T have done. but before I sit
iown, 1 want to tell the Treasury
Benches that they should take lessins
ft'm the past. The masses of India
are seething with discontent. (In-
terruptiona) .

An hon, Member: Laisser faire.

KR
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Shri Charanjit Rai:

I was talking
of economy.

The drsgon of mounting prices
stares us in the face all the time. Mr.
Morarji Desai says that he would like
to rehabilitate confidence, but he has
not taken any steps for it. ] am
afraid, our Finance Minister looks at
the problem, the economic problem,
like so many Congress-men, through
the glasses of politics. As long as
this goes on he will never be able
o increase production; he will never
be able to produce enough food, in-
dustsial ur consumer goods and the
economy; will just go down.

st gre Are fowds (MR ¢
ey wgRA, T A o & awe
a7 ¥EW W W &1 gr Ay fainfy

o & Faral X wody wrAT A HEA ¥
urory Tt | 5 fandY 7w & Aame #
ot TAAia ¥ ATH qgS g 91
Arficr I o1 1 g1 & a1 qee
guT f &riteTsy WY mriEe W fefe
faws ¥R & I9% wATET IAH WX IO
AEY &1 | Y w4 WY =N & A
ot e A wvet waT faar o ot
grgarg f73d & o ww @ swaE

¥ & g AN wET woAr qret Hifew
¥ WY wiw afen 43 Fdfew ¥
wrer v § 0 o faad w1 & AATR

gm f& MFT 0% WO IFMA A
o UHo o Y a1 g FA K
aY T AN S T9ST AT | wrwvr)

Shri S. K. Tapuriab (Pali): Why

should he encourage crossing over?
1 cannot understand it....

i gro ATo farw: : Aifgar AT
A ot A FH I AW A AW
sfroefy adbvad famer 3 ¥ fean
afeq oF Td N IPA T4 I WK
& ot wr§ 1 wg Towr  dfefeew
AR 9T Tw A A gRw AW
afier fise Wt ¥ wrarga +Q € v whim

Lgenfloee oy
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AT GYAT X BT KT JATIAF IAH Ieaw wEvea, Hwg @y o Amw ¥

wifed @ wid aifs ag adwry waw weT gy aw de fifad A

WLHIT ¥t wazeq & feQudy zat g g€ A wEgw e+ § w

WO AT & | & I9® WA AP
f& a1 oy Dfafeea BT & v ew
ozt il few qft & frwe qv ¥y widw
qft & fese o gw Ogr YT FTRE
AT qgr 34¥ 7 ¥ A6 4 7« w6
atar T ... ..

Shri A. Sreedharan (Badagara): He
need not teach morality to us.

Shri V. Krishnamoorthi (Cud-
dalore): That ijs Haryana morality.
Shri Randhir Singh: 1t is =ome-
thing ver)y solid that he has said,
W gre wie fwami : ww ga
Aifog, AT wwe@ a1 & 7 WA
qoAr arew ®F F wa T4 |9 AT a4
gx sifal ) ax o el fe dma @
arr giamor a8 faadt Wit qoere
T § a® wATAN ot gwz 7 B o
& ... (warwervw)

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Pesal): | would request Members to
listen as patiently to the hon. Mem-
ber as I am doing.

a0 gre W« faway ;B et ad
mA AT g ... (vowmaEm)

Mr. Deputy-Speaker: May 1 request
Shri 5. M. Joshi. a senior politician,
that he should exercise restraint on
others?

Shri 8. M. Joshi (Poona): He says
that people should walk over to the
other side: and at the same time he
is preaching morality.

o Kte Ao FANTA: 1 am coming to
that. Let him not be impatient

& W ¥ froowwd de sy
Wiy wat T vy & W ww
eNPIF AN AW o W)
v 7oy aft we Wil & eandaw g
g7 %Y ore fear, za & &re wrx feqra
AR ek a¥ wwad oY ar, 4 oWy
2an fo famr~ 3 P Wil X Arr-wtire
merite wwrk & aw o fewEi w1 gz
qEl §AT 4T T4 A% A{Y TR WIRT FATE
arf wwi¥ ¥l YUTAT XX T AT wPA
g f& wqw waw wt fowe 2 21 fown
FX AR W17 g A® Tt € agy v
At ag wATLE EFT AT TAT H w99
w1 gfrarar & eor gt ? fafred
# g AN A v T At & fad
zat & faa 77 & ITH 1w W
AT TEY & | AT RAET &1 ag gor fE
aW EE FH SNAAT R ow aw gwW AT €
afewr wx 7w faQre ool § 94 amaw

AT WS RN WX ¥ 1 qg IAW
a6 ¥ L.

An bon, Member: Give tickets to
honest people.

o Fre Mo frert : ITETE
ugEa . & w% ver ar {6 X Aa%q
wiizdt 3w & T Sy wa e fer
fesz a7 s avg @Y gz AT«
# wreT wifser g1 w4

aw T wma  =waa wEl A
At Argw ¥ ofeww dweT W oaga
fadw feqr 1+ A Fm fw ofex
Asrv A anfar wow & | qfews
dRT swdm wae | T aff w0
wifgy
g% i ot waf o #) fearad
o § A § 1 wg oy WY offam
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wfY wre® & | ag afeww dezT T Doy
®! gy Y v @ § 1 xE fad Faw
grw & fe ateT w1 ¥ W
1 9gd WY SFER wEr ot e SR wr
HTATAT AATY ®Y WETT TG §, Wy
T ide ¥ e fpur w71, wiewTy-
AT FTCATAT AR A Tww g &,
axT ¥ s fwar w00\ ag I fwar-
ANy e & Wraa &
oy @ & 37 €1 feTAaSr W
AN AAT FF Ay @ ¥
wq aig & fwfefaon w7 fafefaem
aft & 1 o AwTT wdsw § IW & gW wy
a7a g1 18 ¥ a1 wer @ dfaeed
& fasg a1 W&, wT wW WY ag fwfe-
Xy w7 A1 3w TR e ¥ ey
® gw wmr ower fegrewi & wr
T ad &few gw gw faged
¥ W4T ar @ @ ¢, oA dfa-
S| K OARTC 9w @ 8, THF 01 fopwr-
w g wifer ?

afsas dezv %1 aga  faran
7% ¥ W7 ArEwr AT w1 oarfre
Kk ¥ 1 wig AT {6 faa Texrza
fa¥ 2 aTw SENT AVTH 2 wix
I O AW W T TR 7 ITE HAX-
¥z AT £ * ax 61 w7 W fe g8
w § AwARIgAMT § A W qIqa
W I § neld w1 wfeewy &4y
qEA) 6Y | NT34Z HEET & AN IH WY
Hyx A &7 w83 4 afex wrx
3T gfewr ol Wige Qo Wo T
TREe AR ¥ ww @R Ty
g f ofewe @wT FFgwON G
P ¢ ol Wiz @eeT AWEQE)
mm&ﬁ"ﬂwm Awar
sfemw dweT i Wige Ow £, ag § ara
Frafer @ st & ? vt o
W Few o Z2 ot v % Wit 1w Fredym
fore fmc ks v f AT R A
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T JwT OveT N wTaT §, TE A
ar & ford qore At § 1 W ofese
TRET W o T AT AT R § 7
afsnw Jwee 1Y WeTIT WY Afrge
Y w1 ) Afer TrEEE YT AN A
A %8 wIX § |

or Wix & ofeve wwT & @
¥ w47 wrgar § | wfawe af) fesie
oferw dwev & ot wé & fom ®Y g
T AT A A e | A g -
fawfor gy gfear 2, 3w o
AAT ¥WET N A ®7 O w6 ATz
AU o odTo HT NiTHZ HFTT AN 47T
T 917, W7 TaA A w1 Tvww dw fgA
& ford wmit g TR 0w S Y g
N W 7Y £ 3 ofern EwT ¥ A
9T W7 A ¥ T ¥ fad I %
wETT qE |

T F £ 041 T GTRarAr F
Ft WA AJZT T WET THAT E ) A
qifafres For 2 ar wrvw A & I
&1 J} sare fewr | a9 F € Svvww
ey o § Jt faeer aTa dee
e A e sRX 1A aAn f fw
WY XY wrersgEaT §, W gH I A
a¥ ) ¥few og Y wfew & o
& 2ow H oA § T8 A4E AW 97 AR
et @ A wiT 9T wiew agT af w1
/KA ¥ 1 g wifgd fw At AW afvw
AT agA AR FTAHY IT 9T S A
T A W R WiEE we ag w7
an¥ § 37 Qv st W1d |

I q7 T WA W@ ¥ ) 0w
Wit wrs zw AT AY @ oAFET R o
JMT IR G 4R ANAT FTHAT AV AR 6
W v A, FfET WATTH T wTRHT
NgsHAm@n § de THF ¥
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IR W F Qs W
IWEY 4 T 5 %o wiwew v ol | F xw
N E Ee fafrer w oA
WIS | 3T g £ e it a2
wiww ¥tw 7 e 13 ) ve W g
AN wfww # Y wwr | g oz WE
& TATT T T ATY ItE Ty T, ST
T 67 FTIT | IY aw Tww QR
T wTM | I At ot v A
N uT, ¥t i w1 s 3y a1

7 @1 weafafman 2 | v ¥
AT ST AT g farew v adT Wy
ufes oy § frerd @ e oo oo o
weAR Wi ¥ §nr ¥ T
a3 ¥ 1 A udr ¢, av (v Fmm
¥ A § § R & § T eees
¥ 1 3 v Zwr @ wgrr mar @ At
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Foreer wemer ager fre g 211
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AT A% ETH 91 2T A mavy 2,
FHTC ATGY o4F W% ¥4, a7 OF oA
g &, For %1 7 G vy o ooy

<t q¢ fewa ("iT). «f wHY 3
L ind Q.&Ri’l’!ﬁﬂﬁ[& AT T
afr wmgH |

=i gre e fwvdl: wra gmITagi
2gTAT & AT AT AT Tt owTme #@ wrd
wTewt W 1 e far gt fewsre
q¥m |

wit ww fawy . w7 ¥ Ton WAy
g1 freeen 210

wii gro Ao faw, v : g7 fawy Hay
wifgfama & xt wriy gy £, Afew
A wreA famt g Zww Al wmn
g W 70 wwm § o wrk )
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% el e snrgwT &

o §ro wio fwrdt: ww F syl
o gft 1 Dfgfwar ® fay we R wr
s forex &7 ax wx fegr wrar, @
ST 2w waTAT arrert fis weTC W AT
£ WIg A 37 Y wfws dar 7 o )

ot Srevene ¢ weve (gTgE)  gw WY
SRarwt Y 7 7 g7 1 o ey oe-
wzieadz v w7 feqr oma |

it gre wre fowdy: oY z1, € WY
fear = A1 gwer &

% 91 3 wexi ¥ faer vl w1 W
F W% T & e et § 1 fegenw
* we waT # wvak @ ¢, dwwd
Arr & e & fr ) 3 dwwg i R
yafa & faz, foky snaw, s
e & anfe & far e 7 Aww
srfear g woi § forr & 3 ot el
71 @ e ¥ aww & fowy go wn
2 1 a¥ wegt v ) Hfww ol o
i gu ofrgrs oft & ot fo g @
sarer faeft gf & o gu0 ofenw
¥T qETHE AH T w4 f ) 39 © o
Fwz ¥ ¥ woraw Af) ) o ¥ fag
w1 Wit wwe wlwie AE) §, 7% @
W AR ATV AT | g AT T A
B, Al oo Wy it &, & o
g, «t fos¥ gu wn §, form) ax #fez
weAt gfma & 9o ar 9sco § 1 9
o gfemr Gt aso @ i ey fft
g # 450 71 WA ¥ WY wfaw §, T
fras @ Fadr &, O = & forr Y 9%
wfaer ummeft 90 Wi 85 To T WX
2 1 ag v wvwd f) § i ag W
wqAT ATy T I g, g @
T weedt gt 1 3 & fod war feur
ary wray firer Wolt & sy &
afy o€ | aw & X wiwy WA & wm
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firr Figeegeerror # oftor ar ayr oy % €
TodnT, ®Ter, Rwmboar  orfa-faaedy
Tt 96 To Ty ad ¥ o ww § 9w
e fagre ¥ e srweAt 220 Bo
E \ &fer wieq fagzre % ofs qzar B,
wieyT ¥, T R, v fadr wmt oW
Wy agy afaw ag smehy & 1 afew
a fawk gu xarv &, va & forr ¥
o w29 faly wr ) &% aut & @R W
wzz F w1y fow ¥ fr a7 i sfear
Tatwr § W AF, 7 Wy en An fear
T ¢ ar Afay ow w2 3w
0T #1 I W7 afr wwwEre R oAy
TR wwd ad # e Gl oy wr
T wAT H wHATT @AT 2w & oy
T R & 9T o A A gl oA
ATTw OO |

& Fgm wwAT £ R oow A
Fhaw awdr fem 1y S fe 53
7R WP a7 t4 77 S e 150
Ko AW 71 W7 AZITiN =T ¥ =7
9T 7 A w1y wew FFar = qr & wig
fS@T &7 97 & ¥ qM F1H FIEL )
AL OT W WTATAT 150%c R ¥ ¢ AW
THOR FT 17 F19 T a9y & ST 0
T & N wEan ¥ oom s fe
TR AT VL ATTT 0 AR A

qent f a2t ©t wxfy ¥ Fry v fear,

T

# wrars fo md g 7 2 <
7 afgw sratzr wqby 2w 81w
«1 farai Wi AT fagre ®§ @At
T sfemT ARt RqAT R I A AT
wr$ Gt & ¥ oW aroarr 0
AT Y WTT T f A & 1 wwi o FEey
747 &, ¥fex SwT uTe QrgRmE TP
wiax & | agt 9¢ dfawewr 97 fT
£77 arer WY W R 4 TOReE K % i
w1 gfeqr datx 70 qWRE w1 § 1
T 3T WP & FIC AW 9TE IR
‘818 (Al) LSD-—8.
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g wifirw § itz fererk w1 o o
Y ¥ 1 g ¥ e d for wro gy Y W
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i T W AT AT W A R
Javi oF 1 § v T o AT am
o ¥ fw R ww I §EF 22
qaAEy ¥ TR T GO 9z @ 1 427
maies w24t § v g T ownw
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9 g & Rov wvw § 1 A7 AT A
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fare WY s TTAT § gAT ® @t
o Wi & {1 s g e e
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qeit 1 ux fafzfaee fis dg= nedse
uwder W €T aifc § q@ oW W
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iw wtay Wi wefy §, frecier § )
s Jwe apar § xw T e ww ¥
frg gart Re¥ & are o oyar ¢ 1wt
IR for AureA wgw A wgy fe vy nr
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wq waw §F wg ¥WRE 9K AR ¥
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'!mu'ﬂmﬁnmmmgr
JE I E GTIATL A J®T ) Q7
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Shri Mamoharan (Madras North):
Mr, Deputy Speaker, at the outset 1
call the budget presented before this
country by our Deputy Prime Minister
as enti-people. Therefore, 1 call it
antli-national and I have no reserva-
tion in calling the author of the
budget as anti-social. The budget that
he has presented before us reflects
the economic malady of this country,
and equally it reflects the obstinacy
and the obduracy on the part of the
Deputy Prime Minister of this country,

The Economic Survey of 1006-67
reveals something which is alarming.
1 have gone through the pub’lication.
the Economic Survey of 1988-87, which
presents a black and bleak picture of
this country, Let me quote:

“Production actually declined
In many industrieg based on agri-
cultural, raw materials and the
growth rate of industrial output
was rather low.”

At another page, it says:

“The balance of payment came
under severe pressure because of
lower exports of agriculture-based
products on larger payments from
export earnings on account of
food and fertiliser imports and
debt servicing™

Yei at another page, it is said:

“Apart from domestic supply
shortages the setback in the ex-
port pector reflects the adverse im-
pact of temporary trade distuban-
ces following the devalustion of
the rupee as well as depressed de-
mand conditions in some foreign
markets.”

At another page, it says:

“Indian exportg tg the UK. fell
by about 30 per vent during the
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latier half of 1866 compared to

the corresponding period of the
previous year.”

Finally, the Economic Survey also
says;

“There was marked fall in
India’s share of total US. im-
ports.

Export shipments to ecastern

countries including
USER also showed a sizeable dec-
line to a larger extent, Thig dec-
line in exports to the Rupee Trade
Area resulted from dislocation in
the immediate post-devaluation
period.”

Therefore, the economic survey of
the Government of India very clearly
reflects the country’s present economic
malady and our Finance Minister
wanted to rectify the mistakes Com-
mitted. This budzet, I have already
said, iz anti-people, because certain
commodi‘ies which have been taxed
very many fimes are being placed
under the axe of taxation again by
the Finance Minister. The commeon
man in the street whose daily neces-
sities of life are voffee, tea, tobacco.
i« made to suffer, since all these com-
modities are again taxed by our
Finance Minister without any sense of
compunction. Our Finance Minister,
while he claims through taxation on
tobacco Rs. 2850 annually, has
sounded something like a hermit or a
Daniel voming for judgment, I guote
that passage which is very interesting
as well an idotic. He says:

“1 rea'ise that the incerase pro-
posed is high but hon. Members
and other can at least epcape its
incidence by reducing consumption
and thug perhaps prolong life in
the h.mtl

It sounds like the Sermon on the
Mount. But the Finamce Minister
g':n-bvdllnl two eanlideuﬁo:;;
e, by curtplling consumption,

hnlthwhpl:‘wheﬂldh jon-
Proved; this iy gue sspect of the issue.
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Equa'ly, he is saying thereby ‘I can

get Rs. 28'50 crores as prodeeds.” 1
nk the Minister, pleaae help
me by explaining. If the unfortunats
people of this country completely be-
lieve in a sense of bona fides and stop
smoking completely, once for all, how
can he get Rs. 28'50 crores?

Shrimat! Lakshmikanthgmma (Kha-
mmam): He does not ming it.

Shri Manobaran: Let him say. I
know there are so many agents for
him. But in case he believes that in
spite of his heavy taxation—

Sbhrli Morarji Desai: Why ask an
‘idiotie person for an explanation?

Shri Manoharan: Do not get upset
youmlt. I simply reflect the feelings.
Please congider that in the proper
light. If he honestly believes that in
spite of this heavy taxation the people
of this country will never cange the
smoking habft, another consideration
comes. The ﬁrst consideration is based
on genuine m‘mndmhndmg and the
second consideration is nothing but
hypocrisy. Therefore, I request the
Finance Minister to reconsider certaln
taxes which have already taxed the
people of this country and broken
their back. For example, coffee and
tea. Probab'y the Finance Minister
may not sip tea or coffee. 1 am sure
two commodities will mever be taxed
in this country—one is goat's milk
and another is dry fruits,

15 pre.

Shri Movarji Demi: I do not take
goat’s milk.

Shri Manoharan: This is what I am
told by somebody.

Shri Morarji Desal: Your informa-
tion is all wrong.

Suri Manohgran: Yeu are & Gandhian
and you might have followed the
Gandhian 'ine. These two commodi-
ties may esape the axe of the Fin-
anct Minister. All the rest—alumi-
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nium, tobacoo, colffee, tea and every-
thing has come under the axe of the
Finance Minister. I hope he will re-
consider this with a view to help the
People of this country,

General Budget—

I want to draw his attention to the
country’s present pusition. The
people are suffering under the grind-
ing taxation and mounting foreign
loas. The purchasing power of the
people is steadily going low. The
Indian rupee has gone down in its
value and in the international world,
the Indian rupee is a sick person. I
can cal! it a papgeboy attending o
the Dollar Goddess. The Government
of India not only devalued the rupee
in its va‘'ue, but recently they have
devalued the size of the Indian cur-
rency also. Throughout, frustration
prevails. Throughout people to have
lost their confldence in the Govern-
ment FEverywhere, crisis after crisis
is developing—cotton crisis, sugar
crisis and a0 on. I think our Finance
Minister's attention might have been
drawn to the scarcity of sugar which
we, Members of Parliament, suffered
of the last 10 days in the Central
Ha'l. Instead of sugar, we were given
some solution, but it is not a proper
solution for the rconomic malady of
this country.

Regarding the food situation, tle
Finance Minister himself knows that.
due to no fault of theirs the people of
Kerala, Bihar and other States arc
terribly punished. If I am permilted
to say so, the incompetent deeds and
misdeeds of the Govenment of India
have landed this country in this pass.

The population problem is simply
alarming. Recently 1 read a news
item that two babies are born in
India every 3 seconds. In Bfhar, a
baby is born every 14 secands. Mr.
D. K. Tyagl, Assistant Commissioner
of Family Planning in the Central
Covernment told the family planning
workers very recently that India with
on'y 2'4 per cent of the world's land
area, has 14 per cent of the world's
population. We Lavz got our Central

JUNE 8, 1087
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Minister for Family Planning. Dr.
Chandrasekar is a very efficlent man,
trying with his loops and all that, but
in spite of that, the population pro-
blem is becoming tense and present-
ing a terrific picture. If that popula-
tion growth is not checked, how the
economy of the country can be im-
proved, only the Finance Minister can
say.

Another point, I think it is my duty
to draw the attantion of the Finance
Minister, is that today, for the first
lime, the nation is having a new ex-
perience of exploring federal diver-
sity. The Centre-State re’stion has
already become a subject matter tor
political discuasion, The clean po’iti-
cal lead given by the great people of
this country during the last general
elections must be an eye-opener to the
Rip Van Wink'es in Delhi. The prac-
tice now followed is, the State legis-
latures are reduced to enlarge muni-
cipalities ang the State Governments
ar reduced to nothing. The relation
between the Centre and States should
be cordial. That will be in the general
interest of this country.

For achieving that. what is required
today is to rectify the federal im-
balance. I want to spend some time
on that. The [egisiative assembly of
a State, as I have alrcady told you,
has lost its sovercignty on certain
counts. The practice has grown up
that a 'egislation that iz likely to ro-
quire the President's Assent must be
first submitted to the Government of
India and could be introduced in ihc
State legislature only after prior zon-
sent ang the suggestions given by the
Cenire incorporated in the Bill

Shri Morarfi Pesal: Only where
the President’s assent is required, not
otherwise.

Shr{ Manoharan: That means the
legislative activity of the State Dbe-
comes ‘argely subordinated to the
Centre's pleasures because the Presi-
dent is alded and guided by the
central Ministers especially the Prime
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Minister. Therefore, at least in the
matter of Concurrent List items this is
the position which 12 most humiliat-
ing. Artcle 248 has snatched away
already the residuary powers given t0
the States, the residaury powers are
now with the Centre. Article 220 of
the Constitution says that when a Bill
has been passed by the Assembly of
the State it shall be presented to the
Governor who shall declare either he
assents io the Bill or withholds assent
therefrom or that he reverves the Bill
for the consideration of the President.
This explains ver-; clearly that despite
the State sovereignty that we are
talking of—the State has itg own
sovereignty within the framework of
the Congtitution—so far as the State
is concerned each and every power is
gradually being taken away by the
Centre.

The clarien call today is, [ think,
decentra'isation of power. When a
State Government gues 1o the Central
Government, whether with a begging
bowl or not. for economic or financial
assistance, our Finance Minister has
got a ready-made reply that there 1s
10 finance. Shri Masani, while he
spened the debate, was very forcibly
wrguing that this Government had it
been wise could hav  saved to the
lune of Rs. 200 crores. But, unfortu-
nately, we have lost that Rs. 200
srores, That is not through the fault
of the State Governments. When they
come for any aid or finance the Cen-
tral Government easily tells them
that there is no finance. I think it is
proper to draw the attention of the
Finance Minister to the point that
amounts to the tune of Rs. 8 crores to
Rs. 9 eroreg are being wasted on
khadi. 'The economics of khadi is a
farce and substandard materials have
alrepdy been manufactured and ac-
cumulated in the godowns. Who is to
be held responsible for this heavy loss
which the country is suffering from?
Therefore, when a State Government
comes to you with 5 view to receiving
rome help, T doubt very much whether
You should have the face to reject
that request simply saying that there
11 no Anance.
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Our Finance Minister, I am told, has
sSuggested a ten per cent cut in (ne
general administrative expenditure.
This has been & tall talk for the past
80 many years, We have béen hearing
it ofien and We are tired of it. Now
a gituation bag arisen when a fresh
dynamic fresh outlook has to be in-
troduced in the problems that <rop
up and each State should be given its
due rights. Because, hereafter
I want to tell the Finance
Minis.er the denial of economic
self-regpect and independence to
the States and over-centralisation of
monetacy control in Dclhi must give
place to a mutually respectable semi-
independent status t» the States. I

think that is the only way out to
establish cordial relations.

So far as my Government in Madras
i1s concerned, Sir, you know belier
that imm:diately after the Cong:ess
Government was toppled by the great
people of my ‘State, while we were
asked to steer the ship of State by the
people of Madras, the rice stock posi-
tion in Madras city proper was simp-
ly alarming, and it was to the tune of
only 500 tons, brought about by the
previous Congress Government, hard-
ly sufficient for a few days and
throuughout the State the stock posi-
tion was 85000 tons. But, within
threc weeks due to DMK Govern-
ment’s intensive procurement system,
we could be able to augment the stock
position from 500 t, 15.000 tens in
city proper ang throughout the whole
of Tamilnad from 85000 toms 1o
425000 tons. Of course. that created

a sort of facination for the Central
Government.

By thal time the people of Kerala
raired a banner of revolt against the
Central Government, not because it is
their choice; revolt is not o honey-
moon for an¥body; on the contrary.
the people of Kerala were given 1o
that extent, finding no other action
to take. They was the position of the
people of Kerala. They approached
the Central Government, And what
the Central Government did is every-
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body's guess. Then, we, the DMK
Governmant, assured the Chief Minis-
ter. of Kerala rice to the tune of
10,000 tons. We had given it also.

What 1 want to impress upon the
Finance Minister is this. Within our
capabilitiss and abilitles, the non-
Congrees Ministry of Madras State is
trying to provide enough food, cloth-
ing and shelter tor the people of my
State. If my State, out of affection—
perhaps not out of affection but out
of correct understanding—is assisted
at least partly by the Finance Minis-
ter, I can assure you on the floor of
this House that we can be able to
feed 50 mauny States in the whole of
India. Thet we could do.

Shri Morarji Desal:
order.

A very tall

Shri Mancharan:Whether it is a
tall order or small order, it is up to
you to decide.

Shri Morarji Desal: de-

cided,

Shri Manoharan: Therefore, I would
request the Finnace Minister, without
any rense of prejudice and emotion to

1 have

Shri Morarjl Desal;: Where is the
question of prejudice? It is on your
side,

Shri Manoharan: Then I come 1o
another important subject. The
Tuticorin nort has been the dream of
Tamilnad. Recently I read a press
report which sayvs:

“The Tulicorin Part (Trust at
ite recent mecting passed a re-
solution urging the Government
to continue to finance the deep
ges harbour scheme and complete
it speedily. There were reports
that the Tuticorin Deep Sea Har-
likely to be
dropped end fshing harbour
would be completed by spending
Rs, 1 crope. Rs. B crores
had been spent on this.”

JUNE 6, 1987

the State Government has alresdy
spent money to the tune of Hs. 1 crores
They have acquired land to the tune
of 500 acres and Ri. 30 lakhs has bee:
spent by the Government of Madra
for water supply, Everybody wa
under the impressjon that the schemu
will be taken up. Now we rea
from the papers that Dr. Ehatia ha
submitied a report stating that thi
scheme is not feasible and, therefor:
it may be dropped. I want to knov
from the Finance Minister categori
callyt whether he had decided to dro
the scheme or he is going to tak
up this scheme, thereby helping th
Government of Madras. They hav
already. spent Hs. 5 croves on thi
though spending crores is nothing t
them. Considering the complet
helplessness vn the part of our ge
vernment, 1 would request the Fin
ance Minister af lsast to conside

the suggnstions which 1 want 1
make.
The current year’s sssistance i

the State's plans is on'y Rs
crores as against last year's Rs. 81
crores. This reduction will entail
sharp setback in the implemcntatic
programme of the State plans. Pr
grammes of very high priorities suc
Bs those relating to minor irrigatio
electrification and power projec!
come under the State plans and tl
tempo of implementation of the
programmes will suffer with cons
quent gdverse effects on both agl
cultursl and industria! productio
The point is that even the availab
Central aiksistance is not distribut
evenly with the result that ason
States which are oh the wha
managing their own |
tly get less than their
share. If this trend M:
will be no incentive for motiha -
alncial management at State leve

i
Al
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At the root of this problem of
dependence of States on
tre iz the mounting incidence

August, 1947 the tahl
the provineial
Central Govermnt

Madras alone, debt due tn the Go-
vernment of Indin, which was about
. 12 crores in 1950, will now be
over Ra. 300 crores,

There has been & corresponding
increase in the interest obligation
also. As against only Rs. 41 lakhs
spent as interest by the Madres Go-
vernment paid to the Government of
India in 1850-51, this year jt will
have to pay well over Rs. 14 crores,
That is interest alone. When it is re-
membered that Madras getg about
Rs. 30 crores as its share of Central
tuxes, it will be realised that the
State has to pmy. back nearly half

of what it gets from the Central
taxes,
Loans taken by States from the

Centre have not all been utilised
for remunerative purposes and pro-
jects; that is why the Fourth Fin-
ance Commission recommended that
the entire question of indebtedneds
of States should be reviewed on the
basis of & detmiled study and repart
by a competent personality to be
set up for the purpose. This study
will naturally take some time but
meanwhile is it difficult to provide
nd hoc relief in the form of mora-
forium on interest payments as pro-
posed fthe Chief Minister of
Madras so that the Btates may press
on with minor irrigation and other
agricultural production schemes.

Then, another point is that the
framars of our Constitution, I think
did certain development in
the fiold of fioance. When the Con-
slituticn was framed, income-tax was
vituelised as the main belancing

G e s LWL e L e RPN
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factor for transfer of resources from
the Centre o the States, but income-
tax has ceased to be a large source
of revenus today; on the contrary,
excise duties have taken over its
piace. Again, Madras is terribly
neglected by the Centre Exeise
duties have replaced income-tax as
the most elastic resource. Upion ex-
cise duties yield Rs. 1,150 crores
while the divisible pool of income-
tax excluding Union surcharge, ad-
vance collections etc. is only Rs. 178
crores in the current year The dis-
tribution of 75 per cent of this tax
among the Statex has not, therefore,
provided them any great relief. The
States’ share of Union excise duties
should therefore be stepped up from
the present low level of 20 per cent.
Even, among the taxes on income,
the corporation tax is more impor-
tant than income-tax. In the cur-
rent year corporation tax is expect-
ted to bring in Rs. 350 crores. Fur-
ther industrial development will be
only through the agency of com-
panies and the States play a big part
in providing economic . overheads,
such as power, water supply, tech-
nical education etc., which promote
industrial advancement. Therefore
I will request the Finance Minister
that he should see that corporation
tax is sharable. Now, the entire tax
goes to the Central Government and
not even a single State is permit-
ted to receive the fruits of their own
industrisl development because the
economic overheads that have been
provided by the Government of each
and every State are simply taken
away by the Central Government.
All this should be taken into comsi-
deration.

So far as food problem is concer-
ned, I have already said, this pro-
blem should be treated as a problem
of national importance. ] am one of
those who believe that in food pro-
blem, for heavens sake, let us not
introduce politics. So far as leader-
ship of DME. jn the Madras Stale
is concerned that csn be well-
establishad and explained
the Chief Minister of Madras has

£

e e nda™
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said on May 23. The Chief Minister
who is the Chairman of the Bihar
Famine Relief Committee requested
the people of Madras State saying:

General Budget—

“It is really heart-rending to
see the people uf Bihar in great
distress and incapable of addres-
sing themselves to the ways and
means of escape from this disas-
ter. Agricultural operations and
other productive activities have
been rendered impossible in
many parts of the State. The
crisis that is confronting Bihar
can be solved unly by national
enjeavour and this must cut
ACross all barricers of province,
caste, religion and socia] status.”

This expresses the dynamic lead of
the Government of Madras. There-
fore, 1 request the Finance Minister
to treat all the Stales equally in the
sense that the revenues which are
distributed should be based on
collection and population. The Centre-
State relutionship should also be
strengthened. That is for the welfare
of the Centre it=elf.

So far as the peupir of this country
are conce.ned, they have go! a sort
of feeling that' Morarji means taxes
and taxes mean Morarji. It is a good
equation anyway.

Shri Morarji Desai: T should also

tax you.
Shyi Manoharan: But, I think, our
Finance Minister should come out

from this rut and that he should shed
away what is called a sort of puritan
outlock and stop sermunising the
people of this country. Mr. Masani
has very clearly said—of course, in
ceriain matters we may not have our
own relative ideology——that instead of
this archaic Budget, this Budget
should have bren a revolutionary and
a dynamic one. But we cannot expect
it from the Congrexs Benches, speci-
ally the Treasury Benches. We know
the prejudices and the feelings of
our Finance Minister. In gpite of all

JUNE 8, 1967
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that, I like him because uf his own
convictions. If he thinks that what
he does is right, even it the heavens
fall, he will never budge an inch from.
that, But whether it is a good po'icy
in the politics of the country has to-
be considered, As a man he is per.
fectly a man of earnest convictions
and a man wilh sincerity of purpose.
But as a politician and a statesman
who is entrusted with some job to do
for this country and who iz expected
to deliver the goods for the nation, be
should have some consideration for
the common man of this country.

This country, for the last twenty
years, because of the misrule of the
Congress Party, suffers a lot, Unless
and unil our Finance Minister tries
to understand what is written on the
wall, J doubt very much if this Gov-
ernment can continue till 1968. My
wish is that this Government should
continue, and let it contihue. But
it a Budget like this comes as a bolt
from the blue, the already infuriated
people of this country will never to-
lerate this Government. I request
the Finance Minister to consider this.
We are reflecting the feelings of the
people. 1 think, 1 rcan reflect the
true feelings of the people more
clearly than anybody because we
have got a State with a solid ma-
jority. In Madruz State, the Cong-
ress is, once and for all, finishedq und
it is the last nail on the cofin of
the Congress Party. Therefore, the
Congress Party can never revive
there, 1 do not like this, but it s
the decree of the country, the order
of the nation und the judgement of
the people.

1et me summarise what I
given to our Finance Minister,

have

Try to maintain the relations with
States favourably; for heaven's sake,
do not have a political  prejudice
while you approach the problem of
non-Congress Governments. 1 am told
that you have not got thet; I think
you will continus that.
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Regarding certain projects that
we have taken up, you should see
that they are expedited more funds
should be alloted for them. The
stock reply that you are always
giving 'no finance' should be siopped.
Everywhere the reply from the Fin-
ance Minister, the reply from the
Government of India, is this: ‘“no
finance”, If an industry is asked, you
say, ‘no foreign exchange'. The for-
eign exchange hag been drained be-
cause of these people; ‘no finance' is
because of these people. Finance is
there in plenty but you should have
the mind to distribute. For example,
it has been jur rosy dream for the
pist so many years that the
railway line from Tinnevelly to Na-
garkoil via Kanyakumari should be
completed; the survey has been un-
dertaken; that rcp.i. has been al-
ready prepared and cverything has
been done. Af'er five or six Years, I
asked the Railway Minister the other
day as to what happened to the
scheme. Our Railway Minister was
clever enough in tellling—probably
the infection of the Finance Minister
—'no finance’. This sort of reply
will never deliver the goods.
Certain important projects which we
have taken up should be definitely
completed and for that, we request
the help of the Centra] Government.
I am told that the Finance Minister
had his own appreciation of the fin-
ancial difficulties of Madras State.
I think that appreciation should grow
and he should see that something
is provided for the people of Madras.
Already in the Plan project, we have
I think, lost to the tune of Rs. 48
crores and that should be compensa-
ted somehow.

Regarding the budget provisions, I
hope. the Finance Minister, while he
starts replying, will definitely say
that the taxes on coffee, tea and
tobacco are lifted. By that he can win
over the hears and minds of the
people of this country for long. Do
not think thet you have commit‘ted
Yourself and, therefore, you cannot
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come out. This is your country; the
people are like your children and you
can show some consideration towards
the people of this country. Errors
have somehow been committed.
While you were out of the Cabinet,
this devaluation came. We know
what was your reaction then, You
deliberately said, ‘not only the Indian
rupee has been devalued and raped;
the country has been devalued”.
You have expressed noble sentiments.
Now you have come back to the
Government because of that noble:-
sentiment. I request you to recon-
sider the budget proposals which are
anti-social, anti-national agnd anti-
people. At least gpare the common
people; they form 80 per cent of the
population of this country. You just
squecze the industrialists, The money-
ed people have got unaccounted
money; but unfortunately the un-
accounted money has not been un-
carthed by you. People are
telling—1 do not know how far
it is true—that the unaccounted
money has been injected, during the
time of Elections. into the Congress

Party. I do not know whether it is
a fact or otherwise.

The Minister of State jm the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): Only
Congress?

Shri Manoharan: You know better.

I now conclude with a request to
the Finance Minister to come out
with certain tax relief to the people
of this eountry.

Shri Shantilal Shah (Bombay—
North-West) I propose to make a
few observations on the budget pre-
sented to the House, not as an eco-

nomist, but as to what possibly can
be done.

Our expenditure has been rising,
and the maximum rise has been un-
der the head ‘Defence’. In order to
protect this country, we oughy to
defend ourselves well. But could we
not economise on defence without
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impairing the eficiency of the ma-
chine? I remember having read that
in the United States when Mr. Mc-
Namara became the Defence Secre-
tary, he examined all the defence
installations ang rationalised them;
some of them were closed, and some
were . On the whole, the
total military efficiency of the United
States was improved and the total
expenditure wag brought down. Such
a thing ought to be possible in this
country. [ am no expert but if the
Finance Minister makes a request to
the Defence Minister, he and his offi-
cers can certainly have a aearching
look at our defence expenditure so
that we can bring down the expendi-
ture withou; impairing the efficiency
of our machine. That does not satem
to be impossible and such a thing
ought to be done. 1 am not asking
for reduction of expenditure which
would bring down efficiency, but
consistent with efficiency, eco-
nogyy must be possible.

The main illness in gur economy at
present is the rising prices. What is
necessary is to bring about a stability
in prices. How is that stability to be
brought about? We talk of inflation;
we talk of drought and we talk of
less production. So far ss agriculture
is concerned, I find that in this
House we are having a lot of discus-
sion about the chemical fertilisers
and we have been discussing the
question of public gector versus
private sector. We have been discuss-
ing foreign collaboration, and also
price controls and so on. I would
request that Government may not
get involved in  these ideological
questions, The immediate question
before us is to hwe Iertiluen. After
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The next point that T would lhc
to stresy is about organie manure,
namely dung, dry leaves, housebold
refuse etc. If we paid even one-
tenth of the attention and spend even
one-tenth of the asmount that we are
spending on the Inorganic manures,
I think we would be able to achieve
'ood results. I am from
somie experience about these things,
because these organic manures have
been tried and tried successfully, and
they have been certified as successful
by the Pusa Research Institute ofi-
cers. These experiments have bean
tried st a place called Kora Kendra
in Bombay. With almost no expendi-
ture, and with the addition of just a
little chemical the result has been
wonderful. [ would, therefore sug-
gest, that while sperwling momney on
the chemical fertilisers we may also
spend money on organic manures.

The other thing is about the zoning
sysiem, I have not been able to
reconcile myself to the food zones. If
an individual who had plenty of
food in his house or one trader who
had kept foodgrains in his ghop did
not part with it or sell it to others,
we would call them hoarders. But
if one State does it, we give it a res-
pectable name of zoning and there-
fore. it has a sanctity. Thereby, we
are undermining the unily of the
country, and we are creating amongst
ourselves the sense of State versus
State, citizen persus citizen, I the
subsidies now given by the Centre
are abolished, most of the Stales
would come forward with their full
production rather than given figures
for our consumption; possibly, that
might help.

1 will now refer to industry and
industrial labour, 1 think the time
has now come when we should think
of linking wages with production. If
the wages are linked with the cost
of living index without any reference
to production, it will jead to inflation.

suggestion

the Bonus Act, every factoy, whatber
it makes a profit or not, has fo pay a
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4 per cent minimum bonus. That bo-
in a form, a wage, a pay-

Now, it should bg possible to work
out a scheme whereby—I am not
saying that the payment to be made
by the empioyer should be reduced
below 4 per cent—this 4 per cent may
be distributed amongst labour in “hat
factory in proportion to the produc-
tion achieved by each worker. It is
a scheme which can be worked out.
If the employer works out a scheme
and b!.l workers agree, that scheme
may be accepted. If they do not agree,
the scheme can be worked out by
either a tribunal or another body and
that scheme should be put through.
Unleas we now put an element of
productivity in the wages of indus-
trial labour and a beginning iz made,
I am afraid we are going to have
higher and higher wages with no cor-
responding uptrend in the production.

Another suggestion which I would
make concerns the behaviour of
jabour. Labour today seems to have
all the rights and very few responsi-
bilities. Some labour leaders think
that their hold on labour can be prov-
ed by their capacity to bring about a
strike, and Government also have the
belief that those labour leaders are
powerful who can bring about strikes.
Tt is easy to bring about a strike. The
strength or nfluence of a labour
leader or labour union has to be tested
only on their ability to keep labour at
work. Even when there is provoca-
tion, there are other remedies for it.
Those who ask labour to go on strike
at the slightest provocation, and some-
times without it, in order to show to
the world and the Government that
they wyre powerful Ilmbour leaders.
ought to Be pot down. I find both in
the States and at the Centre a ten-
dency 1o negotiate when the strikes
sre Megal. 1 do not mind all strikes
being made lepl Make it the
st lagal. But T fing that even

Govern-

when a strike is ilegal
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Thus they are encouraging illega!
strikes. I the strike was illegal the
law was to operate, they ought to be
prosecuted. Therefore, in the case of
illegal strikes make them legal, if
you please, But as long as they are
illegat, db not negotiate with the stri-
kers.

A recent development in labour is
the tendency to gherao. It is going
to lead to very serious consequences.
Gherao is certainly a criminal offence.
It is wrongful confinement and is cog-
nisabje. It does pot matter if Shri
Dange calls it a legitimate weapon.
He has no right to do so. In this
country, there is a law. But in my
opinion, this gherao is a small or ab-
ridged edition of what the Red
Guards are doing in China. If there-
fore immediate action is not taken
both by the States and the Centre t0
put down this activity, some day....

Shri Yogendrs SHxrk (Begusarai):
This is in continuation of Gandhiji’s
satyagraha,

oft wo wto fm: AT TA L)
it wonro forwrd(FPerr): rww ¥

Shri Shantilal] Shah: I hope
Gandhiji's name will not be brought
in. I try to avoid it. I know it was
mentioned that Gandhiji did allow
picketing. Gherao is very far from
picketing. It is a very poor argument
to say that Gandhiji said so. Let us
meet argument with argument. My
hon. friend made a reference to
Gandhiji's name. As far as Gandhiji's
name ig concerned, we have much
greater right 10 rely on him than
thos+ went'emen opposite.

wit vt o (TAY) : S e 9T
farwrey a3 w0 §
mmm:!donﬂtbﬁnl

in hizs name in this. I am trying to
state a si.mple fact that unless there
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is order, unless ithere is uninterrupt-
ed production in this country, no
amount of invocation of names of
any man, grea! or small, is going to
matter. Therefore, I am only saying:
let the Jaw of the land be observed.

ot quge  wERAl (wRE) ¢
IR wfafae 21 73 §, Frewag
wQrgé !

Shri Shantilai Shah: I thought 1 was
speaking. This is a House of debatc
and discussion, not one where words
are thrown at each other. The only
thing I can do is to disregard the hon.
Member and treat his words with
contempt.

1 also read recently that Govern-
ment were thinking of taking over
some sick textile mi’ls. I hope they
will think again about it. I have had
some experience of running sick lex-
tile mills. Al mil's are not sick for
the same reason.

ot gaETw Arewa : wHifed a7 T4
T |

Shri Shantilal Shan: it may be that
some mil's are sick. Now, why are
the mills closing down? The reasons
are various. In thosc cases where the
mills have closed down on account
of inefficient management, this reme-
dy might work. In those cases where
due to shortage of capital the mil! is
in difficulty, supply of capital may
work. But where the mill is out-
dated, the machinery is worn out and
is not capable of sufficient produc-
tion, takeover of a sick mil) will be
no remedy.

What would be the result? There
would be a corporation in the public
sector. All the mills which are 2ro-
ductive and which yle'd profits will
yemain in the private sector and all
the mills which are sick and unpro-
ductive will come in the hands of the

nt. And what is the Go-
vernment going to do with it? Wil
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they go on paying full wages with
less productiony If they want io
maintain employment in the textile
industry, the beat way would be !0
scrap these inefficient units and set
up new uniis in the co-operative sec-
tor, or in the public sector if you
please, but to take over sick mills in
order to maintain employment is only
a temporary remedy, and he who
thinks of it as & permanent remedy
will come intp trouble.

1 now refer to a number of young
men whom I have met in Bombay
whe have returned from foreign
countries, They come with hopes,
they come with dreams, they make
applications to Government for start-
ing industries, they are in need of
funds, but the procedure of getting a
licence for them tp set up even &
small industry is so long and so ~om-
plicated that the young men for two
or three years cannot go ahead with
anything. The result has been that
most of them get frustrated, -lti-
mately take up zome job somewhere.
These young men’s enthusiasm, their
ability, their training. ought to be uti.
lised for the betterment of this coun-
iry. We are thinking of insuring
crops. Here is the youthful crop of
this country which can be put into
productive activities. ‘They have
enthusiasm, they have learnt the
technique. Even if they make a small
loss, what does it matter? Can Wwe
not take an insurance on them and
can we not run that risk so that they
can be put into industries where they
can do some fruitfu! work for the
country?

As far as public undertakings are
concerned, some of them do make a
profit, but by far and large they do
not seem to be doing well. The Go-
vernment is borrowing today at a rate
of intercst which varies betweon 5
and 8 per cent. If, having borrowed
at a rate of interest between 5 and §
per cent, we invest the same amount
of money in an undertaking where
the profits are less than § per cent,
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then the Government ig obviously
making a loss, and that loss is being
made at the cost of the public. It Is
merely an ideological obeession. I
am not suggesting that Industries
should not be in the public sector.
Lertain industries will have to be in
the public sector, and they should not
be allowed in the private sector, but
we geem to have an ideological obse-
ssion, almost a craze that everything
should be in the public sector,

Take the case of LIC. Some years
.ago if one wanted to insure oneself,
the insurunce aguni would take the
life out of him, come to him morning,
afiernoon and evening, today, tomor-
row. A few years ago I wanted to
take group insurance for certain con-
cerns where I have an intc-est. of
four to five hundred persons. The
LIC had a scheme, I wrote a letter,
nobody came. I gent a message. After
a week, two persons came, they
brought some literature. I put them
half a dozen queries, and they were
unable to answer. Naturally I wanted
to know exactly where I stood. When
I asked them what they will do in
this case, on this premium, all that
they said was that they would go
back to their office and come back to
me with their reply. They promised
to come within ten days. More than
five yrars are over, they have not
came,

8hrl Virendrakomar Shah
eadh):
time?

{Juna-
Were you a Minister at that

Bhri Shantilal Shah: [ was.

What I am suggesting is this. Take
the LIC. Could it not be split into
half a dozen units operating all over
the country, so that they wlil] com-
pete between themselves and within
themselves. Those units which do
wel] will get a better return, those
units which do not do well will not
wet 5 better return but we shall be
able . to judge; instead of having this
monopolistic position where the offi.
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cers only demand wages, they will

havetncompletetoshwmnu

Today the total inturance iz In-
creasing, that is because we are get-
ting more and more life jnsurance
minded, not because they are putting
in better work, just ag the news-
paper reading public is increasing,
so also the insuring public jis in-
creasing.

In the case of public gector ynder-
takings, in many cases they are cor-
porations. Their balance gheets come
before us a long time after the close
of the year and we cannot know
what happens. Parliamentary cont-
rol is dilatory and ineffective. The
control must be immediate and
effective, Why cannot we turp some
of them into public or private limi-
ted companies? A few them already
are. The Hindustan Anti-bjotics is a
limited company. If we gold their
shares in the public, two results will
follow. The will have {o comply with
the Companies Act and publish their
balange sheels within a Jlimited time.
Their shares will be quoted in the
market and immediately we shall
know whether the company js doing
well or not doing well. I they are
doing well, the price of the shares
will go up; otherwise prices will go
down. I am not suggesting that the
whole capital must be given out to
sharehslders. .

o) qupTe AN 0 e ST W
TreRzdeT ¥ & 7 a7

Shri Rhantilal Shah: 1 have de-
cided to %reat these interruptions
with oontempt. 25 or 30 or 40 per
cent of these shares can certainly be
sold out . (Interruptions.)

Mr. Depoty-Speaker: The hon.
Members had their say; they should
listen now

shri Shantilal Shah: That will re-
duce ths financial burden on the Gov-
ernment and the share market will
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the concern is doing well or not, That
will also give an indication th:'m.l'h
the balance sheet how the company
is progressing. f we borrow at the
meofsorspereeutweouﬂltto
see that our jnvestments yield some-
thing more. Of c¢ourse Defence or
things like that are not in this cate-
gory. A suggestion was made that
the investment of black market mo-
ney may be allowed in buildings, as
in Belgium. May I suggest that in
some of the Government, corpora-
tions where the yield is very low, one
or two per cent., stmilar invesiment
may be permitted. 1 do not know how
it will result. But these are ideas
which could be considered.

It is easy for ug fo say that the
whole country must tighten its belt
and export. 1 would earncstly appeal
that we should not export articles of
ronsumption till the internal demand
15 fully satisfled. We export bananas.
It is the only cheap fruit which a
common man enjoys. By the export
of bananas we ecarn a few lakhs. I
would rather give up these few lakhs.
as the satistaction which comes to us
from the import of a little more mach-
inery is disproportionate to the dis-
salicfaction which we are causing in
this country by raising the price of
these articles. Similarly, why should
we go on exporting sugar If our needs
are not met? The same thing can be
said about oil, oil seeds and oil cakes.
Today ghee is not available, Why ex-
port oil and import machinery? Ig it
not desirable that we allow satisfac-
tion to our own country, among our
own nationals rather than export oll
seeds and oil cake and import machi-
nery about which there is [ittle cor-
responding satisfaction amdng the
ordinary consumer. He iz the man who
rules, Dot we; he is the man for whom
we should do some thing,

Shri 5. B. Eripalani (Guna): He
the man who should suffer.
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terelene suit in fron to'lltlble. who
smokes a cigar and takes 3 cup of
tea or coffee.

This is the one man on whom only
the taxes fall. All the other persons
are not so heavily taxed.

An hon. Member: Cigar smoking.

Shri Shantilal S8hah: If the hon.
Minister had taxed beedies, perhaps
they would have asked, “Why don't
you tax cigars and why do you tax
beedies?” So, anything which you
tax immediately becomes the common
man's need! The point is that the
common man's needs also have to be

taken into account in a proper
manner.
Now, there are two suggestions

about the proposeq taxation to be
levied. Ome is about the deduction
at source, the interest, commssion,
ete, I 'will dilate on it later on
when we come %o the Finance Bill
The postal rates on thc newspapers
seems 10 be a very difficult thing. A
newspaper in a district which has
four standard pages ig priced at
about eight paise. The postal rate
on that newspaper will be five paise.
Now, the big newspaper perhips ¢an
afford it. Their prices are high, and
the newspapers are distributed by
the newspaper proprietors, wherever
there is a good demand, through
their agents But in a  village,
where an agency cannot subsist or s
not economicil, the newspaper is sent
by post The General public are

-educateg through mnewspapers in a

deniocracy.  ‘Therefore, if the public
are 10 be educated through pnews-
pepers, this impost on wewipapers is
going to hit them.  As the big news-
papers today hsve an hir surcharge.



the smaller newspapers will begin
to have & postal gurcharge. A
hewspaper which costs eight paise
cannot have a postal rate of five
paise. That woulg be uneconomic
to the small newspapers and also will
Jead to a retardation of the spread
of educationn, political ang economic.

These are the few thoughts which
I thought necessary to place before
the House on this occasion. I will
not take more time of the House.

Shri M. N. Reddy (Nizamabad):
Mr. Deputy-Speaker, Sir, the budget
is rather dRappointing because it
envisages regressive taxation. The
whole taxation ig designed to put a
burden on the common man Every-
body gets relief except the Ppoorer
sections of the society, gngd it is for
the first time after Independence that
the excise duties alone constitute the
additional resources of the Govern-
ment, in this budget. Therefore, 1
do not ctmmend the levy of excise
duties. But the co goods,
which are used by the common man.
especially the tax on shoes, on tea
and on coffee and the higher postal
retes coupleq with an increase on
railway fare, will very much hit zhe
common man. Therefore, we cannot
approve of the levy of the excise
duties on those goods.

As you know, after all, the addi-
tiona! excise duties are bringing only
Ra. 115 croreg as additional resources
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arrears and a 10 per cent cut in the
administrative expenditure could have
brought more #evenues, morg re-
sources, thah what we are going to
get tudny througp these additional
taxeg in the form of excise duties on
consumer goods. The Finance Minis-
ter, under the present circumstances,
in the present economy, should have
thought it better to do that, than
to have levied the additional burden
on the common man.

As regards agriculture, 1 welcome
the ‘“new agricultural strategy™"
which has been formulated in the
budget. I wylecome it because the
Finance Minister realises the import-
ance > augmenting the food produc-
tion in the country in view of :he
large imports every year which lead
to rise in prices angd drain our
finances and fareign exchange,
But unfortunately surplug Stateg like
Andhra, which is giving more than 6
lakhs tons of rice to pother deficit
States, every year, are nol prooerly
looked after by the Centre. Under
the pres:nt conditiong in the country,
it is better to be a deficit State than
a surplus State! For example.
Rs. 118 crores are being provided as
food subsidy. This has been square-
ly condemned by even senior Con-
fressmen like Mr. Hanumanthaiya,
Mr. Tiwary and others, This s
draining our finances. We propose to-
coliect through excise duties Rs, 115
crores, but by way of subeidy we are
draining about Rs. 118 crores. This
should be discounted because it puts
the deficit States at an advantageous
position and harms the interests of
surplug States. It aisp tends to
create a desire in the deficit States
to ask for move, and whatever food-
grains I.hey have in their State can
be s0ld in the black market or open
market by the traders there,  Also.
ldomtthinkgi\nngfnodmbudyu
constitutionally correct. It is against
the Gnns‘u‘lutkm. because it is an arbi-
trary and highly discriminatory mea-
sure, Therefore, 1 appea] to the
Finance Minister that this subsidy-
can be confined to States which are

s ——



3895

[Shri M. N. Reddy]

badly affected by famine like Bihar
and parts of UP, and it shouly be
discontinueq in the case of other
.States which are better off. In this
way, we can save about Rs. 80 crores,
which can be utilised for agriculture.
Andhra requires huge amounts for
augmenting food production. This
.money can be given to Andhra

There are big irrigation projects in
progress in Andhra like the Nagar-
Junasagar project, one of the biggest
in the world, with an irrigation
potential of about 22 lakh acres. It
woulg ta%.:: two years tg complete the
pivect, for which the State would
require about Rs. 40 crores more.
"Wec¢ know how public money is
wusted by not providing adequate
funds in time, For example, ori-
ginllly the Naygarjunasagar project
was estimated to cost only Rs. 0U
crores if completed in time. But due
to want of funds provided by the
‘Central Government, it took many
years and the rcvised estimate thad
gone up to Rs 160 crores. i.e. an in-.
.crease of Rs, 70 crores. By now we
have already spent Rs. 120 ctores and
yet we have not completed this. Once
it is completed and 22 lakh acres
come under cultivation, I dop not
think there would be any necessity
to import any foodgrains, particularly
‘rice from other countries. The Fin-
ance Minister has said in his speech
that in spite of our best efforls, rice
‘is not available even in outside mar-
kets. We have been importing 5 10
‘6 lakh tons of rice from outiids at a
‘very great cost. There is abundance
of wheat. not rice. Andhra is in a
position to supply this rice provided
‘sufficient central assistance is given
for the compietion of the praojects

which are in progress now and
-which can be completed In 1 or 2
Years,
18 hre,

Simflarly, 8ir, there is the Pocham-
pad project which has an irrigation
-potential adequate enough to irrigate

b e v r———— S g 1
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six lakh ecres of Iand. That
also  was to be complet-
ed ina year or two but no cen-

tral assistance is provided with the
result that the entire staff, the whole
administratior thal is there iz com-
pletely, boggea uwown because they
have no funds and they have nothing
to do. This is one of those projects
which can irrigate five to gix lakh
seres even during  its construction
stage by stage. Then there is  the
Nizamsagsr project in Andh-a Pra-
desh having more than 3.5 akh acres
under it. This project was completed
by the Nizam thirty years ago but it
got comp'ctely silted. Funds to the
tune of Rs. 7 croves to Rs. B crores
are required for augmenting the water
supply to the full level. This gmoun®
has not been provided in gpite of the
fact that the largest sugar factory
in Asia known as the Nizam Suga:
Factory. th: Co-operative Sugar
Factur:1 a1d a number of other fac-
tories sifuated in that district have
been affecttd. The whole economy of
the distriet has been disrupted due
to this. Instead of making a profit
to the ture of Rs. 70 lakhs to Rs. 80
lakhs per year these sugar factories
are now Incurring a loss of Rs, 30
lakhs to Rs. 60 lakhs per year. Unless
immediate central assistance is pro-
vided to Andhra Pradesh to the tune
of Rs. 40 crares outside of the Plan
assistance during the next two years.
it will n1 be possible to complete
those projecis and also supply any
rice thnt »¢ used to supply to other
States.

You know, Sir, severa’ Statcs pro-
mised to supply rice, during the re-
cent Chiet Ministers' Conference, to
the deficit States—for instance, Pun-
jab and others. Promises are easily
made, but in practize in place of lakhs
of tons they have supplied only some
thousands of tons, because of diffe-
rent complex of governments and be-
cause the Central Government was not
able to press the State Governments
very much. In spite of the fact that
Shri Gopelan stated the other day
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that the Governmznt of Madras is
keeping s>veral lakh tons in its pos-
session, they were not in a position to
supply any gquantity even as a tetnpo-
rary measure ‘to other deficit States.
But Andhra Pradesh, Sir, very un-
grudgingly supplied whatever sur-
plus stocks they had to the other de-
ficit States including Bihar to which
State they have supplird only during
the last month some 20,000 tons of
seeds. In one month, you will be
pleased to know, Sir, the State has
supplied 60,000 tons of rice to various
othrr Stat:s including Kerala. Madras
and Mysore.

Therefore, what 1 submit is, Andhra
Pradesh being a surplus State, Andh-a
Pradesh being the largest consumer
of fertilisers, if we want to dcvelop
agricultur: if we want t; be self-
sufficient in the matter of food, if we
want to s'op the drain on our foreign
exchange r-sources due to Import of
food—that is Wwhat we have been doing
in the previous Plans—you should
glve a fe'r crores of rupees, to the
extent of Rs. 40 crores to Rs, 50
crores in the next two or three years
and Andhra Pradesh will be able t©
provide rs¢ much rice as we used to
get from outside.

There wre thousands and thousands
of acres of fertile land in Andhra
Pradesh ‘which require lift irrvigation
facilities. There is power shortage in
sur Stat~ because there iz no central
power plent as in the case w! Mnadras.
We have to depend on our own re-
scurces. Therafore in order to keep
th~ tempc of power supply to the
projects that are on hand we further
squire about Re, 20 crores. Then
reveral lakh acres will come unde:
iift jrrigation scheme and we will
be able ty energise so many pump
sets which are badly needed by the
Peasants,

In the matt-r of fertilisers you will
be susprised to know, Sir. that what-
ever geant supply was allotted in the
Past has been diverted to other States.
Ships that eame with fertiliser and
2ot berthed in the Vishakhapatnam

818 (Al) LED—-9.
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Port were at the last moment diverted
to othe; States under political pres-
sur2. That is the situation that is
obtaining in our State. Fertilizer,
earmarked for Andhra Pradesh, after
having been lcaded in ships, when-
ever it commes to the ports of Andhra,
at the ast minute a message comes
diverting them to some other State.
So, when the State requires fertilizer
and aid, they are not provided in
time. Therefore, the Centre cannot
complain if in future Andhra ceases
to be a surplus State and is not able
% supply. rice to other States.

Then, the Government is used to
act—at least that is the impression
that is being created—under pressure.
The Mombers of Parliament from
Andhra Pradcsh, perhaps 90 per cent,
bring Congress Mcmbers may not be
able, I believe, to exe:rt pressure as
the Members coming from Kerala.
The other day theyv threatened with
dhurna or whatever it is in this Par-
tiament unless the Centra! Govern-
ment supplied whatever they wanted.
The Centre should raut give an impres-
sion that it will act only under pres-
sure, either from the public or the
representatives of  the people. It
should sce the justice of the case,
merits of the case, requirements of a
particrulas State and act accordingly,
and not un pressure from any sectlon
of the people.

Therefore. 1 appezl to the Finance
Minister to allorats sufficient funds to
Andhra Pradesh to augment food
p-oduction. Let not the new agricul-
tural stratagy fail, like other schemes.
Let it not remain a pious declaration.
In order to follow up and implement
the new agricultural strategy, on
which so much stress has been laid, I
would once agsin appeal to the
Tinsnce Minister tp allot sufficient
funds ty Andhra Pradesh. even out-
side the Plan. sothat we may be asble
to augment our food production and
provide as much rice as possible to
other deficit States which badly re-
quire in the present circumstances.

T LT
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Shri Bhagavati (Texpur): Mr. Chair-
man, Sir. I congratulate the Deputy
Primes Minister for pressnting a
balanced budget. Thara i really
something in balancing the budget of
our country at this difficult time, It
is not so simple, as Shri Dange want-
ed to make it out the other day when
he spoke, I only wish that the Finance
Minister, who knows the vilus of
balanced budget, will see that the
housewives will not find it more diffi-
cult to balance their domestic budgets.
It iz gratifying that the Finance Minis-
ter has emphasised the need for curb-
ing the rising prices. I hope he will
take all possible measures, fiscal and
others, to control the prices and
stabilise them. If he can do that with-
in six months or so, I will say that it
will be a great achievement.

We are all very much concerned
with the economic situation of todai
It ig really disquiefing. It was over-
shadowed by two droughts and two
wars. But it should be possible for
us to find out how we can overcome
these difficulties. We generally say
that if the policy is formulated in the
right manner, if the programmes are
implemented fully, there wil’ be no
difficulty.

T put a question to myself whether
it is possible to build the economy of
having a very
good budget, merely by having a very
good policy and even by implement-
ing that policy, There may be some-
thing else which is essential really
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we pause a little and think what is
the answer, Prof. Loula Mumford has
said that before the material inven-
tiona could be made there was change
ol minds and habits,

So, I think, it is necessary that we
should create a climate to find out the
solutions to the various * problems
which we confront. It is very easy to
be eloquent about various problems
and difficulties. It is algo not difficult
to analyse a problem but it ia very
difficult to ind out solutions to a prob-
lem—not only financial solutions but
technical and scientific golutions. With
this end in view, I think, our universi-
ties will have to give a new orienta-
tion to education.

I do not kmow whether we have
really made substantia] original con-
tribution in the fleld of science and
technology and if not, why, 1 think,
this language, English, is the main
handicap for our real scientific con-
tribution. English has killed science
in this country. We read books on
science very well We pass universi-
ty examinations very well We can
get doctorates by doing some research
in the midast of bhooks. But we have
no relation to actual situation in the
field and factories. That iz why we do
not find out the real methods, techni-
ques or tools to improve or increase
production. We have not done very
much. We may have the complacence
or self-satisfaction of saying that we
can. We can really, but we have not
as yet applied our mind. We cannot
ignore that, How we can create a
climate for application of our mind
so that original contribution can be
made Ig the question.

Personally I feel that in this coun-
try we have given much mors em-
phasis to politicy and political agits-
tion. That itself is not a bad thing.
I would not rule out po’itical agita-
tion at all. I would rether welcome

D! iraite
Wt . & desirable
political end. ‘Any nationdl wﬂ“ﬁ"’
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Almost every day In the morning
newspaper wt read of instances of
vivlence for petty local issues the
sorry spectacle of political parties
following agitation started by crowd
We may say that politicaing are lea-
ders, but in most of these cases poli-
ticians are followers, They do mot
lead. They are led by the crowd.
Crowds and groups of people take
the initiative, generate feeling and
then politicians feel compelled to
join; otherwise,they fecl that they will
not be in a position to lead. This is
the state of things which has mis-
directedq our ene:gy. We have seen
that our energy is misdirected and
wasted. I think, it is high time that
we give our thought to this.

We have taken socialism as our ob-
jective but I am constrained to say
that our pace towards that goal is
rather very slow. We have failed to
create an impact in the minds of the
people that we are serious about
socialism, It iz g fact; we canmot
ignore it. There ig only one course
open before us today. Either we
accept socialism as our goal or we
do not accept it. Having small doses
of gocialism is as bad as smal] doses
of medicine. Small doses of medi-
cine cannot cure a diseas:; small
doses of socialism cannot cure the
evil of capitalism. That is why we
have tu take effective mrasures in
this direction.

1 think, not only the Congress Party
but also the Opposition Partieg are
responsible for making the socialism
movement weaker in this country. I
woulg like to say a few wurds to ex-
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Parties, in their enthusiasm to ridi-
cule the socialistic programme of the
Congress, say many things which
have made socialism movement very
weak in this country. The vested in-
terests in the Opposition parties have
taken full advantage of it The Op-
position Parties, at least some of them,
have tried to focus on the defects and
the failures of the Congress Govern-
ment, They might have succeeded to
some extent in creating anti-Congres-
sism but this is at best a negative
philosophy and by such negative
approach, they have created confu-
slon por vold in the ideological fleld.
1 may say, they have made confusion
worse confounded when after the last
General Elections, some of the Oppo-
sition Parties who have no ideologi-
cal link or common ground have
combined together, simply to capture
governmental power. Nubody knows
in this country what is the ideology
for which different political partieg are
working. In the absence of a positive
philosophy, a positive ideology, there
is chaos and confusion, That is why
there is this sense of frustration and
misgiving. I think, these are the basic
questions t, which all parties should
give their thought.

Then, I feel, in industry, the wor-
kers should have the fceling of parti-
cipation. As you know, after the
Second World War, when the Germans
were defeated, there were the Allied
powers in Germany and they did mut
want that Germany should develop
industrially and so they even took
away some machinery from Germany.
Thereupon who built the industries in

of which we speak so often?
It is the workers why built the in-
dustries in Germany. Even the Allied
powers did not believe the industria-
lists at that time because they were

Union Congress. He told me that he
was In a concentration camp for years
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powers did not object to building up
indust:ies by the wurkers. The Ger-
man workers took up this glgantic
task and built up the industries in
Germany, Here, in this country, we
do not allow Lhe workers to pactici-
pate in industries. We only take half-
hearted measures like workers' parti-
cipation in menagement and all that.
All these haphazard measures will
not work. If we want t enthuse the
workers, we must create in them a
sense of participation. It is the feel-
ing of compartments betw:en private
sector and public sector, the emplo-
yers and the workers, that have creat-
ed an atmosphere which is not con-
genial for industrial growth, I hope
and trust that Gov:rnment will pay
due attention to this problem.

1 want to say a word about agricul-
ture. In India, the-e was an oppositc
current when there was mechanical
and industrial revolution in Europe.
In Europe prople had ty l-ave lund
and go to factory, but in Inlia at
that time the people haq to give up
factory or industry of those days and
go to land. As a result there has been
more pressurs wn ‘and in India in
moden time then even in the middie
ages. In the modrrn age when in
other countries only 12 p:r cent or
15 per cent or 20 per cent of the
people a~c devendent on land, in thix
country, even now, 70 prr ernt of the
people depend on land. 70 per cent
or 80 per cent of the people cannot
be fed by land; it 1s impossible. That
our economy is poor is proved by only
one figure and that is that 70 per cent
of the people have &) depend on land.
Therefore. aome percentage of this
populstion should ro to industry.
Othe-wise, we cannot give economic
holdings to farmers: unless wr give
economic holdings te farmers, we
eannot modernize agriculture, we can.
not industrialise agricultuve. 1If we
cannot modernise and  industrialise
agriculturs, we canmt so've the food
problem. That is whv., 1 would sav
that this ix something which should
Se looked into.
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I also think that we ghould give
much more importance to non-cersal
food. In this country we always give
importance to cereal food. We have
not given much importance or em-
phasis to the p-oduction of non-
cereal food. 1 think we should look
into it.

Government should also see that the
middle c'ass and lower middle class
pcople get filnances for small or
medium-sized Industries, At present
big industrialists get capita] from
banks or flnance corporations. It is
an jrony of fate that richer sections
fict the benefit of the socialised capl-
tal, but the pnorcr section of the peo-
ple, the middle class people, do not
enjoy that benefit. They have no bank
or anvthing from which they can get
lonns, This is an aspect to which I
would like tn draw the attention of
“~ hon, Minister.

Lastly, there is g move for joint
consullation about the reorganisation
uf Assam. 1 welcome this move. If
this move would have been made
sometime ago.—before the proposal
for reorpanisation, that would have
been much hetter. Even now I wel-
rome this move and I wish that this
move surr-eds. T hope it will be possi-
b'n to ind out a fo-mula bv which the
Integrity of the Stats of Assam will
be maintained and at the same time
the rerional and legitimate politica®
asnirations of the hill people will be
zatifled. This is a very Important
frontirr State. I hope it will be
possible fur us to find out a suitable
formu'a to maintain the integrity of
the State.

Shri 8, S. Kotharl (Mandsaur): The
first pari of My zpeech is addressed to
th~ Deputy Prime Minister and ths
second part to the Finance Miniter.

Events in the West Asiam theatre of
war have moved ot a lightning pace
Israel has a'veady reachsd the eastern
bank of the Suex Canal. With this
progress of Istael, I think we have
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to consider to what extent we have
gons wrong in ov~ £ _.-,, policy,
particularly as this very policy has
resulted in our giving support to
U.A.R This, in my opinion, amounts
to a fucther link in the chain of
blunders that the External Affairs
Ministry has committed during the
last two decades. I hope that cvin
at this late siage il may be possible
to revise our foreign policy in this
regard. Diplomacy should be dictated
by self-interest and executed with
finesse.

Somehow we always seem 1o lanc‘l
ourselves in a position where we lose
the support of important and influcn-
tial friends and also build up at the
same time powerful enemies.

But, besides the fore:gn policy posi-
tion, what is of greate- impuriance,
and to which [ should like to draw
the attention of the House is that to-
day with the technological advance
which is taking place at such a fast
speed, what counts is not the strength
of numbers or the size of the country
but the superivrity, the sophistication
and the modernised nature of the arms
that a country wields. It is on that
account that Israel has achieved this
outstanding success and it must serve
23 an eye-opener to us., We should
not be complacent, because in such
matters complacency can pave the
way to disaster. We have some very
good and excellent fighting people,
but they must be suppli.d with the
most sophisticated and modern arms
available, We should not be faced
with a situation where the other party
may have superior arms. Probably,
this has happened with Egypt and it
should serve a3 a wamning to us. I
would in all earnestness suggest that
We must have what I would call a
Modernisation of Armaments and Air
Force Committes, which should cons-
tantly) review the position of the
technological advance that other coun-
tries have schieved with regard to

srmamaents and also with re-
nerd fy Alr force. We must also build
U md sivengthen our intalligenocs to
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such an extent that we are in posses-
sion of information about the latest
developments, and after receiving such
intelligence, we should be able to re-
equip and to modernise ourselves and
ty have th: necessary sophisticated
weapuns, which can match the wea-
pons of uny enemy whalsoever, That
cummittee might also perlorm a num-
be:; of other functions, particularly
with regard to «Xamining how far we
have prougressed in our self-sufficiency
drive and whether our self-sufficiency
drive is going along the right lines.
That also is viry neressa.y, because
we ougiht to be able to change the
characler of our tanks, acroplanes etc.
that we arce producing and suit them
to the modern requir.ments or to the
~tandard that other countries have
reached. Otherwise, we may find some
day that we have machines and tanks
which ar: obsolete, and that would be
fatal.

Now, I turn to the budget proper
and to the econumic aspe:t of it. As
the banks have a secret reserve, I
find from a study of the budget, that
ith: Finance Minister also has a secret
reserve, in that he has mwot pointed
out ia the budget what economies he
is going to effect. I believe th: eco-
nomies could be substantial. It it not
necessa~y for him to retrench person-
n2l. We are 2gainst reirenchment as
it affects the persannel adversely. But
what is necessary is to apply the
auillotine to a number of undesirable
projects or projects which are not
likely to yield sufficient return or
which woulgq bring about or involve
a tremendous amount of wastage. If
that guillotine is applied and the out-
lay on such wasteful projects is re-
duced. I am sure it would definitely
resull in considerable economies, May
I submit to the Finance Minister that
if the monsoon is good, then in about
six months' time, he should present
before us another budget on the basis
of this secret reserve, that is, on the
basis of the economies that be would
be able to achieve. If he sincerely
effects these economies, which I am
sure he can do, 1 feel that ha should

B L
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be able to give substantial reief,
which should be evenly distributed
over the two sectors, namely excise
duties,—because that would directly
give reliet to the common man,—and
direct taxation.

With regard to the excise duties
that have been imposed in the current
budget, which are to the tune of
about Rs. 105.5 crores, most of them
are on coffee, tea, cigarettes, footwear,
aluminium and so on, and hence,
most of them fall on the common
man and add to the cost of living.
May I submit that it is a fallacy to
say that excise dutjes do not add to
the price level? The fact is that if
you analyse the price of any commo-
dity, you would find that anything
between 10 per cent. and 45 per cent
of the price would be on account of
excise duty. If these excise duties are
reduced, and jf an obligation is im-
posed on the companies in the corpo-
rate sector that the reduction in ex-
cise duty shall be passed on to the
consumer, I think it would give re-
liet to the common man, which is s0
very necessary today.

The Finance Ministey has given
certain concessions which would sti-
mulate exports. But thiy is not the
long-term solution. The long-term
solution to our export problem is to
see that industrial costs are brought
down and that the whole inflationary

JUNE 8, 1067

Government should also request the
sid-giving countries to forgo the
imterest we have to pay on loans, It
is just a piece of financial jugglery,
or ghall we say expertise, that we
should take a fresh loan to pay the
interegt due on an earlier loan
taken. I do not see the benefit in
this arranggment to the aid-giving
countries. Therefore, we should make
a strong representation to those coun-
tries that the interest should be wai-
ved,

In the last two years, Government
have sought to use deficit financing
angd inflation as intruments—as Shri
Asoka Mehta is fond of saying—to
force the pace of development. But
these very jinstruments like Frank-
enstein’'s monster are now tending to
threaten the very existence of our
econcmy.

It is interesting to note that Dr.
Edwin Cannsn, a London economist,
flled a suit against the British Chan-
cellor of the Exchequer, stating that

may have been a maove.
But it really proves that the Gav-
ernment cannot escape its respon-
sibility for the depreciation in
value of the currency, It {»
justice that even the currency print-
bas ]
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revenue side, but adequate steps
should be taken in regad to the ca-
pital=output ratio. 'What is happen-
ing today ia that the bureaucrats and
civil servants just apply themselves
to reach the expenditure targets
They are not concerned whether the
expenditure or outlay yields a cer-
tain amount of return, nor are they
concerned if a part of ths jnvesiment
goes waste, It is absolutely neces-
sary that the maximum return must
be abtained frony whatever is invest-
ed. For that purpose, may I suggest
that we npeed a Minister of Imple-
mentation more than a Minister of
Planning?

The revival of the capital market
would be an anti-inflationary mea-
sure, because funds which are used
for hoarding and speculation in food-
graing and commercial crops, in gold
and in land would be in a graduated
measure roturn to the capital mar-
ket. The capital market needs to
be activised.

In order to check inflation, the
fundamental remedy is to increase
production to the maximum extent.
As far ag possible, we have to create
a glut In commodities. Then only it
would be possible to control infiation.
It is, I would say, a fortuitous factor,
or rather a silver lining to a dark
cloud, that much of our installed
eapacity in industry is idle today. If
this could be fully utilised, both in

%
%
:
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sector enterprise is efficient, if it is
HMT for example, we have no objec-
tion to a loan being given to them,
but if it is an enterprise like Heavy
Electricals, Bhopal, which is losing
erores of national money, further
loans should not be given.

Secondly, public expenditure and

outlay must be cut by about five per
cent.

Thirary, taxation should be ration-
alised. Here may I point gut that
the Japanese Finance Minister, 4 few
months ago incressed public expen-
diture by 15 per cent, and he reduced
taxes by 80 billion Yen for the year
1987 and another 94 billion Yen for
the next year. Despite reduction,
he was able to increase the outlay by
15 per cent. The gbvious deduction
is that he expects that as a result of
the tax reduction, the economy would
be buoyant, and the revenue loss
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revenues have also shown a
of about Rs. 20 crores relat
the budgeted figures. If this
a proof of diminishing returns,
would like to know what would be

AR
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farmers with gurpluses may adversaly
affect agricultural production,

Finally, as far a3 possible we should
have decontrol and decen-
tralisation, Even Soviet Russia, Po-
land and Czechoslovakia, have been
decentralising, they are having less
of Statelsm, and their economies have
guined by that,

As far ag possible, sales tax should
be replaced by excise dutieg as has
been done in the case of cloth, sugar
and tobacco with outstanding guccess.
If the States are offercd another 10
Per cent extra on what they realise,
probably they would agree,

Government must provide every
possible encouragement for the deve-
lopment of small and medium-sized
industries, and the technology that is
being adopled in Japan could be
adopted in this country also with out-
standing results.

In my opinion, tle tie js propiti-
ous for the appuintment of a Taxation
Inquiry Commission, which should not
only perform the routine function of
examining the whole structure of
dirert and indirect taxation, but also
prabe into the propriety aspect of the
expenditure and outlays on revenue
and c#pital account of the Govern-
ment of India. I believe it could
do 5 considerable amount of good.

With regard to direct tax proposals,
may 1 point out that the rebate being
given on LIC and provident fund con-
tributiong should be 80 per cent of the
entire amount and not as at present.

Exemption granted to dividend (o~

relief i3 provided, If the dividend in-
creases to Re. 501 the benefit is lost.
1 think that is inequitable,

The Minister of State in the Minks
Shri K. C. Pant):
grateful to yon for giving me &n
tervens in this de-
many useful
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speechos have been made and wwny
constructive suggestions have besn
thrown gut. It will be very difficult
for me to deal with these suggestions,
but I would like to assure the hon,
Members who have participated in
tha debate that theiy suggestions will
receive all *he careful consideration
that they deserve, and we ghall try to
profit by them.

My purpose in intervening in this
debate is rathcr a limited one. The
debate on the generzl budget iz used
to review, evaluate and asseas the
general economic situation in  the
country and the general economic po~
licy of the government. It has been
reviewed exhaustively in the budget
speech of the Deputy Prime Minister
and I do not think that 1 can usefully
udd anything to it. So far as the
suggestions or modifications in the
specific taxation measures are con-
verned, that too is a matter which
would more properly be dealt with
by the Deputy Prime Minister in his
reply.  For my part, 1 ghall confine
myself to the functioning of the fin-
ance ministry in particular in rospect
of those functions which have a bear-
ing on the budget

When we come before the House
and ask for taxes and the House i#
good cnough to agree to give these
resources of the Government, it is the
duty of the Government to come to
the House and explain what stepa il a
taking to see that {he resources made
available to it are utilised properly.
what steps it ig taking to see that
the expenditure ineurred is scrutinis-
ed effectively and what steps it is
taking to see that the tax In eoll
properly because al] these have &
bearing on the responsibility of the
Finance Ministry in its day to day
functioning.

16.43 hra.
{Ma. Drrury-Srzaxer in the Chetr]

1 have linesed to the speeches of
many of the hon. DMambeny in ihe
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It is an answer
a gpven situation and (I
the given situation und
criticing the we may be mis-

the whole point. Now let us
turm to the economde situation. So
far ag the evaluation of the situstion
as it hag been given jn the Budget
speech and the Ecxonomic Survey |is
concerned, I think I am not wrong
in saying that by ang large that eva-
luation and that assessment has been
accepted in the House and by notable
commentators outside. It ig when
remadies are offered or prescriptions
are suggested that hon. friends oppo-
site run into difficulties. One can
understand that. The whole point
in eriticlsing the budget which is an
integrated economic scheme js  that
you must be able to suggest an alter.
native to the whole scheme. It may
be easy to pick holes in it here and
there but if you really want to ecri-
ticise effectively, you have to suggest
a different alternative. It {s when
these alternatives are suggested that
we find the suggestions of the tniends
opposite cancelling each other out.
That Is the misfortune of the present
situation. One friend suggested one
set of proposals; another strikes 1t
down with vigour and suggested an-
other alternative and a third friend
speaks and strikes them both. EBo, we
are forced ultimately to rely on our
own wita 1 think jt Is unfair then
for both sides to criticise us for doing

country. When we talk of the two
wary apd the two droughts which
have led to thig situstion it s no
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pidly In the last three yea:s and the
real per capita income has besn re-
duced. In a situation like this, it
is not possible to secure any signifi-
cant improvement in either savings or
investmant and it becomes necessary
to devise regulatory and other mea-
sures for securing an equitable re-
duction in consumption.

Then  there is the recessionary
irend; that has also got to be taken
into account. It is confined to cer-
tain areas, but nevertheiess, it ig there
and its presence has gol ip be recog-
nised There is also the need to
increase proguction which has fallen.
Now, these are the basic factors of
the situation and I think that if you
have to get out of the situation, the
first thing to do, the first point to
start with, is to fix the priorities.
What are the priorities that are to
be laid down 1f the efforts that we
are making and the efforts that Wwe
are going 10 make are going to lead
to a consistent and meaningful
grewth of the economy?

I think that the House has appre-
ciated generally that the budget has
been ftramed essentially on the pre-
mige that first priority at the mo-
ment j» Yo combat the psychology of
inflation and to do all that is possible
to raise a good crop next year; that
is priority number one. And then,
nothing should be done to add to the
sluggishness of industrial production.
If we want industrial production to
show a substantial increase then we
have got to work for a reviva] of gav-
ings agnd wsclimate which encourages
productive investments. 1 may sub-
mit that it ls impossible to do this
unless we first dispel the psychology
or remove the psychology of inflation.
So, this is the basic problem, and
while one could think of various
other rheasures, I am sure it will be
recognised that in the yltimate analy-
sis the problem of Increasing Ppro-
duetion without Increase in price ean

e m——
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[Mzr. Sreaxsr in the Chair)
1 think we on this side are consei-

itself is not going to transform  the
situation st one stroke. It j3 not going
to restore rapld economic  progress
that we have seen in the sarlier plans.
‘rhhon.julunmtdottm.uu 1
think it is unfair to expect it to do so.
But I have np doubt that hon, Mem-
bers will appreciate that given the
circumstances that we hagd to contend
with, our first responaibility was, and
remains, to restore a climate of sta-
bility without which sound and rapid
progreds is never possible.

As 1 maid, all the other critjclams

1]
:
!
E
:

h and the slackness in jndustrial
uction and all the rest of it—
are all right in thelr own way,
you view the whole problemy
totality, you will realise that

it

working Committes. I do not know
izmu-mmbmurmm
the Government to announce these
measures in the budget. As the Housr
knows, all thess metlars are under
examination of the Government, After
examining them, Government wil
take decisions and thoss decislong will
be announced. The budget cannot
Posaibly be an occasion for making all
kindy of policy anmouncements, It
can at best outline Government's baslg

has outlined the Government's gene-
ral economic policy and philosophy
with clarity. It has underlined the
fact that we are fully committed to
the objective of a socialist society, A
great deal has been done to achieve
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all round that it is in the matter of
prices, particularly of foodgrains, be-
cause foodgrains constitute a very
large proporticn of the budgrt of thy

of
this stage, by keeping the
subsidy. Therefore, I really do not
know who are the people for whom
he is speaking.

Then, Sir, naturally, a great deal of
concern hasy been expressed about
government expenditure and abuut
the peed to curb this expenditure. It
has also been suggested that if there
were sufficient economy in
ment expenditure taxation could be
avoided and 50 on. My hon. friend
Shri Kothari, was the last in the line
of speakers who made this point. Now,
I think there is no gainsaying the fact
that at a time when inflationary pres-
sures are working in the economy
and jt is difficult for the people to
bear any extra burdens, the first and
foremost duty of the Governent ig to
restrain its expenditure. I think the
House is entitled to an assurance from
the Government on this point. That
is why special cae was taken in the
Supplement of the Explanatory
Mensorandum of the current year's
Budget where a detailed analysia has
been given on government's proposals
of expenditure, and I would invite
hon. Members' attention in particular
w Appendix II and its Annexures.
Sir, It will be seen that taking reve-
nue and capital expenditures together
the total non-developmental expendi-
ture is actually reduced by almost
Rs. 300 crores, that iz from Rs. 2304
crores in 1906-07 revised to Rs. 2119
crores in the hudget for 1067-68. This
reduction, however, is nominal in the
sense but it {s the result of some
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of Rs. 71 crores, that is from Rs. 1823
crores in 1986-67 to Rs, 1804 crores in
1987-88. Even in this increase of
#is. 71 crores, roughly half is account-
ed for by the increase in interest
charges which are obligatory and do
not admit of any reduction in terms
of policy, defence accounts for an
increase of another Rs. 15 crores and
grants to BState Governments and
Union Territories for an increase of
Rs. 8 crores. Food subsidies account

for an incremse of another Rs 5
crores. |

Therefore, if all thcse special items
are left out there has been an increase
of non-developmental revenue ex-
penditure of not more than Ra 8
crores or so.

An hon. Member: Why?

Shri K. C. Pant: It is very diffi-
cult to explain, after I have explained
for five minutes, if I am asked “why'.

Coming to the expenditure an
administrative  services proper—I
would like hon. Members to pay
attention to this because so much
criticism is made in the House—the
expenditure on administrative serviceg
proper is proposed to be increased by
Just Rs. 8.9 crores from Ras 154
crores in 19686-67 to Rs. 1639 crores
in 1987-68, and it is significant that
out of this Rs. 2 crores is accounted
for by collection of taxes and a little
over Rs. 3 crores by police. The ex-
penditure on general administration,
which is the main target of criticism,
is proposed to be increased only by
Rs. 50 lakhs, from Rs 28.5 crores to
Rs. 29 crores. This is an increse of
less than two per cent in money
terms.

The point that I am trving to make
is, while the Government must make
all attempts to cut down expenditure,
thefe arc certain limils to it and If
the increase is only of the order of
two per cent, with the increase’ in

and so on ang so forth, one

increments
must realise the limits beyond which

one cennot go.
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Shri Masani said that instesd of
wn increasy of Ra. 10 crores, the ex-
penditure should be cut down by Rs.
10 crores, thus giving a saving of Ras.
10 crores. When the intrease is only
Rs, 50 lakhs, I do nut know what
scope is there for decreasing it by
Ra. 20 crores. It has not gone up by
Rs, 100 crores so that you can cut
it down drastically; It has gone wup
ouly by Rs. 50 lakhs. Therefore,
there is nu scope for this kind of
economy.

Then Shri Masani suggested cuts
in defcnce expenditure and plan ex-
penditure. He suggested Rs 50 crores
cut in defcnce and Rs. B) crores sav-
ing Ly dropping Bokaro. Now, witu
all respect to him, Rs. 50 crores cut
‘n defence expenditure is not going
to come about unless this couniry
takes a basically different attitude in
the mailer of foreign policy, in the
matter of defence policy, in the
matter of its assessment of fts
security needs and I dare say that
{f this matter is discussed further,
most Members in this House, would
agree that at this stage there is no
justification for a basic shift jn our
policy, so far as our safcguarding
our country's nceds art concerned,
because they deserve a ccrtain prio-
rity. So ar as the security needs of
our country are concerned, 1 think
very few people would agree with
him that we should cut down the
defence expenditure by Rs. 50 crores
at this stage. .

Then he suggested: why not drop
Bokaro and soon and save Rs. 80
crores? The House would agree that
while there is a running crilicism
of the fact that Governmnt is going
in for more and more of public sec-
tor steel plants, we have had to im-
port steel from abroad, spending &
large sum of money. This fact should
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the lesson of coal, of cement, of 3o
many other projects, in which be-
cause we did not keep up the
momentum of growth there was a
certain lag in production and it was
pointed out to us that we should have
foreseen it and that we should not
have allowed the lag to ocour. I we
drop Bokuro, there will be a lag in
production and the sams members
will criticise us later for this lag

Then there was another eriticlsm
about the staff needs and prolifira-
tion in Government offices, I would
like to say that in this matter glso
Government is conscious of the
need to curtail any such prolifera-
tion. Among the steps that have
been taken is the constitution of the
stafll inspection unit of the Ministry
of Finance, which conducts works
study in different Ministries, which
in the course of 1968-67 has actumily
noffected reasonably impressive econo-
mies.

Mr. Speaker: Wilt he take some
more time?

Shri K, C, Pant: If you so desire,
[ will continue my speech later.
17.04 hrs,

STATEMENT RE: FURTHER DEVE-
LOPMENTS IN WEST ASIA
SITUATION
Mr. Spesker: The External Affairs

Minister.

The Minister of External Affalrs
(Shri M. C. Chagla): Mr. Speaker, Sir,

day before yesterday ¢the Prime
Minister. . . .
o wy fewd (A7) : g

TR & ? Ao squeqr 41 I &

Mr, Spxaker: He Is making a state-
ment.

W g fowdl © WIW AP, Q¥
T % WX # G sqraredor o7 Mfew
fierr w1 1 ¥ wow R ot vt § e
an Mifedy oy oY urw ¥ &N WY
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figar o 4g Orew b wd Dec P T oft oy fwd : @i aveif wy oY

Hewd ? ¥ fady nft grarazag ATt AT AG AT By 9 oved-

T wfen gart wfan wlow Dfedw
¥ yww ¥ wgry § ofy wdso
whry w1 YT wme 9O 7wt g7
winit #Y ®Yfeer w@wr Mfeds 3 mot
wt B 1 3¢ for 1 aE "4 IN
T ¥ N W) o woAr ;v frar
ot ff, &7FT aror ag aqf Ay mf ?
WTw ATTAT QUGN 7 397 ava fqn 7
v fea Yy a9y qodr feaen€, €
fipna &Y g & it oS <179
wTgw W1 " g e faeT aHi &
g7 WA wTd, FT HT W ¥
wié §, ag ¥O Tged [T &

Mr, Speaker: Before anyone of you
gets up, may I say someihing? There
were & humber of call-attention
notices, about 40 or 30 of them, on
this issue and when the Minister said
that he was going to make a state-
ment, 1 thought that he should cover
all the points made in those call-at-
tention notices. All the call attention
notices have beep forwarded to him
and he is making a comprehensive
statement—I hope, he is making a
comprehensive statement. Naturally,
as the practice is, you can seek clari-
fication or put a question.

ot wy foerd : 3w A GO ag KT
t fe w1 Farel ®Y gadd A IA R
xad W), 8 u«f » aFENT D
anga |

My. Spraker: I cannot confine my-
selt only to those who gave call-at-
tention notices when he is making a
statament. ] would a'low to  the
extent possible anybody, others also
who have not given osll-attention
notice; I would like to give a chance
lo ag large a number of people as
possible.

ar i

Mr, Speaker: Yes, of course; any-
body. But it does not mean that if
a’l the 500 Members are going to put
questions we are going to be here for
iwo or three days for that, There is
the restriction of time. I do not
mind if we continue till 8 g'clock. I
would allow it. 1If there iz any other
practical suggestion, I have absolute-
1y no objection to accept jt. But the
statement must come. Hon. Members
must know the information if it is
a comprehensive statement or not or
whether any Member has any doubt.
I wil' not confine myself to the lea-
ders now. Last time I did so because
1 wanted the party view and, there-
fore, 1 calleg only the leaders. A
number of Members have given call-
attention notice. Shri Nath Pai has
given one: Shri Sondhi has given
another and I will ask them to put a
few questions. If there is any other
good method, you may suggest and ]
arn prepared to try. But let us do
it in an order’y wav. 1 appeal to the
House that it should be done in an
orderly way. I request your <O~
operation; that is all

Some hon, Members rnce—

The Deputy Prime Minister and
Minis'er of PFinance (Shri Morarjl
Desal): Mav I make one request in
this connection? When the Speaker
is on his lege. can we not exercise
anme diseipline on ourselves? If we
dn that. it will lead to A very great
discipline. We should not interrupt
the Speaker when he is on his legs.

Shril Bul Raj Madhok (South Delhi):
A number of times call-aitention
notices fre given on matters of ur-
gent public importance but we feel
that they are summarily rejected.
That createx a very bad impression.
I think. much of the trouble that
comes In the House is because people
tee' that for some very Important ls-
snee which should be dizcussed or
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{Shri Bal Raj Madhok])
brought to the notice of the House
no opportunity is given. Now the
hon, Minister feels that something
needs to be said. You have sald
that people have given call-attention
notices and other things. These are
important questions and you should
have accepted them. Then, this
trouble wou'd not have come. In
future this should be kept in mind.

Mr. Speaker: The Minister's state-
ment will cover all the call-attention
notices. Suppose, [ had admitted one
call-attention notice, then the state-
ment would on’y take note of that. 1
wanted a comprehensive statement
taking into consideration all the call-
attention notices that have been
given. Then, if it is a call-attention,
only those people whose names are
put there wil' have a chance to ask
questions. Now the leaders of parties
and back benchers slso will have a
chance. Do you want to deprive them
of the chance? It serves the same
purpose; the only thing is that a few
more pecple will get a chance to msk
questions.

diyem ¥x welt  (Tge) ¢
& afY sgAT wrgen w1 fis wq X x4
urRa ¥ OF sgarqr 0t o fi savon-
wdor werrw w1 Nfza g grc e
o1 wy Forg? atgmt oy weddE Y qaoy
e R wTAMY AT 3T ¥ Yy wrAr
argat ate R Faa? afqaT | AT wxar §
fs 7w g9 a7% ¥ U waAser a9
w¥ £ us qoamr a4 afY § A wg
qTEq7T 9AT |qrA W art @AY
wusT g o

My, Bpeaker: That is not the prac-
tice, Normal'y, call-attention notices
are there but if they are making
comprehensive statement
need not admit the
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Shri M. C. Chagia: Sir, I am not at
all anxious to make a statement. I
am in the hands of the House. If they
will rather have a call-attention
notice tomorrow, I have no objection.

Mr, Speaker: That has been decided
a'ready,

Shri M. C. Chagla: Mr. Speaker,
Sir, day before yeaterday, the Prime
Minister made a statement in the
House on the West Asian cnisis
Since then, there have been some
further developmentsy which I would
like to report to the House. The
Prime Minister mentioneq that in
our endeavours towszrds restoration.
of peace, we were making earnest
efforis for a ceasefire and withdrawal
of all armed forces to the position
they occupied on Jung 4.

3924

On June 6, the Security Council
unanimously adopted a simple ceasc-
fire resolution gg a first step. Evident-
ly, in view of the gravity of the
situation, a consensus emerged in
the Council In favour of bringing
about immediate ceasefire, leaving
other steps to be taken later. But ax
no ceasefire took place ag a result of
this resolution, at the request of
the Soviet Union. an emergency
meeting of the Security Council was
called yesierday at which another
resolution was unanimously adopted,
demanding of the Governments con-
cerned a ceasafire effective from
130 am, (IST) today. While firm
information from the U.N. gbout the
response to this resolution is await-
ed. Government of India earnestly

hopes that all concerned will have
slready agreed to ceasefire.
Our Representative, while giving

support to the resolution. stateg that
the ceasefire should be regarded on'y
a first step, although a most impor-
tant Arst step. He added that md!sE
slong with some other members o
the Coumeil, would -have preferred
a regolution which atong with cease-
fire called upon the ' Gevernmen's
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concerned for a withdrawal of all that when our Representative addres-

accord with the practice
Security Council hag evolved in
pust, based on the sound principic
that the aggressor should not be per-
mitted by the international com-
munity to enjoy the fruits of aggres-
slon. This was a most important
tenet in the interest of peace and in-
deed the only basis on which lasting
peace can be built in the troubled
areas of West Asia. This question of
withdrawal, therefore, will have to
be taken up further after cease-fire
has been accepted by all concerned.

The Prime Minister, in her state-
ment to the House, had also referred
io the wanton Israeli attacks on the
Indian cantingent with UNEF in
Gaza. She had mentioned that she
had sent a message to the UN.
Secretary-General asking for effec-
tive steps to ensure the safety for
our contingent and their early
evacuation from the area of hostili-
ties. The Prime Minister received a
reply on June Tth from the Secretary-
General in which he expressed his
shoek at the death of Indian per-
sonnel with UNEF and wounding of
others. He assured our Prime Minis-
ter that he and the Commander of
UNEF are taking every possible step
to ensure the safety of Indian
and other contingen's and are mak-
ing all possible efforts to provide for
their earliest evacuation from the
area. He had added that i{ was a
iragedy that these losses should have

;

sed the Couneil yesterday, he asked
for an unqualified guarantee for the
safety and security ot the UNEF
personnel still in the area of the
conflict,

According to the latest reports
available,  nine were killed, 20
wounded and 19 are said top be miss-
ing. The House would like to know
that the Government of India haa
lodged a strong protest with the Gov-
ernment of Israel regarding altacks
on Indian personnel. In this protest
we have condemend the utter disregard
by the Israeli authonities of the im-
munity which the TUN. personel
engaged In peace-keeping operations
enjoy. Qur protest further demands
that while the UN. iz making
arrangements for the evacuation ot
our personnel, further barbarous
attacks on Indian personnel of UNEF
should cease forthwith.

The Government of India has also
demanded that the Israeli Govern-
ment pays adequate compensation to
the families of the deceased and the
wounded. Finally. the Government
of India hasg reserved its right to take
such further action in the matier as
it may deem necessary according 1u
internationa] law &nd practice,

The question of immediate with-
drawal of our contingent continues to
cause us concern. As the House is
aware, the United Nations is res-
ponsible for all arrangements for the
repatriation and replacement of the
Indian contingent as of all other con-
fingents constituting UNEF as hss
been done during the last ten Yyears
and the cost borne by the United
Nations. When the Secretary-General
decided to withdraw UNEF {rom
Gaza, we immediately got in touch
with him and in accordance with a
programme of phased withdrawals of
various contingents. an Indian chip
was to leave on 8h June and re-
patriate the Indian contingent cons-
isting of over 1,100 persons along
with 400 ‘tons of cargo on 19th June.
India was willing for an earlier with-
drawal, if necessary, by air but the
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[Bhri M. C. Chagla)

United Wationg did not favour such
an arrangement, In the meantime,
sudderly hostiliting broke ogut with
unfortuniate conseguences to our per-
sonnel. Since then, our Represents-
tive has been constantly in touch
with the Secretsry-General who in-
formed us that shipping companies
uround the world have been alerted
to provide a ship immediately to
withdraw the contingent from (he
Gaza beach to the nearest point of
safety, namely, Cyprus, from where
they could be brought to India by
alr or by sea, as may be practicable.
[n theg meantime, we are holding vur
ship in readiness to sail, should it be
required, The Secretary-Genera] has
also been requested today to make
further effortg to arrange for evacua-
tion of the Indian contingent by air
from Gaza. The House may rest
assured that the Government of
India, through the Uniteg Natior
will continue to do every thing
possible 1o ensure the safety of our
personnal and to have them evacuate-
ed at the earliest possible opportu-
nity.

1 would like to mention one other
matter. A number of Arab eoun-
tries have broken off diplomatic re-
lations with the United Kingdom
and the Uni'ed States. From among
those who have taken this action, the
U.AR. and Iragi Governments have
asked India to look after their in-
terests in the United Stales, and the
Syrian Government their interests in
the United Kingdom. We have agreed
to do so.

Shrt Ranga (Srikakulam): It js &
good news that at long last the
Security Council was able to decide
unanimously—and it can decide only
that way—Iin favour of ceassfire. The
old grandmother of the world hes
commanded that much of energy. We
are glad to achieve this much, But
it ls very aad indeed that omne of
the two partles t{o the siruggle—
U.AR., ] suppose, if 1 have heard the
hon. Minister correctly—has so far
filled to agree to the ceasefire, accept
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ernment of India would use their in-
fluence with U.AR. to pursue them
to accept it without any more del

But the Defence Minlster ag
the Foreign Minister
plation to the country
they failed to demand the emergent
evacuation of our troops soon
U. Thant had decided to withdra
the Emergency Force from thera
learn that every other country
succeeded—or many other countries
have succeeded—in withdrawing their
nwp contingents. Whether that In-
formation Is correct or not, the
Defence Minister should have been
alert enough to offer the services of
our own Air Force in order to get
those people out of that
spot. Now, st long last, they are
going to do something In that direc-
tion.

E

Bhri Plloe Mody (Godhra): A
ship has been kept ready.

Shri Ranga: A ship hay been
kept ready. It has mot yet gane out.

If anybody is
108y of those eight precliouslives, it n
not only those combatantgs who were
responsible—we were told that they
were Israelis—but also the United
Nations and U Thant on the one side
and our own Defence Minister
would have to be held responsible at
least in part. Then, 1 would lke to
snund a note of warning. It is good
that our representative at the UN hwa
pieaded for cease-fire, But it would
have becen much better, and it would
b certalnly much better for him not
to try to take too much of an initia-
tive on the lines of their -
perience here in order to leave
more authority and some mnore
emergency force
tn play thelr ineflective role which
has led to this present mesy in the
world,

4

DT



Developmmts  JYAISTHA 18, 1889 (SAKA)  in West Asic
. Situation (5t.)
Mr. Spoaker: Before I call Shri a vital issue on which we are feeling

Bal Raj Modhok, I would reguest
that only certain questions may be
put and clarMicationg may be asked
tr. That was thg intention. Even
It it is & calling-attention-nutice, only
questions can be asked and eclarifica-
{ions sought.

st wy feoed Yoy @1, Wy @
wET Wt oo IF Ay

Mr, Speaker: I gm suggesting this
s that a larger number of Members
could get opportunities. If each one
of the Members begine to make
a small speech, then we would
not have enough time. The opinions
of Members are known already.
I have already given a chance
tv hon. Members belonging to all
partics to expresg their opinion on
tire issue, Now, may I request that
only questions may be asked and
clarifications sought so that other
Members also may have a chance?

Shri Nath Pai (Rajapur): While
welcoming your suggestion, may I
say that the difficulty in which we
are being placed is thist We had
given a notice after Shi M C.
Chagla had made his first statement
on this vital issue that a debate
should take place. But now we are
reduced to this poaition of asking
unly a simple question . . .

Mr, Speaker: That isg a different
thing altogether, :
Shri Nath Pai: Why should we

" khapatnam):

i
f
&
i
g

things to be brought out to express
our dissppointment,

Mr. Speaker: Even if his calling-
attention notice had been admitted,
Shri Nath Pal would agree with me
that it is only a guestion that he
would be allowed to ask, Assuming
that 1 had admitted Shri Nath Pai's

Shri Nath Pal: ] am asking for a
debate
Mr. Speaker: If he is asking for a

Shri Nath Pai: I had given aotice
of the motion on the 25th itself,

Mr, Speaker: 1 know that he has

ing-attention-notice, which is
my purview.

Shri Tesmet] Viswanathags (Visa-
They must @ind time

Mr, Speaker: Even if it ia a call-
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‘[Shri Bal Raj Madhok) .
the things appesred, the ning was be-
ing closed against Israel, and Isracl
would be less than humayp if it did
not fight for ity existence and, there-
fore, it had to do that. It wag known
to everybody that a war was going
to break out. It was also known that
our troops were at & place behind
which the gun placements of the
Egyptions weTle there, 1f vur soldiers
are behind the gun placements, then
naturally it is to be expected that
our acldiers woulq suffer if bullets
would hit those gun placements, If
we arc sorry and we are angry at
those people who dropped the bullets,
I think we must be equally angry at
and we must be equally opposed to
whatizhas happened, and condemn
those people of our own Government
who failed to take steps in time to
evacuate our soldiers from there, and,
therefore, they cannot be exonerated
of this blame, of the murder of our
soidiers there.

Secondly, it is sald that our re-
presentative at the UN while endois-
ing the resolution that there should
be a ceasefire, has ogain repeated
ithat both sides must go back to the
June 4 position when the hostilities
started. I want to make it very clear
that hostilities dig not start vn June
4. The hostilities started on the day
that UAR decided to blockade the
Gulf of Aqaba, and, therefore, when
we want the forces to go back, they
must' go back to places where they
existed before the hostililies broke
out. The Gulf of Agaba must be
opened, and Sharmel-Sheikh, which
is thé place or the fortification from
which the UAR guns were trained
and against the ships
_ were moving into the Gulf
of Agebe should not be given back to
VAR should be able to
blockade that international waterways

nce again. These two things must be
«lear in our minds.

* . M’::
- hagn rwporicd our boys
ﬁgm'mwhm |
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can tell you this that ynless our hoys
are safely evacuated from that area
and they reach the shures of India,
there would not be peace in the mind
of any Member or of any man in the
country.

Shri Ranga: That is right.

Shri Hema Barua: Whatevery that
may be, it hay been reported that our
ship could pot go there bhecause of
the danger inherant in the situatlon.
1t has also been reported that it is
impossible for civil aireraft to reach
that place again because of the
dangers inherent in the situation. In
that context, may 1 know what urgent
steps Government propose to take to
take back or evacuate our boys from
that war-torn ares in West Asia?

Secondly, may 1 know this? The
air outside this Chamber in the Cen-
tral Hall is agog with a news that a
coup has taken place in Egypt and
President Nasser has been removed
from office. If so, may I know whe-
ther Government have the latest
information with them because there

is conflicling news wbout it and we
all like tp be enlightened by Shri
Chagla on thig particular point also?
An hon, Momber: 12 it ig true,
announce an asylum to him,

o wq fowd : woaw agy, W
sww g 1 ahaw uiwar & afi ami
& afx afew favewy i & 2fq,

" woAdY wgrfa sz F won wgar )

awt wrv g § fe 3o e wae
ot argw ¥ ufa § s1e0 arx 3A%
39T qg v gtk § 1 WA ww W
ared giv fe ug ¥ W 9w
faer &1 Wy T FO wow W
ot f g wgt W geh
it saet areia & oy egar wgw fx
qurwe, wH Wit dgfa wd €
T Ay woq § Tu® weer ¥ wrwR
oY correer i kY woeTTd 50 ot
AR 7w et & et oy Wt figs
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EWT &t g S o W N X wg Wt
*frar g @ wix  worowsr
W # o ) e xaors Wt g &
g v wgat § e & o WY W ww
e X woelt oY, ag A w3 43 o
wHr AW wx W ww oA &% )
45 7=y O g1 ooy 1 & gfaes g wsan
T & wgh N A 5T e ¥
xafog oy a4t wrw A N wa 9Y7 xa
agr A gl @1 aredt @ qfws W
wregid § vAsr gw by fawgdar ?
AT "YW AT WA § |

TR WY 19 TG me 9w
#ama d, ardr ¥ o7 oomar ¥
% F qF gg A1 ART wawar
A7 % g7 A g §, afoww ofoar &
wifix 7 ¥ a7 1 wywy 7 A
# s ¥ ot S qzorv & wme o7
TAT TATE 41 | UTH OF AEH (W K
fat « za% 21 Aoy 30 & agan g
Framierqien v aq Al gre g 7
T TE WY oY § wi Al ge
% 1 xa o v ey @, ¥k

“The partition solution provides
that finality which is the most
urgenl need in the situation.
Every other proposed solution
would tend to induce the two
parties to seek modification in
their favour by means of persis-
tent pressure. The grant of in-
dependence 1o both states. how-
ever, would remove the baesis for
Such & Pressure”.

Nt qaorwr vy ww feega Faedmr ava
¥t 1 tafoq 7w wer fpgenr ¥ 5
1< X wg wy fx Fuerefir W) wifex
w3 ¥ $1f waen gw T 70 0 W
ot & vyt g § fr wonfeat =
¥t wewr §, wrdx ot groTe O
% Syw wg sfeowes yfen Qi & wa w
it wgre e oy diw mff TR aw Fw EW
¢ Q1 W qre www ot § A
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& waamn wige' § e sga et g ey
aqr g@ Ayt § AN awwarT aww §
In% quig ek d TR E fs mu &
azd wrdq Y7 wwuds ¥ w1 Q=T
s wgraw &7, faw 9 ag wewfegy
¥ qae oY BW £1 WA |y wg-
wferd 1 qur A1 ¥R g1 i o
ag fogera & queAt Afa ¥ A«
arn & 1 gt ™ & A e sl
wfgn 4 fs 0FAvE ara v wfgm
atx & zz w1 wgen § fe omr wTE
am wa Y 79t & qae ov a7 wwder
W AETONT & WEE 97 a7 UHE &%
f® gw ag w19 377, a7 wg ¥, 6
a1 &k 7 A ARy T ¥ A
froft ¢t og-sqa=q1 &, 79 7 200
&7re sy grafas oo el e f o
oY &7 & w€ Y avm G ad
1 a1 g 2 ¥ fAn T ot sy
AnEgTd §, AT IT EY AW XA K
fao wifaw w21 qfex T -
ATH! FqAEIT A AT W AW A afs-
Ty nfwar i w1t A vhawr o @
¥ 1 g7 Fro & Wy = s W s
AAX R gz 5475 w0 § B & Aot
%1 @it W7 w1 P ST wR up
BY AWMT A 1917-.8 W WG TW
ax frgl g1, fom w1 aqF 3 A
8 org frqu, 34T ®1 T4 S0 TP AT
w1 wfw #3

ot owwiw feg (3Fga) &
fatga wrar s § fe @) s
ET Al AT 9AE US-AY Ag 2
n%i, §1 fo T 0% AT ¥ AR 9
w1 aaw ¥ feawn W@ o

weew WRtW : FNT 9T I
W wer § WY W oW qEg WRel J
R ey §
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ot ¥ o WAt (WeprEy) : wvEw
g, & ot av g O viw W
9wy @, §, vF fog o s qw ¥
aiw framy |
Speaker: Those why try to be
umorous with the Speaker will not
his eye, I tell you here and

Your humour need no be ex-
hibited here.

HT

o Twmeic ®et : T wERa,
& fdw Wt sfew & o & qoT
wga g o

qa@t Wit xqua® & AUY % A
T AT WTETC %1 ag www faem @
t fo c@ qerT & werdem wwl O,
far ¥ fewrgy & swAT TE% AN
t «ft agfan wrar & wawr wTn
wifgg Wi 3 & T #§ v fawre
W6 FX § g awesy 2A F v aga
e A fear wify ?

wwi WiT yaana & ang ¥ O
wATATIA) % ¥9 ¥ WA o7 R
f& wTrr mosrr w1 faeEme
fafrezt Y grar ofrex ar dqe
g g # Rx off § 1 I fafred
& wmw oY frely § & & mfsm Wt
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Tere ¥t Wi wohte g€ &, ofy gt oY
xq art & wyy fady ferqr o 2

oft weraiwe Yoy : wrsaw wgiey, R
el ¥ wre AT wifew 2am Nfew
fir §, 31wy ofr st fear o wifgg )

Bhri M. L. Sondhii (New Delhi):
My question relates to the diplomatic
stale of the Foreign Minister, and 1
crave your indulgence to explain the
context In which I am asking the
question.

The Soviet Union, which is our grest
neighbour, has in this issue carefully
avoided military confrontation and
assumed that its commitment to In-
ternational pleace is built on sound
foundations. Countries like Nepal,
Rumania, Japan and Iran have all
shown us that they are cautious and
careful in their attitude, a point which
was laboured here by the leader of the
DMK Party., So, arising from the
behaviour of the Government of
India in this crisis, these are wmy
questions or sub-questions: whether
it was desirable for the Government
of India to prevent or rather to fail
to bring its influence to bear on direct
discussion between the two parties to
the conflict; further, whether the
Government of India failed to obtain
first-hang information particularly in
the case of Israel, and learning from
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suggested or imputeg of inferred
from the propaganda which the Gov-
ernment of India has indulged In.
I have been listening to the external
broadcaste of the All India Radio.
If that has been approved by the hon.
Foreign Minister as 1 know from my
experience that they are approved
by the EA. Ministry, i1t seems that
India functions as the fourteenth
Arab State and that is to our great
regret. . . . (Interruptions.)

Shri H. N. Mukerjee: It is neces-
sary for ug also to express ourselves
because certain things have been,
said, and to put the record straight
our point of view has to be pre-
sented. I am very glad that the
Government of India has persisted in
its efforts and that in the implementa-
tion of the resolution regarding the
cease fire, there is a further decision,
as far ag the operative part cf the
cease fire is concerned, to secure the
withdrawal of forces to the lime that
was held on the 4th of June. | say
this because, the categorical impera-
tives of India's foreign policy demand
vur defending the Arab world in its
hour of danger and 1 am happy if. as
pointed out by my friend from®' the
other side, we behaved as the 14th
Arab State it is a good job it the
Arab World thinks ©of ug as their own
brethren in their time of need. I am
ashamed to see, Sir, in this House
that the temporary triumph won by
the Israelite forces which wag prop-
ped up by the bayonets and aircraft
carriers of the USA and the UK
with which the UAR. has broken
off relations. (Interruptions) ......
(Time Bell rung) Other people have
said all kinds of things and you heard
them patiently.

Shri 8. A Dange {(Bombay Central—
South): ‘The UnMed States armaments
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to be of Israel is leading some of the
Members of Parliament to suggest
that we change our basic foreign
policy, that we recognise Isreal, that
we send our ambassador there while
the fact of the matter is, as the Gov-
ernment has already said in a state-
ment, that Israel is the creation of
imperialist interests and it is in the
interest of cur own country that in
the Middle-East. ... (Time Bell rung).

Shri Inderajit Gupila (Alipore):
Why are you ringing the Beill? 1
object to this. Why are you showing
your impatience by ringing the Bell?

Mr. Speaker: 1 rang the Bell
while Mr. Sondhi was speaking; !
rang the Bell while Mr. Limaye was
speaking. You object to this now, as
if I must take orders even for this?
- . . {Interruptions.)

Shri H. N. Muakerjee: You will
forgive me; 1 am constrained to
remark that gcertain  observations
particularly by certain peopie are
permitted a kind of latitude while
because we behave in a civilised,_de-
cent ang democratic manner in this
House, we are put into this difficulty
The position has got to be straighten-
ed as far as the record of parlia-
mentary discussion is concerned.

Suggestions have been made that
we change the basis of our foreign
policy. that we recognise Israel, that
we cease to be friend the Arab coun-
tries. That is something of a trap
into which I hope ang ftrust the
Government will not fall. I say this
because it is a gact of history that in
the Middle-east, strategically the must
valuable area In the world—these
are not my words but the words of
the American ex-President. Eisen-
hower—it is the historic role of im-
perialism to conirol that pari of the
world and if in fighting the menance
of imperialist control of the most
strategically valuable part of the
world the Arab people for the time
being suffer a great deal, our
sympethies go out to the Arabs. I
have been aghamed to hear that even

B e
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[shri H. N. Mukerjee]

wher, our own people have died,
some of our Members have hesitated
to condemn those who openly and
aggressively took steps In order to
bring about the massacre of so many
of our people, (Interruption), and
they are trying to put the Govern-
ment on the carpet, while the Gov-
ernment have said before, that it was
on account of the fact that the Arabs
trusted us; they did not trust the
Canadians, ang we were told to re-
main last of all, and our brave,
gallant men in the United Nations
expeditionary force remained there,
and our people went there, but these
people talk (Interruption).

5Serval hon. Members rose—

Mr. Speaker: Order, order.
sit down.

Plcase

Bhri H. N. Mukerjee: Every day
of my present parliamentary life, this
is the kind of thing they say; they
say all kinds of things, these pesople
whose propinquity in this House 1
detest, ... (Interruption).

Mr. Speaker: Order, order.

Shri H N. Mukerjee: There-
fore, we are happy that the
Government is sticking to its positinn.
I hope it does stick to this position
in a principleq manner, and I am
happy that the Government s trying
to persuade the Security Councii to
ste to it that operatively speaking,
the 4th June line is adhered to when
the cease fire is implemented. 1 am
hoping that the basic factors of our
foreign policy are adhered to by the
Government. We are not going to
be intimidated and bamboozled by
the fact of the temporary Israell
triumph which has been the result of
the alreraft carriers of the United
States and the . American-trained
aeroplane pilots who have come from
all over the world in order to fight
with the Israell force.

These are the things which I wish
to my- I wish to say. I would not
normaily have said this, becsuse I
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I have & sense of parlamen-
tary propriety sng 1 have a
sense of the gravity of the interna-
tional situation; but since many
things have been said from here to
there, other things have also to be
said in order {o put thy record
straight.

Mr. Speaker: I think all points of
view have been put forward.

Shri Nath Pai: Not at all.

Mr. Speaker: At least, in future,
will we be satisfled with questions
only? I say so, becaus¢ a large
number of Members can fhan put
questions. It is already 20 minutes
to six (Mmterruption). 1 would call
all of you. 1 would like to give
opportunity to Members; if only
Members; confine themselves to put
questions, they will get a chance,

Shrimati Tarkeshwari Sinha
(Barh): We would also like to be
given a chance.

Shri Ranjit Singh (Khalilabad):
My submission is that you are look-
ing ohly to the interests of the front
Benches; not on this side.

Mr. Speaker; Mr. Sondhi is in
your Bench; in the front Benchcs.
From your party, I have called al-
ready two Members, (Interruption).
These remarks, | resent very much,
when I have done justice. [ have
calleq your leader, from the your
Bench. All four of you are getling
up cvery lime. They are in your
Bench. ] have already called Mr.
Sondhi. Four of you are getting up.
The whole House is there; it is not
only the front Benches, I called Mr.
Sondhi from your Bench.

An bon, Member: Please e this

side also.

Mr. Sptaker: I know; I will look at
both sides. I gm wware that every-
body wants to have a chance. When 1
come to onte side, lot them have 3
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chance, and then I will come to the
other side, Mr. Nath Pai

&brf Nath Pal: Mr. Speaker, Bir,
perhapg now you will agree with me
(Interruption)— you will see the
cogency of my argument when I have
pleaded with you repeatedly for the
admission of a proper motion. What
is happening is this: when a Member
puts a question, that leads to mis-
understanding. Anything that is said
leads itself to be misinterpreted, and
then we are reduced to a spectacle
that the slightest dissent is denounced
as almost g treason, The essence of
democracy is that dissent is tolerat-
ed and those who are at the helm
of affairs are not the wholesale mono-
polists of patriotism for this coun-
try. A systematic campaign is being
waged, Mr. Speaker, and the All-
Indig Radio is being used to slander,
malign, misrepresent those, who be-
cause of their patriotism have the
guts for challenging Mr. Chagla's
handling of thjs affair.

Shri Mukerjee is quite right; he
has said thot this country shall not
be stampeded into changing the basic
posture by the threat of anybody. It
is equally to be remembered by all
concerned that those of us who feel
that our basic interesty have been
harmed, and the image vf India has
been distorted by the opportunistic
and pusillanimous policy pursuded
by Mr. Chagla, shall not be deterred
by this campaign of vilification,

Mr. Speaker: the clossal
by the Government of thls delicate,
explosive situation, will go down in
the annals of free India, in the his-
tory of free Indis, as a plece of
monumental ineptitude, of in-
tredible abdication of its senge of
self-respect and  judgment and
unimaginable disregard for our own
self-respect and enlightened self-in-
terest. Omg in appalled that in the
Process, we have not sexved the
Cause of Arad friends, as we ought
;"‘m’lﬂe Ni;ﬂwmh%onn;:
Chagla agree? We have not furthered
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the cause of pesce. Our greatest
contribution as a free country was,
often we hurt ourselves, but we stood
by peace, to serve the cause of
peace. This was perhaps the greatest
glory of India since independence.
Even that image has been distorted
by our fear complex. There is again
talk of somebody being friend of
Arabs and others being the enemy of
the Arabs, It was thiz Government
which had a perverse fear of the
French fascists and which refused to
recognise the Government of the
Republic of Algeria. It was this
Government which compelled the
Ambassador of free Algeria to go on
a Moroccan passport.

Shri Kamalmayan Bajaj (Wardah):
On a point of order, Sir. (Interrup-
tions). How is it relevant?

Shri Nath Pai: I am not yielding.
I wanl to point out that it was in
this House that we had pleaded
times without number. Somebody
attacks us of being anti-Arab. I had
to expel Mr. Guy Mollet, the young
socialist, because of their attitude to
the Algerian problem. Omne day I
had to go to the Prime Minister and
Mr., Tyabji to point out this in-
credible, fantastic humiliation of the
Arab fighters for freedom that the
Government of India, South Block,
refused to give a passport to the re-
preseniative of free fighting Algeria,
whep Algeria was recognised by 34
nations, including the non-aligned.
Why? Again and again the charge
has beep flung at us that we are
anti-Arab, QOur concern Waz not
Israel or Arabs, Our concern was
the damage to the image of India,
the picture of India as an oppor-
tunistic country. We moved a correct
resolution. Here ig the latest example
of our pusillanimity. I stand by
that resolution that both the parties
should withdraw to the 4th June
position. Vou fought for it. But the
moment the Russians and Americans
closed, you do not have the guts, the
honesty, the courage, to stand by
your resolution. Your whole policy
ig to be shapeg for you by somebody
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{Shri Nath Pai}
else, I would have demanded that
my resolution is correct and fair to
the Arabs gnd Jarael. There were
wother points about Aqgaba and um-
necessary withdrawal of the forces
Nasser was quite right in demanding
it as g free and soversign country.
Our generation understands Nasser
beiter. He hag always stood for the
superiarity and supremacy of his
country. He has refused to bow
down. All these are worthy of com-
pliment. But why did the Govern-
ment of India not firmly stand by its
resolution, which it was trying to
mopve? Why did it not plead for it?
I know unanimily Wag necessary.
We could have at least said that
since our resolution was not being
accepted, we will abstain. Will Mr.
Chagia answer this? [s this not
damaging the image of India, the
cause of peace and the Arab cause?

Mr. Spesker: Mr. Mody. He may
put a question.

Bhbri Plioo Mody: Sir, I have never-

asked a question of anybody who can-
not or will not reply one. We have
heard today something about the
categorical imperative of our foreign
policy being to support the Arab
nations, I have mever heard such
uiter nonsense. There is only one
categorical imperative of our foreign
policy and that is our own self-inte-
rest. The seli-interest of our country
demands that there should be peace,
ang that the Suez Canal shou'd be
open. Other nations have taken sides

Nasser, “We are one with you". In
pursuance of that, will the hon, Minis-
ter be able ty tell us whether he
would involve India in any direct in-
volvement?
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Sbrimaty Tarkeshwarj Sinha: Sir,
I want to ask only two things from
Shri Chegla.

Sbhri Hem Barus: Sir why two
ladies at a time?

Shrimatj Tarkeshwarl Sinha: I do
not know why that is causing so
much anxiety to him.

Mr., Speaker: In between 1the
Opposition and the Congress Benches
on this side I thought it would be

better to call iwo ladies from 1he
centre,

Sbhrimati Tarkeshwarl Sinha: Sir,
when the Government of India
kneyw that the whole of Gaza Strip
is virlually an area o! battle and
Israeli forces were .moving forward

and also that they had taken the
entire arca in their possession, why
were the Indian soldiers not evacuat-
ed from Gaza city or near about that
arca to some saler place in that area
itself because Gaza was a pinpointed
area of baitle? May I also know
whether ang how they are in touch
with the Isracli Government, because
that area i at the present under
Israelj occupation and our soldiers
there are blockaded as if they are living
in an island? May I know how the
Government of India propnses to
bring them out from that area which
is under occupation of Israel? I would
like to ask the Foreign  Minister
whether he had been in touch with
the Israeli Government s to how
they would help and assist in evacuat-
ing these soldiers? The unanimous
resolution of the Security Counci], of
which Indis is also a party calls for
all nations to come {o an uncondi-
tiona] cemso-fire. Now, some countries
have agreed to cease-fire, while some
other countries have not agreeq to
cease-fire. I would like to Jnow
whethar the Government of India has
been able to influence the thinking of
those Arad countries—I do not know
about Israsl: I would not expect the
Government of India to have any talks
with the Irrsell Government—to pave
; the way for the cesse-fire uncondi-
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tional cease-fire which is the unani-
mous resolution of the Security Coun-
cil. I would also lie to know what
has been the response so far of those
Arab countrics about this uncondi-
tional ccase-fire.

Shri Chintamani Panlgrahj (Bhu-
raneswar): It is shocking that 9
Indian soldiers were killed and still
more shocking to learn that in our
country there are some people who
counld justify the Kkilling of thesa 9
soldiers by the Isarelis and it ig still
more shocking to hear the voice of
support to Israeli aggressiom....
( [nterruptions).

Mr. Speaker: Order, order. The
question is addressed to the Minister
and no‘ to the opposition,

Shri Chintamani Panigrahi: Out of
the 1,100 army personnel stationed
in Gaza, how many have been eva-
raualed and what efforts are being
made to ¢vacuate the rest in one or
two days?

Shri D. C. sharma: (Gurdaspur):
tag the Gavernment of India adum-
brated any plan to evacuate those
brave Indians from the Gaza strip
where on account of the irony of
history they have been murdered
though they went there to keep peace?
Secondly, I agree with the hon.
Foreign Minister that vur friendship
with Arab countries will stand ag it
is. It is indissoluble and permanent.
But I want to ask him whether he is
going to do any re-thinking sbout
our relations with Isrsel though I
know that according to their thinking
an aggressor is not a Very
friendly person, all the same, I
would like to know whether we are
going to do some-re-thinking on this
point. Thirdly, Mr. Speaker, I can-
not understand one point. Our
Foreign Minister goes for the non-
proliferation treaty and Shri L. &
Jha and Shri C. S. Jha follow him.
Now also he is the Forelgn Minister
of this country. I am reading in the
papers that one Commerce Minister
ig golng to UN to plead our cause. 1
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@iso hear that our ex-Foreign Min-
ister, who has been moving from one
Ministry to another Ministry, and is
new occupying the Defence Ministry,
is also going there, May I know if
it is the policy of this Governmeni
not to stand by our Foreign Minister,
who has given such a splendid ac-
count of himself during his term of
office, who has done much better
than any interim Foreign Minister?
Ot course, Jawaharlal Nehru was a
class by himself, He was unique. . .

(interruptions).

Shri A. K. Gopalan (Kasergod):
May 1 know from the Minister
whether there is any change in the
policy that was announced by the
Minister two days back and, it so,
what is the reason for it?

Several hon. Members rose—

Mir. Speaker: Now I want a direc-
tion from the House. Should I give
opportunity to the forty and odd hon.
Members who are on their legs? That
is not possible. So, 1 wil] ask the
Minister to reply...... (interrup-
to hear the reply, 1 will adjourn the
tions). If hon. Members do not want
hear the reply, I will adjnurn the
House. I want to call the Minister
fwut i hon. Members make my posi-
tion helpless 1 will have 1o adjourn
the House. 1 have no other alterna-
tive.... (interruptions).

18 hes.

o) gew Wy wARIW  (IWA) ¢
ur? awr fear oy fv Fmgid e
wdwy mfew 3§ 97 nawr wow
QO w7 /Y6 G AT W IR Rz A

I will gp so. But I do not think that
Members are ready for that. If the
Members are ready to hear them and
light thrown by other Members, I
have no objection. But I do
:hink the House is ready to do that.
Now, the Minister.

Shrl M. €. Chagla: Mr. Speaker,
may I give my answer while replying
to the last question put to me by Shri
Gopalan, His question was: In
there any change in policy? My em-
phatic answer is that there is no
cange in our policy.

it g fomdr ; wr gawT edfew
wRE .. . (wwany)

Shri M, C. Chagla: I did not in-
terrupt; may I have your courtesy?

The policy wasz enunciated in a
siatement by me and repeated in the
statement made by the Prime Minis-
ter. We stand by that policy. That
policy is based on national interest
+nd justice. ... (Mmterruption),

Some hon Members: No.

Shri M, C. Chagia: My friend, Shri
Piloo Mody gaid that the whole House
was against that policy. Probably,
judging by his own weight....(In-
terruption).

Shri Plloo Mody:

1y,

Bhri M. C. Chagia: 1 make bold to

say that not only in this House, not

only In the uther House but In fhe

country by and large the people are

behing the policy.

Some bon. Membars: No.

Shrl Bal Raj Madhok: Thare is 2

challenge, Speak anywhers in e
the

country and let us ees what
l:_wm

Overwhelming-

+« - (Intervuption
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Shri 5. A. Dange and several bom. Mr. Speaker: The House gighds
Members rose— adjourned till 11 o'clock tomorrow.
Mr. Speaker: Order, order. 15.05 Brs

oy wy fomd vy 31} arge el The Lok Sabha then wdjourned sill
gftwrad g ? q v wf st g Clock on Priday
ghea ot F vy =§ fidm Wy T 9 1m|g}:uh.. 13 (Baha) T
Prar § . . . (vewwe) )
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